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 SHRI  8.  SHANKARANAND:  ?  4
 my  hope  that  the  enactment  of  this
 Bill  will  be  emulated  hy  the  States
 where  such  legislation  is  yet  to  be  en-
 acted.

 With  these  words,  I  commend  the
 Bill  for  the  consideration  and  passing
 by  this  House,

 15.29  ४

 (Mr,  Speaker  in  the  Chair]

 MR.  SPEAKER:
 moved:

 Now,  the  Mction

 “That  the  Bill  to  provide  for  the
 use  of  eyes  of  deceused  persons  for
 the  therapeutic  purposes  and  for
 matters  connected  therewith,  be
 [e  into  consideration.”

 15.30  hes.

 DISCUSSION  2८.  ATROCITIES  8८
 ING  COMMITTED  ON  SCHEDULED
 CASTES  IN  TAMILNADU,  MAHA-
 RASHTRA,  UTTAR  PRADESH,
 BIHAR  AND  OTHER  PARTS  OF  THE

 COUNTRY.

 MR.  SPEAKER:  Now  we  take  up
 discussion  under  rule  193—atrocities
 being  committed  on  the  Scheduled
 Castes  in  Tamil  Nadu,  Maharashtra,
 7:.  Bihar  and  other  parts  of  the
 country,

 थ्री  एम  .  रामगोपाल  रेड्डी  (निज़ामी-

 बाद)  :  राम  विलास जी  ,  आप  को  वास्ते  स्पीकर

 साहब  स्वयं आए  हाँ  ।

 श्री  राम  विलास  पासवान  (हाजीपुर) :
 प्रधान  मंत्री  को  भी.  आना  चाहिए था  ।
 स्पीकर T  आते  ही  हँ  1  पधान  मंत्री  जब
 तक  नहीं  आएंगी  तब  तक  समस्या  का  निदान
 नहीं हां  सकता  |

 थी  एम.  Unites  राइडर:  आप  का

 भाषण  वह  सुन  रही  ही
 |

 शी  ह[#  विलास  पासवान:  हमारा  भाषण
 क्या  सुनी ?

 JULY  8.  1982  ao  on
 Scheduled  Castes  [8४

 THE  MINISTER  or  DEFENCE
 AND  HOME  AFFAIRS  Sar  ह,
 VENKATARAMAN);  ।  का1]  take
 care.

 थी  राम  विलास  पासवान:  अध्यक्ष  महोदय ;
 मे  आप  से  एक  आग्रह  करता  हू,  इस  का

 अदरदाइज  न  लिया  जाने,  लेकन  हम  गह

 उस  का  एकक

 नेशनल  डिजीज  हो  गया  ह  आर  उस  पर  हम

 मंत्री  को  यहां  पर  हाना  चाहिये  ।
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 और  सब  से  दुखद  म  किकल

 तक  ता  यह  होता  था  कि  एसी  घटनाओं  के
 होने  के  बाद  हत्यारों  कं  ।दिमाग  मं  सजा  का
 डर  भी  रहता था,  लेकिन आज  उस  के

 के

 कि  जज  ने  अपने  जजमंट  म  कहा  हाँ.  कि

 बह  दोश  के  ऊपर  कलंक  ही  कि  दिन  दहाड़ो
 हत्या  हाती  ह,  कत्ल  किर  जाते  हाँ,  18

 दांद्धयुल्ड  कास्ट  की  आदमी  मार  दिए  जाते  ही  ,

 किवह  बारात  ले  कर  जा  रही  थ  आर

 ,  एक  आदमी  का  एक  घंटो  के  लिए  भी  सजा
 नहीं  हो  पा  रही  हाँ  महज  इसलिए  कि  काई
 एबेड़ंस  नहीं  हाँ  |  की  घटना  घटी
 साधापुर की  घटना  घटी,  मैनपुरी की  घटना

 कर  डिज़ाइन 4  =  इस

 13

 श  कर

 मुक्  मंत्री

 न
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 कश  नर्म

 “The  Bihar  Chief  Minister,  Mr.
 Jagannath  Mishra,  holds  the  Harte
 jans  and  anti-social  elements  res-
 ponsible  for  last  Monday’s  murder
 of  six  Harijans  by  landlords  in  Gaint
 village  in  Patna  District.  The  Hoar!-
 18118.0  were  only  demanding  the  lega!
 ly  prescribed  minimum  wages  and
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 had  reportedly  gone  back  on  a  set
 tlement,”
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 amt  बीस सूत्री  कार्यक्र  म  बनाया  निजसमे  एक

 के  नाम  पर  यूनिवर्सिटी  खुलती ही  ।  उस

 वक्त  शरत  पवार  की  Pafaeet  थी  और  उस
 समय  इसके  लिए  प्रस्ताव  पासे  कर  के  दिया

 गया  लेकिन  फिर  जा  हाता  ही  वह  किेकस  के
 दिमाग की  उपज  ही

 इसी  तरह  से  दोश  के  अन्य  भागों  मं  कछ
 aa  एरिया।  हँ  जहां पर  एसी  घटनाएं
 घटती हँ  ।  मं  तमिलनाडु, गया  था  ।

 वहां  पर  द्राविड़  कजगम  की  बहूत  बडी  मीटिंग
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 tyਂ  shall  be  an  offence  punishable  in
 ability  arising  out  of  “untouchabili-

 accordance  with  1अ

 and  its  practice  in  any  form  is  for-
 bidden,  The  enforcement  of  any  dis-
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 1  शर  कर

 आज  वह  समाज  का  सबसे  दबा-क  चला
 व्यक्त  ही,  वह  अपने  आधिकारों  का  महसूस
 करने  लगा  ही  कि  इसदेश  में  भी  उसको

 ?

 अधिकार  ही  ।  इसका  नतीजा  यह  हां  रहा

 ही  कि  जा  एक  शाोषण  की  मनोवृत्ति  जकड़ी
 हरड़  ही,  उसके  दिमाग  मं  ढीलापन  नही
 बाया हाँ  ।  आर  वह  ढीलापन  आएगा  भी
 नहीं,  जब  तक  कि  हमारी  मनोॉर्वात्त  में
 कहां  न  कहीं  सुधार  नहीं  होगा  ।  जब  तक

 सो  उस  पर  अंक  लगाने  की  बात
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 श्री  रार्भावलास  पासवान:  वह  तो.  उन

 की  स्वागतार्थ वहां  गये  थो  ।  आप  मक  को
 एक  वात  बतलाइये  क्या  किसी  दीदारे-
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 भी  रामविलास  पासवान:  एसा  व्यक्ति

 शंकराचार्य  हो  सकता ही  |

 एक  माननीय  सदस्य :  शंकराचार्य  ने

 शद  का  कत्ता  कहा  था  |

 थो  राम  विलास  पासवान:  ठीक  ह,  करता
 कहा  था  ।.  प्हमण  गाय  आर  शुद्र  कत्त  ।

 एक  माननीय  सदस्य:  एसा  आदमी  गया
 का  महन्त  बन  सकता  ह  ।

 श्री  राम  विलास  पासबान:  बिलकूल.  बन

 सकता  ह  आर  यह  फ़गड़  वहां  चल  रहा  ह।
 संघर्ष  वाहिनी  के  लाग  लड़  रह  ह  ।

 Sफ़्ट  2a  SINGH  YADAV:
 (Alwar):  This  should  be  expunged

 from  the  record.  भ

 थी  राम  निवल्नान  पासवान :  क्या  एक्सपंज
 किया  जाए  |  यह  न  शंकराचार्य  ने  कहा  ह।

 हमार  यहां  बिहार  में  बाँध  गया  ह,

 यहां  के  महन्त  के  पास  15  हजार  बीघ

 जमीन  एक्स्ट्रा  हाँ  ।  सरकर  का  सब  मालम

 हो  कि  उस  लेंडंड  प्राप्ति  का  विवाद  चल

 रहा  ही,  लेकिन  कछ  नहीं  फिया  जाता  ह  ।

 एक  करसेला  महाराज  हां,
 जा

 बिहार
 में

 मिनिस्टर  भी  रह  चुके  हं  उन  के  पास  20

 हाता  हਂ  धर्म  की  आड़  में  सब  कछ  चलता

 ही
 ।

 दूसरी  जाति  का  आदमी  शंकराचार्य

 क्यों  नहीं  हाे  सकता  "”  अगर  जाति-चीदा

 का  आदमी  ही  शंकराचार्य बन  सकता ह

 तो  निश्चित  रूप  से  जां  पिछड़ी  जाति  का

 हौ,  शेडयल्ड  कास्ट  ही,  उस  के  दिमाग  को

 धक्क  पहुचता ह  ।

 इस  दश  मे  गाय  का  माता  कहा  जाता

 ही  लेकिन  जब  वह  मर  जाती  ह  ता  अपने

 कन्धों  पर  उठा  कर  उस  माता  का  क्यों  नहीं

 फकत
 ?

 वहां  हमारी  जरूरत  पड़ती  ह  ।

 उस  का  दूध  तुम  पिया,  उस  का  फेकने

 का  काम  हम  करं  ।.  कहा  जाता  हा.  कि

 JULY  8,  1982  committed  on  328
 Scheduled  ‘Castes  (ड,

 इसमें  मानिटर-इन्कम का  प्रश्न हो  ।

 मॉनिटर  इन्कम  ता  आर भी  बहत सी

 चीजों  से  हाती  ही,  कठ  पर  बैठने  से  भी

 होती है  ।  आज  हम  लागों  को  एक  आदमी

 का  दर्जा  नहीं  दिया  जाता  ही,  जानवरों  से

 भी  बदतर  समझा  जाता  ही  ।  आज  स्वीपर

 से  लाग  वृणा  करते  हाँ  क्योकि  वहू  पाखाना

 साफ  करता  ही  |  मेहतर  का  काम  पाखाना

 साफ  करने  का  कों  बनाया  गया  ही  ?

 अगर  पाखाना  साफ  करना  ही  इस  का

 उद्देश्य  हाँ  ता  प्रत्योक  मां  अपने  बच्चे  का

 पाखाना साफ  करती  ह,  उस  से  भी  घणा
 करों  ।  इस  (लिये  इस  द  मों  जब  तके

 आउटलुक  नहीं  बदलेगा,  काम  नहीं  चली

 इस  की  जड़  में  मुल  चीज  हा  जाति-व्यवस्था |
 एक  मां  के  यहां  लड़का  पैदा  हाता  ह  ता  वह

 सोचती  ही  कि  एक  दिन  मरा  बटा  उन  बनेगा,

 लेकिन  एक  स्वीपर  के  घर  में  लड़का  हाता  ह,

 ता  उसकी  मां  सोचती  ही  कि  मेरा  बेटा  एक

 दिन  भड़  ले  कर  सफाई  करना  ।  यहां

 जन्म  के  साथ  अमल  जुड़ा  हआ  हा  ।  इस

 लिये  जब  तक  इस  जाति  व्यवस्था  का  चोट

 नहीं की  जायंगी,  तब  तक  इस  दश  का

 कल्याण  नहीं  होगा
 |  ;

 15.47  hrs.
 Surr  SOMNATH  CHATTERJEE  in  the

 Chair.

 हम  दख  रहेहं  कि  जाति-व्यवस्था

 बजाय  टूटने के  बढती  जा  रही  हाँ  ।  जब
 आरक्षण का  सवाल  आता  ह  तां  आप  को

 पासे  एक  लड़का  आया  आर  बाला  कि  हम

 का  केन्द्रीय  विद्यालय  में  एडमीशन  चाहिये  ।

 हम  ने  कहा  लो  लो  ।  उस  नो.  बताया

 फि  मरो  टोटल  मार्क्स  मॉं  केवल  5  मार्क्स

 जाड़ो  जाते  हाँ  ।  मान  लीजिये --  कल
 1000  मार्क्स  ह,  उन  मां  मरो  500

 मार्क्स  हाँ,  ता  कछ  5  मार्क्स  उस  म  जोड़
 कर  505  हो  जायँगे |
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 यानी  0.  62  परसेंट  ।  इसके  लिये  हम  ने  पत्न
 भी  लिखा है  कि  यह  क्या  रिजर्वेशन हमारे

 लिये  रखा  हुआ  है  ।  श्राप  इस  तरह  के

 जनरेशन  को  खत्म  कर  दीजिये  क्योंकि  लोग

 यह  सोचते  हैं  कि  पत।  नहीं  शेडयूल  कास्ट

 के  लड़कों  को  कितनी  अ्रधिक  सुविधा.  मिल

 रही  है  ।  टोटल  मार्क्स  अगर  500  हैं,

 तो  उस  में  5  माक  ही  जुड़ते  हैं  और  दूसरी

 तरफ  हम  क्या  देखते  हैं  ।  पिछली  बार  हम

 ने  एक  प्रश्न  किया  था  पटना  हाई  कोर्ट  के

 के  बारे  में  कि  वहां  पर  चतुर्थ  श्रेणी  में  शेडयूल्ड
 काइट्स  और  शेडयूल  ट्राइबल  के  कितने

 लोग  हैं  ।  पार्लियामेंट  में  यह  सवाल  किया

 था  और  उस  के  जवाब  में  हमें  यह  बतलाया

 गया  था  कि  वहां  पर  265  चतुर्थ.  श्रेणी

 के  कर्मचारियों में  एक  भी  चपरासी शेड-

 are  ट्राइबल  या  शेडयूल्ड  काइट्स  का.  नहीं

 है  ।  तो.  फिर  यह  रिजर्वेशन  किसके  लिये
 हैं, मेरे  लिये  रिजर्वेशन है  ?  हम  लोगों
 न  आंकड़े निकाल  कर  दिये  थे.  कि  एक
 जाति  विशेष  के  कितने  लोग  किस  जगह

 थर  हैं  ।  भारत  सरकार  में  केबिनेट  के

 झगर  18  मंत्री  हैं,  तो  उन  18  मंत्रियों  में

 से  9  एक  जाति  के  मंत्री  हैं।  जहां  गवर्नर

 लेफ्टिनेंट  गवर्नरों  की  कुल  संख्या 27  है,
 तो  उनमें  से  ब्राहमण  13  हैं,  गवर्नर  और

 लेफ्टिनेंट  गवर्नरों  के  सचिवों की.  जहां

 कुल  संख्या 24  है,  वहां  उनको  संख्या  13

 है,  चीफ  सेक्रेटरी  जहां  कुल
 26

 हैं,  वहां

 वे  14  हैं,  भारत  के  मंत्री, राज्य  मंत्री,  उप-

 मंत्री  के  प्राइवेट  सेक्रेटरी  जहां  49  हैं,  वहां

 वे.  34  हैं,  सचिव,  अतिरिक्त  सचिव  एवं  उनके

 समकक्ष  जहां  करीब  500  हैं,  बहां  वे  320  हैं,
 विश्वविद्यालयों  के  कुलपतियों की.  जहांਂ

 कुल  संख्या  98  है,  वहा  वे  50  हैं,  सुप्रीम

 कोर्ट  के  जज  कौर  एडीशनल  जजों  की  कुल

 संध्या  जहां  336  हैं,  वहां  वे  169  हैं,

 राजदूत  और  उच्चायुक्त जहां  140  हैं,

 वहा ंवें.  58  हैं,  स्टेंडिंग  कारपोरेशन श्राफ

 पब्लिक  इंट  'प्राइवेट  के  चीफ  एक्जीक्यूटिव
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 जहां  केन्द्र  में  158  हैं,  वहां  इन  की  संख्या

 91  है  ।  इतनी  संख्या एक  विशेष  जाति

 के  लोगों की  इनमें  है  और  35  साल  की
 आजादी के  बाद  भी  हमारा  15  परसेन्ट,
 16  परसेन्ट  रिजर्वेशन  पूरा  नहीं  हुमा है है

 और  उसके  लिये  भी  आप  हमेशा  यही  कहते
 रहते  हैं  कि  सूटेबिल  कैंडिडेट  एवेलेबिल

 नहीं  है  ।  हाई  कोर्ट  में  चतुर्थ  श्रेणी  के  कर्म-

 चारियों  के  लिये  भी  सुटेविल  नहीं  है  ।

 जब  श्री  वेंकटरामन फाइनेंस  मिनिस्ट्री
 में  थे,  तो  उस  समय  मैँने  एक  प्रश्न  किया

 था  कि  जितने  नेशनलाइज्ड बैंक  हैं,  राष्ट्रीय-

 कृत  बैंक  हैं,  उन  में  शेडयूल  काइट्स  कौर

 शेंड्यूल्ड  ट्राइबल  के  कितने  लोग हैं  और

 कितने  बैंकों  ने  रिजर्वेशन  के  कोटे  को  पूरा

 किया  है  ।  इस  का  जो  जवाब  हमें  मिला,

 उस  में  यह
 था

 कि  एक
 भी

 ऐसा  बैंक  नहीं
 है,  जहां  पर  शेफ़ील्ड  कास्ट  और  शेंडयूल्ड

 atest  के  लोगों  का  कोटा  चतुर  श्रेणी  में

 भी  पूरा  हभा  हो  ।  जब  चतुर्थ  श्रेणी  में

 ही  हमारा  कोटा  पुरा  नहीं  हम्ना  है  तो  फिर
 दूसरी  श्रेणियों  की  हम  क्या  बात  कह  सकते

 हैं  ।  हमें  यह  भी  बताया  गयां  था  कि  होम

 मिनिस्ट्री  1980  में  डाइरेक्ट  एक  सकूलर

 जारी  कर  रही  है  ,  जोकि  रिजर्वेशन  के

 बारे  में  है  ।  बेंकटसुब्बयया भी  यहां  है  भौर

 बे  तों  शुरू  ्  ही  इस  मिनिस्ट्री  में  हैं  ।  इसी
 पालियामेंट में  21-स-82  को  मैने एक

 प्रशन  किया  था,  जिसमें यह  पुछा  था  कि

 केन्द्रीय  रिजर्व  पुलिस  बल  की  टोटल  देंग्थ

 क्या  है  प्रीर  उसमें  हमारा  कोटा  पुर।  हुआह

 या  नहीं
 ।

 इसका  जवाब  हमें  यह  दिया  गया
 कि  उस  की  टोटल  स्टेग्थी  80,408 है और है  भीर

 अनुसूचित  जाति  प्रौर  अनुसूचित  जनजातियों  केा

 कोटा  पूरा  नहीं  है  ।  सीमा  सुरक्षा बल  की  टोटल

 my  84  598 है  |  उसमें  शेंडयूल्ड

 पुरा  नहीं  है,  क़सम  राइफल्स  का  पुरा  नहीं

 है,  भारत  तिब्बत सीमा  पुलिस बा  पूरा
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 [al  ए  विकास  पासबान]

 यह  कहते  रहते  हैं  कि  50  परसेंट ले.  लो,

 60  पर  सेन्ट  ले  लो  ।  हमारा  जो  12  पर-

 परसेंट कोटा  है,  वहीं  श्राप  नहीं

 रोजाना.  ग्रखबारों  में  कहते  हैं,  रोज

 रेडियो  पर  कहते  हैं  कि  40  परसेंट  रिजर्वेशन

 दे  रहे  हैं,  50  परसेंट दे  रहे  हैं  कौर  60

 परसेंट  दे  रहे  शौर  रोज।ना  हम  को  गाली

 देते  हैं  ।  श्राप  हमें  इस  तरह  से  गाली  देते

 हैं  लेकिन  कभी  श्राप  ने  अपने  मन  में  हिसाब

 लगा  कर  दखा  हैं  कि  कितना  रिजर्वेशन  हम
 को  मिल  रहा है  ।  अप  यही  देख  लीजिए
 कि  बिहार  में  जब  श्री  कर्पूरी  ठाकुर

 am  मिनिस्टर  थे,  तो  उस  वक्त  कितने

 हरिजन  एस.  पी०  थे  औ  कितने  हरिजन

 डी-  एम-  थे  श्र  राज  आपने  कितने  शेडयूल

 कास्टस  और  शेडयूल  ट्राइबल  के  लोगों  को
 डी०  एम  था  एस  पी०  लगा  लखा है  ।

 पहले  जो  वहां  पर  शेडयूल  कास्ट  और

 शेडयूल्ड  ट्राइब्स  के  लोग  डी०  एम०  या  एस०

 पी०  थे,  उन  को  भी  बाहर  कहीं  न  कहीं

 भेज  दिया  है  और  आप  भ्र पने  भाषणों  में

 "हरिजनों  की  जय”,  “'आदिवासियों  की  जयਂ

 बातें  रहती  हैं  ।  अभी  4  दिन  पहले  की  बात

 है।  मं  प्रकार  खोज  रहा  था  लेकिन  मुझे  वह
 मिला  नहीं  |  राज  से  4-  दिन  पहले  अख़बार

 में  यह  निकला था  कि  सेंट्रल  गवर्नमेंट  स्टेट

 गवर्नमेंट को  सर्कुलर  भेज  देती है  लेकिन वे

 चसको  मानती  नहीं हैं  ।  यह  क्या  बात  है  ?

 Scheduled  Castes  (Dis.)

 मैंने  शुरू  में  ही  कहा  था  कि  श्राप  एक

 काम  कीजिये  कि  डिस्ट्रिक्ट  मजिस्ट्रेट  भ्र

 एस.  पी  पर  श्राप  इस  की  रिस्पांसिबिलिटी

 फिक्स  कर  दीजिये  ।  बिहार  में  बेलछी  की

 घटना  घटी  थी,  तो  उस  समय  हमारी  वहाँ

 पर  सरकार  थी  ।  उस  समय  हमने  यह
 किया.  था.  कि  प्रत्येक  डिस्टर्ब  में  एक
 श्रधिफारी  शेड्यूल कास्ट  और  शैडयूल्ड

 Test  का  होगा  चाहे  डी
 '

 एम
 ।  शेडयूल

 कास्ट  का  हो,  चाहे  एस  पो  हो,  चाहे  एस .

 डी.  ओ्  हो  और  ए  एस  पो  हो  ।  इनमें

 से  एक  तो  हरिजन या  झ्ादियासी होगा ही । होगा  ही  ।

 श्र  चारों  में  से  एक.  शेड्यूल  काइट्स

 शर  शेड्यूल  ट्राइब  का  अफसर  रहेगा  प्रोर

 प्रत्येक  जिला  स्तर  पर  रहेगा  ।  यह  कार्य-

 वाही को  गई  थो  ।  उसका  नतीजा  हुआ
 था |

 श्री  राम  स्वरूप  राम  (गया)  :  आप

 के  समय में  बेलछी  में  घटना  घटी  थी,  उसके

 लिए  आपने  किसी  को.  चार्जशीट  नहीं
 किया,  वह  हम  ने  किया |

 श्री  राम  विलास  पासवान :  बेलछी

 घटना का  जो  मेन.  भ्र भि युक्त श्री  इन्द्रदेव

 चौधरी,  निर्दलीय  एम०  एल  ।  ए  था  उसकी
 जेल  में  मृत्यू  हुई थी  ।  क्या  आपे

 पास  में  कोई  भी  ऐसा  उदाहरण  है  ?  क्या

 आपने  कविता  में  एक  भी  शभ्रादमी  को  सजा
 दी ?  देवली  काण्ड  में  आपने  क्या  ऐसे

 आपकों  तो  शर्म  आनी  चाहिए कि  प्रापके

 चीफ  मिनिस्टर  तो  आपके  मंद  पर  तमाचा

 मार  कर  चले  गयें  |  वह  यह  कह  कर  चल  गए

 कि  मैं  सक्षम  हो  गया  हूं  ।  अ्रब  श्राप  लाख
 ढिढोरा पीटीए,  श्राप  लाख  कहिए  कि

 सुधार  हआा  ।  आपके  ऐसे  लोगों  द्वारा

 आपका  सारा  पर्दाफाश  होता  चला  जाएगा

 committed  on  332
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 आप  लाख  कहिए  कानून  और  व्यवस्था  में
 सुधार हो  रहा  है,  हम  शेइयुल्ड  काइट्स

 के  लिए.  यह  बना  रहे  हैं,  यह  कर  रहे  हैं
 लेकिन  उत्तर  प्रदेश  के  चीफ  मिनिस्टर  ने  सब

 बता  दिया है  ।  इसी  तरह  से  बिहार के
 चीफ  मिनिस्टर की  बात  है  ।  मैं  उसको
 छोड़ता  हूं  क्योंकि.  श्रपनार्लियामेंटरी

 लेंगे हो  जाएगा  |  अगर  उनमें भर  ज़रा
 सी.  हया-शर्म  होती  तो  उनकी  भी  चीफ
 मिनिस्टरी को  छोड़  कर  चल  देना  चाहिए
 या.  ॥

 मैं  राम  स्वरूप  राम  जी  श्राप  से  कह

 रहा  हूं  ।  मैं  सभा  माननीय  सदस्यों  से

 कहना  चाहता.  हं  कि  जब  तक  श्रापकी
 नीयत  साफ  नहीं  होगी  तब  तक  आ्  कुछ

 करना  भी.  चाहेंगे  तो  भी  नहीं  होगा  ।

 इसीलिए प्राज  हम  जैसे  आदमी  को  दुःख

 थे  ।  वहां  के  बारे  में  कहा  गया  कि  पेट्रो
 डालर की  ताकत  काम  कर  रही  है,  विदेशी

 ताकत  काम  कर  रहो  है  ।  जब  उनमें
 पेट्रो-डालर काम  कर  सकता  है.  तो  आपका

 डालर  क्यों  नहीं  काम  करता  है  ?  जब
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 उसको  पहचानने  के,  आदमी को  आत्म

 सम्मान  देने  के  दूसरे  कारण  ढूंढे  जाते  हैं  ।

 हमने  उन  लोगों  से  कहा  कि  जब  तुम  मुसलमान
 @  जागे या  ईसाई  हो.  जाश्रोगें तो  क्या

 तुम्हारा  ह्युमिलेशन नहीं  होगा  ।  उन्होंने

 कहा  कि  हमें  कम  से  कम  यह  तो  फख  है  कि
 हमने उस  हिन्दू  धर्म  को  छोड़ा  दिया,  जिसका.
 मतलब  ब्राह्मण  होता  है,  जिसका  मतलब

 राजपूत  होता है,  जिसका  मतलब  वैश्य
 होता  है  या.  जिसका  मतलब  शूद्र  होता

 है  ।  प्रत्येक  दूसरे  धर्म  में  व्यक्ति  के  प्रति

 समानता  का  भाव  होता  है  लेकिन  हिन्दु-
 धर्म  में  समानता  का  भाव  नहीं  है,  इसमें

 है
 |  लेकिन  अपने  देश  में  कोई  चमड़े  का

 आये  होत ेतो.  सोशल  इक्वैलिटी  शौर

 ऐसे.  कानून  नहीं  बनने  वाले  थे  ।  यहां

 ब्राह्मण  के  लिए  अलग  कानून  बनते,  राज-

 पूत  के  लिए  प्रलग  कानून  होते,  वैश्य  के  लिए

 अलग  कानून  बनते  कौर  शूद्र  के  लिए  अलग
 कानून  बनते  भौर  मनुस्मृति  के  मुताबिक

 बनते  ।
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 थो  कं  घूर  सुबह  (रयपु):  वग  व्यवस्था

 की ता  भ्रंग्रेंजों ने बढ़ावा ने  बढ़ाव।  दिय। था  ।

 थो  रम  विलेज  पास  वर्ण

 व्यवस्था.  को  जननी  मनुस्मृति  है  ।  मैं

 यह  कह  रहा  था  कि  इक्वैलिटी.  बिहार

 ला  को  बनाने  का  जो  एक  कलम से  प्रंग्रेजों

 ने  काम  किया, एक.  कलम  से  कानून के
 सामने सब  को  बराबर  घोषित  किया,  बराबर

 बता  दिया  वह  हम  लोग  नहीं  कर  पत े|

 आज  हम  लोग  उस  कानून  का  इम्प्लीमेंट

 तक  नहीं  कर  रहेहों  ।  राज कया  होता  है

 दिन  दहाड़े  आदमी का खन द का  खून  होता है  ।

 बिहार  में  मेरी  कांस्टीच्युन्सी  में  दिन  दहाड़े

 एक  एम  ्  ए  .
 के  नड़के  ने  एक  झामुमो

 को  मार  दिया  ।  मारने के  बाद  खुलेआम

 'घम  रहा  है,  उसको  पकड़ा तक  नहीं  गया  |
 किसकी  शामत  माई  है  जो  उसको  पकड़ें  ।

 (स्वान )
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 श्री  राम  बिलास  1 पासबान : हमारी जा :  हमारी  जा
 व्यवस्था  हं  वह  सिखाती  ही  जानवरों  से  प्यार
 करो,  चींटी  को  चीनी  हिलाओ,  गाय  को
 मां  कहां,  सांप  को  दक  पिलाओ  लेकिन

 wer  कारण  यह  ह  हक  जा  वाला

 ह,  जाਂ  अत्याचारी  हा  उसके  मन  से  भय  दूर
 हो  गया हा  ।  भय  नाम  की  काई  चीज  नहीं

 रह  गईं  ही
 ।

 बह  समझता  ह  कि  पैसा  होना
 चाहिए  ।  अगर  पैसा  हाँ  आर  जाति  का  बल

 मर  साथ  ह  ता  मों  किेसी  का  भी  कत्ल  कर
 सकता  हा,  मझे  रक्षा  मिलती रहोगी  ।  जब

 तक  य  चीज  रहगी  तब  तक  अत्याचार  रूक
 नहीं  सकते  हाँ  ।

 प्रत्येक  स्तर  पर  शेड़यूल्स  कास्ट  के  लोगों
 का  रिरिप्रिजेटंशोन सिलना  चाहिये  ।  इनका

 38
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 होती।  मुक्  दख  के  साथ  कहना  पड़ता  ह
 पुन:  कि  आज  यह  बीमारी  कह  गुना  बढ़  गई
 ह।  हमारी  आबादी  दोश  की  कल  आबादी  का
 पच्चीस  प्रतिश्त  ही  ।  जिस  दिन  थे
 पच्चीस  प्रतिशत लांग  जांग  गए  ता  आप

 साफ  समान  लीजिए  कि  गृह  पुड़क  की  सम्भा-
 वना  हो  ,सकती  ह  जीवन  की  इज्जत,  आवेरू

 सब  स्टॉक  पर  लगा  हूआ  ही  ।  मरता  क्या
 नहीं  करता  ?  इस  जगह  राक्षस  भी  हा  ।

 गह  भी  ही,  गज  भी  ही.  ।  समय  की  नब्ज  को

 आप  संविधान की  बात  करते  हाँ  ।  आप

 कहते  हाँ  नि  संविधान  मों  शेडयूल  काइट्स  ,

 कर  ही  रह  गइ  ही।  न्याय  मिलने को  कई

 आशा  नजर  नहीं
 आ

 रही  है।  हां  सकता ह

 वो  बन्दा  उठाने  के  लिए  भी  तौयार  हां  जाएं
 जो  मर  रहा  हा  वह  कहेगा  कि  मरा  भी  जर
 मारा  भी।  यह  गर्वाच्च  सदन  हो  ।  मार्लमन्ट
 ही।  यहां  आप  काई  रास्ता  निकाले.  काड

 चौक  लग  सके।  जन  भी  पार्लियामेट शुरू  होती
 ही  पहले  ही  दिन  इन  एट्रॉसिटीज की  चर्चा
 उठती  ही.  ।.  बिहार  असेम्बली या.  उत्तर

 yee  असेम्बली  जिस  दिग  शरू  हाती  हो  तो
 ले
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 [श्री  जैनुल  बशर]

 इस  सरकार  की  मंशाਂ  इसा  बात  से  जाहिर
 होती  हा  किक  जहां  पांचवीं  पंच-वही  य  योजना
 में  केवल  गुह  मंत्रालय  में  हरिजनों  के  लिए
 85  करोड़  रुपए  रखे  गए  थे,  वहां  छठी  पंच
 वर्षीय  पाोजना  में  यह  रुपया  बढ़ा  कर  800
 रुपया  वर  दिया  गया  हाँ  ।  इस  के  अलावा

 आर  बहत  सी  योजनाएं हाँ  ।  जैसे  हरिजनों
 कें  लिए  स्पोशल  कम्पनी  प्लान  के  अन्तर्गत
 400  कराड़  रुपया  रखा  गया  हा  ।  (व्यवधान )
 जब  रुपया  रखा  गया  ही  ,  ता  वह  खर्च  जरूर
 हगा  ।  सरकार  इस  बात  के  लिए  पूरी  तरह
 से  सपोर्ट ह  दि.  हरिजनों को  20  -सूत्री

 water  शुरुआत  हद  ही,  जिससे सब  से
 ज्यादा  फायदा  हरिजनों  और  आदिवासियों को
 पह  चा  ह  इस  लिए  श्री  पासवान  का  यह
 कहना  सत्य  से  पर  ह  कि  हरिजनों  के  लिए

 करछा  नहीँ  हआ  ह
 व्यवधान)  आज  जगह

 जगह  प्रोफेसर  दिखाइ  दो  रह  हाँ,  राजनी

 तिक  नेता  दिखाई  द  रहे  हाँ  ।  35  वर्ष

 पहले  यह  स्थति  नहीं  थी
 ।

 अब  ता  बहत
 से  लोगों  को  जलन  हो  गद  हाँ  कि  सब  कछ
 हरिजनों  के  दिया  जा  रहा  हाँ,  दूसरों  को
 नहीं  दिया  जा  रहा  ही  ।  इसलिए  टन्कन

 committed  छा.
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 सभारषात  महाशय  :  आप  उनकी  बार  मत
 कहनी ही.  वह
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 थी  जैनुल  नर
 :  मां  उन  से.  अपील  कर

 eure  rears

 ह  उस  मों  विश्व  हिन्दू  परिषद  के  नाम  से
 जा  संगठन  खड़ा  हा  गया  है  उस  का  भी  हाथ

 ही
 ।

 कल  का  उत्तर  पदक  और  बिहार  में  भी
 ae  अपनी  यह  भूमिका  शुरू  करेगा  1  ताो

 इस  पर  भी  राक  लगाई  जानी  चाहिए  ।

 इन्हीं  दादों के  साथ  मैं  अपनी  बात

 समाप्त  करता  ह.  |

 SHRI  SOMNATH  CHATTERJEE:
 (Jadavpur):  Mr.  Chairman,  Sir,  it  is
 a  matter  of  great  concern,  if  not  of
 national  shame,  that  this  House  is

 obliged  to  discuss  this  matter,  uamely
 the  question  of  atrocities  on  the  tlari-
 jans  and  Adivasis  almost  auring

 ASADHA  17,  1904  (SAKA)  committed  on  349
 Scheduled  Castes  (Dis.)

 every  session,  because  the  position  has
 gone  on  unabated  and  the  atrocities
 are  still  being  perpetrated.  Even
 after  3-1/2  decades  of  our  indepen
 dence,  we  have  not  been  able  to
 usher  in  even  a  castless  society,  far
 less  भ  ए1855-1655  society.  The  fund-
 ing  fathers  of  the  Constitution  felt
 that  some  special  provisions  were
 necessary  for  the  advancement  of  the
 Harijans,  Scheduled  Castes  and  Sche-
 duled  Tribes  in  this  country.  Laud-
 able  objectives  were  inserted  in  the
 Directive  Principles  of  State  Policy.

 You  are  aware  that  one  of  the  pro-
 visions  is  Article  46  which  provides
 for  the  promotion  of  the  educational
 and  economic  interests  of  the  fche-
 duled  Castes  and  Scheduled  Tribes.
 and  other  weaker  sections.  It  was
 felt  that  a  period  of  ten  years  would
 be  sufficient,  during  which  reserva-
 tion  for  Scheduled  Castes  and  Sche-
 duled  Tribes  would  have  to  be  kept;
 but  it  is  a  national  recognition  of  the
 failure  of  the  ruling  party—which
 itse.f  brought  the  amendments  perio-
 dically,  after  every  decade—that  this
 period  has  been  extended  now  upto
 40  years.  This  shows  that  the  reser-
 vation  of  seats  15  still  necessary.
 which  proves  that  there  is  an  abject
 failure  on  the  part  of  the  “=ntral
 Government.  which  has  been  spevial-
 ly  assigned  the  task  of  looking  afler
 the  interests  of  Scheduled  Castes
 and  Scheduled  ‘Tribes—that  they
 have  not  been  able  to  do  their  cuty.

 Not  only  that  after  35  years  of  in-
 dependence  we  find  that  Scheduled
 Castes  and  Harijans  still  remain  ste-
 eped  in  gnawing  poverty;  they  are  not
 even  being  treated  as  human  beings
 in  many  places.  They  naturally  de-
 sire  to  be  treated  with  dignity  and
 respect.  Their  fate  is  one  of  conti-
 nuing  misery,  and  exploitation  by  the
 so-caled  higher  castes  and  rich  me0
 ple.  They  are  being  treated  us  loss
 than  second-class  citizens.

 This  is  the  position.  Over  and
 above  this,  not  only  the  economic  dis-
 parity  is  increasing,  but  their  social
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 backwardness  15  also  being  हज10101 710.
 There  is  the  inhuman  treatment.  There
 is  the  physical  torture  and  atrocities
 on  the  weaker  sections,  viz.  the  lari-
 jans  and  Adivasis.  To-day,  they  have
 to  cry  in  agony  for  the  protection  of
 their  life  and  liberty  and  the  very
 small  pittance  of  property  which  they
 may  have.

 Every  session  we  are  discussing
 this;  and  every  session  we  find  curing
 the  period  that  more  and  more  such
 incidents  are  occurring.  Mr.  Ram
 Vilas  Paswan  has  taken  the  trouble
 of  identifying  the  districts;  but  र  ।
 a  question  of  attitude.  Apart  from
 the  fact  that  we  have  to  try  to  ascer-
 tain  the  causes  of  such  atrocities  after
 35  years  of  independence,  we  save  tu
 analyze,  मं  this  august  House,  the
 highest  legisiating  forum  in  this  couan-
 try,  as  to  what  has  been  the  ettiiude
 of  the  administrative  agencies  in  com-
 bating  this.  Can  the  present  Gov-
 ernment,  which  has  its  own  party
 Governments  in  almost  all  the  States
 where  these  things  are  hapening,  deny
 its  responsibility?  Is  it  possible  for
 them  to  deny  that  they  cannot  tuke
 any  constructive  action  to  save  the
 plight  of  these  depressed  commiuni-
 ties?

 Various  instances  I  shall  come  to,
 because  it  is  necessary  to  remind  us
 as  10  wha‘  has  happened.  We  know
 of  the  incidents  that  have  taken  place
 in  S0  many  places—from  Pipra_  to
 Belchi,  to  Vishrampur  to  Dharainpur.
 to  Bajitpur  to  Deoli,  to  Sadhupur.  It
 did  not  end  there.  It  has  come  (०
 Gaini  the  other  day.  9  series  of  in-
 cidents  are  there;  and  if  has  been
 pertinently  pointed  out  that  in  all
 these  cases,  there  is  unthinkable  but-
 chery  perpetrated.  In  many  cases.
 the  law-enforcing  machinery,  viz.  the
 police,  has  been  in  active  connivance
 with  either  landlords  or  sections  of
 the  people  who  have  been  torturing
 the  Scheduled  Castes.  Women  had
 been  beheaded  and  burnt  aillve.
 Children  had  been’  burnt  alive.
 Don’t  we  fee]  ashamed  of  it  when
 there  is  supposed  to  be  a_  civilised

 JULY  8,  1982  committed  on  348
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 form  of  Government  मं  this
 country?  "18117  only  supposed
 crime  is  that  they  are  poor;
 their  suupposed  crime  मं  some
 places  is  that  they  are  asking  for
 पा 11111 ..  Wag.s,  घर. 1:21... पन
 ral  wages;  their  supposed  crime  in
 some  places  is  that  they  are  trying

 to  combine  to  protect  their
 interest;  their  supposed  crime  in
 some  places  is  that  they  do  not
 wish  to  remain  perpetually  the
 system  of  total  exploitation  their
 51010 30 <हते  crime  in  some  places
 ig  that  they  are  objecting  to  their  con-
 ditions  of  bonded  labour  छह  एए किन
 tinued  indefinitely.

 MR,  CHAIRMAN:  There  is  yet
 another  crime  that  they  could  not
 pre-arrange  their  birth.

 SHRI  SOMNATH  CHATTERJEE:
 This  is  g  very  pertinent  observation
 that  we  get  from  you.  For  those
 crimes  for  which  they  have  no  res-
 ponsibility  today,  this  country,  this
 society,  the  administration  cannot
 provide  the  minimum  protection,  the
 minimum  relief.  What  hag  happened
 in  Deoli?  24  Harijans  were  killed  and
 our  Prime  Minister  attributed  the
 cause  (०  an  ordinary  village  rivolry.
 I  was  reading  today  The  Hindustan
 Times.  The  Prime  Minister  म  क़हा
 party  meeting  has  said,  has  brought
 politics  into  it.  I  am  sorry  I  have  to
 say  that  because  this  has  been  report-
 ed  in  the  newspaper.  The  Prime  Min-
 ister  said  as  follows:

 “An  attempt  was  being  made  to
 alienate  the  Congress-I  from  the
 people  by  indulging  in  such  propa-
 ganda  as  that  atrocities  against
 Harijans,  minorities  and  women  had
 inereaseg  since  her  return  to  power.”

 Then  she  is  supposed  to  have  said
 this.  I  am  quoting  from  the  Hindus-
 tan  Times  dated  8-7-1982.  It  savs  as
 follows:

 “This  is  a  blatantly  false  propa-
 ganda,  the  type  of  which  was  i
 dulged  in  by  Hitler.”

 I  thought  she  hag  changed  her  views
 of  Hitler  because  her  Presidential
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 Candidate  has  been  making  adulatory
 references  about  Hitler  which  we  have
 been  hearing  recently.  He  seems  to
 be  greatly  enamoured  of  Hitler.

 However,  not  a  single  word  of
 solace  for  these  oppresseq  people,
 tortured  people,  their  relations,  the
 people  who  haq  been  killed,  has  been
 uttered.  र..  ।  ४11९  has  expressed
 her  determination  as  the  Prime  Min-
 ister  to  combat  the  evil.  But  the  hon.
 Speaker  has  thought  it  fit  to  allow
 discussion  on  this  subject  on  the  first
 day  of  this  session  because  of  its  im-
 portance.  It  cannot  be  described  just
 as  a  political  propaganda  being  car-
 ried  on  by  the  opposition  parties,  The
 members  on  the  other  side,  even  ४
 they  are  not  concerneq  about  the
 atrocities  that  are  taking  place.  they
 do  not  feel  ashameq  that,  in  their
 regime,  where  their  government  exists,
 there  is  no  minimum  protection.  Don't
 thoy  feel  ashamed  that  one  of  their
 Chief  Ministers  has  resigned?  That
 shows  that  there  is  an  admission  of
 failure  that  they  are  unable  to  protect
 the  life,  liberty  and  property  of  the
 weaker  sections,  Harijans  and  2d
 vasis  about  whose  welfare  there  is  a
 special  obligation  cast  upon  the  Cen-
 tral  Government  and  also  on  the  State
 Governments,  Where  you  are  ruling,
 you  cannot  even  control  this.  Many
 causes  hove  been  given,  but  the  real
 reason  is  the  collapse  of  the  adminis-
 tration  completely  together  with  the
 lack  of  political  will  in  most  parts
 where  these  incidents  are  taking  place,
 But  the  causes  that  have  been  sug-
 gested,  the  reasons  ‘which  are  being
 given  for  such  incidents  which  are
 taking  place  say  that  there  are  local
 conflicts  ४  many  places,  traditional
 local  conflicts.  It  is  said  that  there
 are  economic  disputes,  It  is  also  said
 that  in  some  places  the  Harijans  are
 standing  on  their  rights  in  matters
 relating  to  community  worship  and
 village  facilities,  ete.

 Mr.  Paswan  was  saying  that  the
 solution  suggested—where  the  un-
 touchability  is  practised—is  to  have
 different  wells  for  the  MHarijans  and

 ASADHA  17,  1904  (SAKA)  committed  on  350
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 Scheduled  Castes.  If  this  approach
 is  not  altered,  if  the  attitude  of  the
 people  is  not  altered,  there  can  be  no
 solution  of  this  problem  unless  the
 Gvernment  takes  a  very  serious  action,

 Sir,  in  a  recent  editorial,  I  find  that
 very  pertinent  observations  have  been
 made.  I  am  reading  from  the  Patriot
 of  July  6,  1982.  It  says:—

 “Prevention  of  these  atrocities  is
 primarily  a  political  task  which
 places  heavy  responsibility  on  आ
 political  parties  committeg  to  a
 really  democratic  and  _  egalitarian
 order.  The  wide  chasm  between
 what  these  parties  profess  and  what
 they  seriously  do  about  it  reflects
 the  hypocrisy  of  our  system.  The
 reasons  for  this  deceptive  behaviour
 are  obvious.  Harijans  are  ina
 minority  in  an  overwhelming  majo-
 rity  of  the  villages  in  our  country
 ang  therefore,  even  those  who  are
 very  articulate  in  their  denuncia-
 tion  of  the  excesses  committed  on
 this  oppressed  section  of  our  society,
 slyly  try  to  placate  the  upper  caste
 zealots  whose  support  is  important
 in  the  electoral  arithmetic,  Acquies-
 cence  in  tthe  atrocities  against  Hari-
 jans  is  regardeq  as  pragmatic  ro
 tics  and  the  issue  is  agitated  only
 to  embarrass  the  (कुल्हाडी  and  the
 victims,  therefore,  develop  a  cynical
 attitude  towards  all  those  who  shed
 tear  for  them.  This  crisis  of  con-
 fidence  in  the  sincerity  of  those
 who  dominate  our  society  and  poli-
 tics  encourages  the  more  desperate
 among  the  younger  section  of  Hari-
 jans  to  look  to  extremist  solution  of
 their  problems.”

 But  this  is  one  of  the  reasons,  very

 pertinent,  if  there  haq  been  a  real
 political  will  and  administrative  will,
 but  if  it  is  utilised  for  the  purpose  of
 political  manoeuvrability,  because  they
 happen  to  be  minority  in  so  far  as
 political  arithmetic,  voting  arithmetic
 is  concered,  that  is  why  they  are  1८
 membereg  only  at  the  time  of  elec-
 tions  when  many  things  are  said:
 20-Point  Programmes  are  adumbrated,
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 some  of  the  points  are  sought  ५०  7e
 for  the  upliftment  of  the  Hayijans,  and
 S0  muCh  money  is  519 005९0  to  have
 been  provided  for  this.  But  the  bene-
 fit  are  not  reaching  them.  It  is  very
 good  for  the  benefit  of  the  elections,
 but  when  the  elections  are  over  then
 we  find  that  there  is  a  complete  re-
 versal  of  the  attitude,  because  ४  ।
 meré  paying  politically  to  some  peo-
 4e  to  some  political  parties  in  some
 of  the  States,  to  placate  the  richer
 sections  ang  the  upper  class  people.

 Land  reforms  shoul@  be  ०  matter  of
 commitment  so  far  as  the  people  of
 this  country  are  concerned.  96  ac-
 cept.  for  which  we  claim  credft  with
 humility  thai  what  hag  happened  in
 West  Bengal  we  do  nol  find  elsewhere.
 And  that  is  why  we  claim  credit  again
 with  humility,  that  in  West  Bengal
 such  incidents  of  atrocities  on  Hari-
 jans  are  minimum,  if  not  absent  to-
 tall,.  But  in  other  Slates,  in  the
 neighbouring  State  of  Bihar  from
 which  you  come  in  Uttar  Pradesh,
 Madhya  Pradesh,  this  is  happening
 and  this  is  happening  in  Meharashtra.
 and  in  Tamil  Nadu.  I  am  not  happy
 to  say  this.  1  am  not  trying  to  make
 poutical  capilal  out  of  this.  But  the
 people  know  who  are  the  persons  in
 contro,  in  these  States,  who  are  run-
 ning  the  administration.  (Interrup
 tions).

 SHRI  1.  RAM  GOPAL  REDDY:
 What  about  the  atrocities  on  Anand
 Margis?

 MR.  CHAIRMAN:  9८  present  we
 are  discussing  atrocities  on  Harijans.

 SHRI  SOMNATH  CHATTERJEE:
 They  will  never  learn  to  be  serious.
 Please  pive  them  some  coaching.

 Does  this  hon.  Member  feel  happy
 to  know  that  atrocities  on  Harijans
 in  1981  up  to  Novemlcr—the  number
 of  incidents  was  11,7437  Does  he  fecl
 proud  of  it?  Out  of  them,  3.627  alone
 were  in  Uttar  Pradesh—does  he  feel
 proud  of  it—where  his  Party  is  ruling
 since  1980?

 JULY  8,  1982  committed  on  352
 Scheduled  Castes  (Dis.)

 SHRI  M.  RAM  GOPAL  REDDY:
 We  are  ashameg  of  it.

 SHRI  SOMNATH  CHATTERJEE:
 Therefore,  the  attitude  is,  when  we
 are  solemnly  discussing  such  a_  dis-
 ease  jn  Our  society,  which  is  being
 utilised  for  political  purposes  र
 1९६1 -  cases,  such  flippant  interjec-
 tions  are  being  made!

 You  kindly  permit  me  to  read  out
 an  extract  from  an  editorial  from  the
 Statesman,  These  are  not  left  papers.
 This  is  what  it  says.

 I  am  quoting  a  passage  from  the
 editorial  of  “The  Statesman’:

 “The  tragedy  is  that  these  leSsons
 are  persistently  ignored  by  feople
 who  would  far  rather  exploit  suffer-
 ing  for  political  gain  than  come  to
 grips  with  reality.  Mr.  Viswanath
 Pratap  Singh  made  the  astonishing
 charge  of  ...०  deeplaid  conspiracy  fo
 murder  Harijans  en  masse  in  eastern
 U.P.’  presumably  by  the  Opposition
 to  discredit  the  Congress  (1).  The
 UP  Government  had  already  2017
 brushed  aside  circumstantial  evi-
 dence  to  Sea  that  the  Sadhupur
 vulrage,  in  which  ten  Harijans  were
 killed.  was  the  work  of  dacaits,  Mrs.
 Gandhi  had  only  six  weeks  earlier
 dismissed  the  slaughter  of  24  Hari-
 jans  in  Deoli  as  the  resuit  of  “Ordi-
 nary  village  rivalry”.  1८  Mr.
 Jaganath  Mishra  in  Bihar  has  not
 felt  obliged  (०  indulge  in  similar
 diversionary  prevarication,  it  can
 only  be  because  the  death  of  three
 Harijans  ai  the  hands  of  armed  land-
 10708.0  in  Dhanbad  district  was  not
 considered  a  serious  enough  offence
 to  need  explanation.  छु,  Bhopai
 lost  little  time  in  attributing  51.0
 Sunday’s  vicious  killings  to  enmily
 between  two  groups,  thereby  trying
 to  sugge:t  parity  beaween  society's
 défenceless  outcasts  and  the  blood-
 thirsty  mob  of  upper  caste  Hindus
 which  burned  alive  or  decapitated
 15  men,  women  and  chiidren.”

 Recently  in  June,  you  know  what
 has  happened.  ‘The  Indian  Express’
 of  30  June,  1982  says:
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 “In  yet  another  act  of  vengeance
 by  landlords,  at  least  six  Harijans,
 including  two  women  and  a  child  of
 six  years,  were  shot  dead  in  cold
 blood  in  village  Giani  under  Obra
 police  station  of  Aurangabad  dis-
 trict  on  Monday.”

 When  the  matter  was  raised  in  the
 Assembly  of  the  State,  the  Chief
 Minister  who  was  present  in  the  House
 chose  to  remain  silent.  He  did  not
 have  evenhis  version  to  make.  He
 does  not  even  say  as  to  what  action
 the  Police  is  going  to  take.  Mr.  Ram
 Bilas  Paswan  is  absolutely  right  when
 he  asks:  in  how  many  cases,  has  the
 action  been  taken  and  in  how  many
 cases  has  the  conviction  taken  place?
 How  is  it  that  there  areserious  alle-
 gations  against  the  police  that  they
 are  hands  in  glove  with  the  xttackers?
 In  many  cases  our  leader,  Mr.  Samar
 Mukherjee,  has  been  writing  to  the
 Ministers  for  the  last  one-and-a-half-
 month.  He  has  written  to  the  Chief
 Ministerg  of  Uttar  Pradesh  and  Bihar,
 the  Prime  Minister,  our  new  Home
 Minister.  I  do  not  know  how  long  he
 will  be  the  Home  Minister.

 SHRI  ऋ.  VENKATARAMAN:  |  Till
 the  end  of  the  Session.

 SHRI  SOMNATH  CHATTERJEE:
 But  1  recognise  you  today  as_  the
 Home  Minister.  I  can  afford  to  miss
 the  Urdu  couplets.  I  am  not  sorry.

 So  many  complaints  are  coming  to
 us  here.  They  are  being  forwarded  to
 the  powers  that  be—the  Chief  Minis-
 ter,  the  Home  Minister,  the  Prime
 Minister.  But  what  action  is  being
 taken  for  protection?  Because  some
 people  are  poor  and  belong  to  the  so-
 called  low  caste  and  they  are  defence-

 less,  they  are  subjected  to  any  type
 of  physical  brutality  and  atrocities.
 Homes  after  homes  are  burnt  down.

 in  some  the  incidents  I  find  that  the
 children  have  been  burnt  alive.  Some
 have  been  be-headed.  Women  have
 been  raped.  Things  like  that  are
 happening.  But  some  are  trying  to  be
 flippant.  Some  are  trying  to  impute
 1154  LS—13
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 motives  here  and  there.  The  Prime
 Minister  says  that  whatever  has  been
 alleged  is  a  Hitlerian  propaganda.  It

 is  a  matter  of  great  shame  if  this  is
 the  attitude  of  the  Prime  Minister.
 On  the  eve  of  the  parliament’s  session,
 she  is  taking  it  as  an  oppositien  pro-
 paganda.  She  is  utilising  her  party
 forum  for  the  पा फिल्ड1  firing  salvos
 at  the  opposition  just  vefore  the
 session  starts  without  saying  a  word
 about  these  people.

 MR.  CHAIRMAN:  You  are  your  own
 judge.  I  learn  that  altogether  two
 and  a  half  hours  have  been  allotted.

 SHRI  SOMNATH  (एकदा एप घार:  ।
 quite  appreciate.

 PROF,  MADHU  DANDAVATE
 (Rajapur):  He  allotted  time  when  he
 was  in  the  Chair!

 SHRI  SOMNATH  CHATTERJEE:
 There  is  no  dearth  of  material;  but,
 in  view  of  the  paucity  of  time,  [  er
 not  going  into  the  details.

 What  I  am  submitting  is  this,  The

 party  in  power  in  the  Centre  and  in
 the  States  where  it  is  happening  with
 regular  frequency,  with  monotonous
 regularity,  namely.  the  Congress  ९1
 Party,  cannot  avoid  responsibility.
 They  have  to  accept  responsibility.
 They  have  to  show  their  political  will,
 they  have  to  show  administrative  will.

 Why  is  it  happening  particularly  in
 these  States?  If  it  is  thought  that  by
 coming  into  an  arrangement  ur  under-
 standing  with  the  so-called  high  caste
 people,  or  rich  people,  they  can  for
 ever  subjugate  the  harijans,  they  are
 living  under  a  mistaken  notion,  be-
 cause  these  people  are  too  many  and
 so  many  of  them  are  aware  of  the

 rights  of  the  citizens  of  a  civilized
 country  and  the  civilized  form  of  liv-

 ing,  which  they  have  been  deprived
 from  enjoying.  I  hope,  I  sincerely
 hope  that,  with  proper  political  edu-

 cation,  with  proper  awareness  given
 to  them  of  their  constitutional  and
 legal  rights,  the  rights  of  a  human
 being,  they  will  be  able  to  withstand
 these  onslaughts  and  that  the  economie
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 [Shri  Somnath  Chatterjee]
 disparities  will  disappear.  1  they
 continue  further,  if  the  niatus  goes
 on  increasing,  if  the  administration
 think  that  by  helping  those  affluent
 sections  of  the  people,  who  are  always
 worried,  who  are  always  concerned,
 whether  the  benefits  of  progress  are
 going  to  the  -  sections  or  not,
 to  the  backward  sections  or  not,  aid
 that  is  why  there  is  resistance  by  the
 affluent  sections,  by  the  so-called  soci-
 ally  stable  sections  of  the  society,  who
 are  always  afraid  that  the  benefits  of
 progress,  if  any,  would  percolate  to
 the  lowest  level,  who  are  always  the
 subject  matter  of  exploitation,  and
 that  is  why  there  is  always  resistance,
 and  if  the  Government  continue  their
 present  policy  of  supporting  the  afflu-
 ent  sections,  they  will  not  'e  able  to
 solve  the  problem.

 So,  some  positive  steps  have  to  be
 taken  to  instil  confidence  म  11152.0
 oppressed  people.  One  of  thern,  no
 doubt,  island  reforms,  which  give  per-
 manent  rights  to  these  people,  should
 be  implemented  property.

 Coming  to  the  administrative  ser-
 vices,  so  far  as  the  police  service  is
 concerned,  I  find  that  in  UP  the  hari-
 jans  constitute  only  15.24  per  cent  of
 the  police  force.  Even  then  a  prepon-
 derant  majority  are  constables  and
 lower  echelons  of  the  police  fi.rce  and
 hardly  a  few—one  can  count  with  his
 fingers—of  the  rank  of  SP  or  similar
 high  rank.  So,  some  urgent  action
 hag  to  be  taken  to  make  them  feel
 that  there  are  persons  who  will  stand
 by  them  in  their  times  of  distress,  in
 their  times  of  difficulties.

 Therefore,  we  very  strongly  urge
 that,  if  the  constitutional  declaration
 or  the  Directive  Principles  are  not  to
 be  treated  only  for  the  purpose  of
 political  propaganda  and  1111115व11011
 during  the  time  of  the  elections,  if.
 this  Government  is  really  concerned.
 genuinely  concerned,  with  them  and
 not  interested  in  utilising  them  as
 pawns  during  the  elections,  let  us  see
 what  administrative  actions  are  taken
 what  land  reforms  are  being  imple-
 mented,  and  what  action  they  take
 against  their  political  malefactors,  like

 4
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 the  Chief  Ministers  or  the  persons
 concerned,  who  are  also  encouraging
 these  things  and  not  taking  proper
 steps  against  them.  Therefore,  I  feel
 that  it  is  a  matter  which  shoul!  be
 taken  with  the  utmost  seriousness  and
 I  would  request  the  Government  to
 take  appropriate  steps  in  the  matter.

 सदन  मं  एट्रोसिटीज आफ  हारिस  के  नाम
 पर  कई  बार  वाद  विवाद  हजा,  लोकना

 अभी  भाई  रामविलास  जी  बांल  रहो  थे  ।
 मने  उनकी  दातों  ो  बड़  गार  से  सना,  सं-

 फिन  ५  हूआ  कि  समस्याओं  के  यष्टीकण
 क  छाड़कर  उन्होंने  seats  को  व्याख्या
 कर  डाली  ।  मे  आपके  माध्यम से  विराधी  इल

 खराब  हाँ,
 द

 दाह गण वाद a  था.  प्छिड़ावाद |  समस्याओं

 का  समाधान  दाद  स  सम्बन्ध  नहीं  ही  ।  राम-

 विलास  जी  को  बात  स्  दार  मं  जिसमं  ह /ज 2.
 ने  बाहमणवाद की  बड़ी  आलोचना  की  ही,  मा ँ_

 एक  उदाहरण दना  चाहता  हुए  ।
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 तब  मारों  गए  थे  ?  कभी

 श्री  राम  स्वरूप  राम  :  तब  क्राइम्ज  परा-

 नहीं ही  कि  15070 क्राइम्ज  हरिजनों  आर
 !,  आदिवासियों पर  1978  में  हए  थे  ”?  आप

 को  याद  होंगा  राम  विलास  जी  कि  आपकी  ही
 सरकार तब  सत्तारूढ़  थी

 17  hrs.

 था।  लेकिन  आंकड़ों  की  बात  जा  आप  ने  रखी
 ह  तो  मं  जानना  चाहता  ह  फि  कया  यह  सही
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 [श्री  राम  स्वरूप राम]

 मों  माँ  गया  ह  जहां  के  लागों  को  उग्रवादी

 Se  दिया  चाता  है;  वहाँ  भर  सामन्तवादिया

 सभागार  महोदय
 :

 शान्ति।  समय  पर  भी
 ध्यान  रखे  दा  चार  मिनट  मों  समाप्त  कर

 थो  राम  सवरूप  राम  :  आप  की  आज्ञा  हो
 a  दा  चार  मिनट  आर  मिल  जाएं  तो  बड़ी
 कृपा  होंगी  ।

 v4.4

 श्र

 ह

 है

 344
 244

 3453 शग  153 ce

 हट

 6

 नू

 म

 58354 हिर

 3.24

 न्

 ड

 हग 5 ह (1

 4

 1  अधिकारी  द.

 ह-

 4

 5115  a  4  4
 &,  -

 JULY  8,  1982  committed  on  360
 Scheduled  Castes  (Dis.)

 4,
 व

 प्रतिष्ठा  की  a  |  डु  1

 व



 361  Atrocities  being

 इसका  इलजाम  नहीं  0.0  शकता  |

 एक  माननीय  सदस्य:  श्री  तपासे  एक्सेप्ट

 नहीं  करते  हाँ  तमाचे  की  बात  |

 दह a  इर  ही,  ,  SL  11  44  43
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 “पर  अत्याचार  के  बार  मों  बहस  मान  ली  ।

 मैं  एक  बात  कहने  पर  मजबूर  हू,
 लॉक-

 and  यह  रिज़वान  हा  कि  जब  नया.  सैदन

 शुरु  हाता  ही  ता  पुराने  एम.  पी.  ज.  जो
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 तरफ  से  हमार  पास  कभी  कोइ  जचाब  नहीं
 आया  ह  ।

 सभापति  महाशय  :  आप  नए  मिनिस्टर  को

 भी  परख  लॉ  कि  वह  क्या  जवाब  दत  हँ  ।
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 क्या  उन्हीं  के  निलियी  उनका  प्रोमोशन  पिल  रहा

 मं.कछ  रिजर्व  दना  चाहता  ह  कि  याँ
 यह  अत्याचार  ज्यादा  हाता  ही  ।  पहली  वजह

 स
 मेम



 365  Atrocities  being

 हू  साोशल  डिस्क्रिमिनेशान  ।  जाात  पांति
 जब  तक  इस  मुल्क  से  नहीं  जायगी  यह  एड् रा-
 सिटीज  रहंगी  ।  महज  विधान  मेँ  लिख  द  ने

 से  जाति  पांति  खत्म  नहीं  हा  जाएगी  ।  मेँ

 जानना  चाहता  हू  !ि  सिविल  राइट्स  प्रकट-

 बयान  एक्ट  जो  कई  साल  पहले  बन  चुका  था
 उस  के  तहत  कितन  आदमियों  का  सजा  दो  गह
 ह?  यह  हाउस  का  बताया  जए।  बद/कस्मती

 की  बात  ही  कि  यह  एुट्टीसिटीज  आरएनटी-
 चिलबिली  की  बात  आज  आम  मासंर  को  निस्बत
 साबि संजे  मं  ज्यादा  काई  ही  ।  सबसे  का

 काई  आदमी  लिखता  ही  कि  मर  साथ  यह

 एट्रॉसिटीज  हुइ  हँ  ता  क्या  उस  का  कोट  मं
 जाने  की  परा  मशान  मिलती  ही  ?  जब  तक

 उस  का  परमिशन नहीं  मिलेगी  वह  कोटा मं
 नहीं जा  सकता  ।  इस  ललये  मा.  कहना

 चाह  गा  कि  सिविल  राइट्स  प्रोटेक्शन  एक्ट

 का  आर  वह  कि  हमार  यहां  धर्म  के  अन्दर
 कुछ  एसे  हास्य  हँ.  शरीके  अंदर

 एसी  बाय  gi  हम  ता  कहते  हाँ  कि  जाति
 पांति  खत्म  करा  ,  पा लिया मंट  मं  भी  कहते  ह

 आर  बाहर  भी  कहत  हँ,  लॉकिन  मानद  रों  में
 राज  प्रापेगंडा किया  जाता  ही  की-

 ढाल  गंवार  कुद्व  पश  नारी  ।  थे  ख़ुद

 लाइन  के  अधिकारी  |

 श्री एम  .  रामगोपाल  रडड़ा:  यह  कान  स

 मान्दर मं  आप  ने  सुना ही  ?

 थी  सूरज  भान:  सब  में  हाता है  ।

 17.22  brs,

 [Surr  SOMNATH  CHATTERJEE  in  the
 Chair).  हि  यश

 श्री  एम.  रामगोपाल  रडी  :  नहीं ,
 बिल्कुल एसा  नहीं  होता  ।  (व्यवधान )

 थी  सूरज  भान:  सभापति  महादय,  माँ

 ने  सोशल  लेचेल  पर  सोशल  गैदारग्स  मं  यह
 सुझाव  दिया  ही,  वह  अपने  लेवल  पर  उस  कं
 ठीक  करंगे।  ।  लेकिन  मं  सरकार  से  मांग
 करना  चाहता  ह  कि  अगर  आप  वाकई  मं  इस
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 was  होते  रहंग  ।  इसलिए  हि  यह  मांग
 करता  ह.  इन  का  उसम  शामिल  कया

 एक  ऑर  सुभाव  माँ  दंता  ह.
 आत

 को
 |

 सुल्तान  वट  हरी  जहां  पांच  ट्राइब्ल्स  कां  मारा

 लैंड  एलियनेशन  एक्ट  बना
 ट्राइबल  की  जमीन  काई  गर-ट्राइबल  खरीद

 नहीं  सकता  ।  1976 मां  वहू  ट्राइबल  लेड

 obama  एक्ट  बना  था  |  लेकिन  आप  कहे
 हीरानी  होगी  कि  उस  के  उप्पर  अमल कर

 बात  ताो  दूर  रही,  आज  तंक  उस  के  रूल्स
 |
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 [श्री  सूरज  भान]

 सुधारने के  लिए  आप  का  प्रो  मूलक  को

 एंड  आडर की  हालत भी...  सुधारनी! 4

 शुरू  हाआ  था  तो  प्रधान  मंत्री  ने  एक  अजीब
 बात  कही  थी  कि  िजवँशन  द  रह  गा

 |  {  4  घटन  ्.  द  श

 53

 ः

 453442

 312

 4

 4343

 4
 ्  नम  ad  ब  aq  44  4.4

 1  श्र  परे  a

 rf  ६

 मंजूर  करते  ह  जिसस  किक  उनको  उल्ट  मार
 बढ़ावा  मिलता  ही  ।

 दूसरी  बात  यह  ह  कि  इन  एट्रॉसिटीज मेँ

 जो  हरिजन  मरता  ह  वह  अपनी  फमिली  का  कू
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 जाए  ताकि  उसके  बच्चों  का  भी  कट  भूख

 का  अहसास  हा  सके  जा  दि  किसी  हरिजन
 आदिवासी  के  बच्चों  काो  एसी  हालत  में  हाता
 हू ।

 तीसरी  बात  यह  ह  कि  जा  एसे  एट्रा
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 अभी  हांग  मिनिस्ट्री  की  कंसल्टॉटिव  कमेटी

 की  मीटिंग  में  जा  नाट  प्रावाइड  किया  गया

 वह  में  पढ़कर  सुनाना  चाह. गा  ।  ग  उसके

 बहूत  डिटेल  में  नहीं  जाना
 चाहता

 |

 मीनाक्षी पुरम  का  जिक्र  करते  हूए  उसमें

 कहा  गया  ह  :
 “A  total  of  about  2,000  Harijans

 have  embraced  Islam  during  1981

 uptil  now.  1  Tamil  वें 8011  _  these
 conversions  have  taken  place  largely
 in  Tirunelveli,  Madurai,  Rama-
 nathapuram  and  Thanjavur  districts
 Recently  conversions  have  started
 taking  place  in  North  Arcot  district
 also.”

 इसके  आगे  थोड़ा  सा  जिक्र.  आर  करना

 चाह. गा  ।  इस  नोट  के  परा  07)  म  लिखा
 ह

 “A  crucial  role  is  being  played  by
 the  activists  of  the  Jamaate-lslami-
 Hind  and  the  Indian  Union  Muslim
 League  as  well  as  the  proselytising
 agencies  in  the  areas  such  25  I|shatial
 Isiam  Sabha  and  the  Tahligh  Jamat
 in  motivating  the  Harijans  in  favour
 of  conversions  and  projecting  this
 as  the  only  solution  which  could
 bring  the  Harijans  social  status  and
 strength.”

 एसी  ae  चीजें  इसमें  लिखी  हाँ।  मी
 काटकर  रहा  ह  :

 “Al  Alam  9t  Islami  (World
 Muslim  Congress)  has  claimed  cre-
 dit  for  the  mass  conversion  in  and
 around  Meenakshipuram.  14  has
 stated  that  the  target  for  conver-
 sion  of  harijans  to  Islam  for  the
 year  1981  was  50,000  of  which  some
 1700  have  already  been  converted.

 This  number  was  expected  to  swell
 to  2,00,000  persons  by  the  end  of
 1982.

 The  London-based  Islamic  Cultu-
 ral  Centre  is  reported  to  have
 worked  out  plans  to  convert  80
 million  of  the  120  million  Harijans
 in  India  to  Islam  with  financial
 largesse  from  the  olirich  Islamic
 Gulf  States  and  other  Arab
 nations.

 The  move  is  stated  to  be  aimed
 at  raising  the  Muslim  population
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 in  India  from  80  millon  to  200
 million  in  the  next  decade.

 यह  कल्सल्टॉटिव  कमेटी  मे  हाम  मिनी-

 wei  न  जवाब  दिया  हो  ।
 जिसमें  सेमैंन  कुछ  अंग  पढ़ा  हाँ  ।
 (Interruplion)  ।  can  lay  the  paper  on
 the  Table  of  the  House.

 एक  माननीय  सदस्य:  पग)  से  दिन  ?

 थी  सुरज  भान:  सितम्बर  1981 -

 सभापति  महोदय  ,  में  अपनी  बात  समाप्त
 कर  रहा  हू.  ।  हाम  मिनिस्टर  साहब
 से  में  इस  बात  की  उम्मीद  करूगा,  क्योकि
 फारन  ऐन्ट्री  के  पैसे  का  भी  जिक्र  दिया  गया
 हो,  जां  पसा  फारन  ऐन्ट्री  से  नजिस.  परपज

 के  लिये  आता  ही,  वह  उस  परपज  के  लिये
 खर्च  हां  ।.  एक  हरिजन अपनी इच्छा अपनी  इच्छा  से

 इस्लाम  धर्म  अख्तियार  करता  ही,  ता.  मुझके
 काई  एतराज  नहीं  ह,  लेकिन  यादि  लार्लच
 oat  या  किसी  आर  ढंग  से  कनवर्ट  किया

 जाता  ही,  जाे  बिलकूल  गलत  ह
 प्रा.  मथ  दण्डवत:  जा  लाग  यह  गमकते

 हँ  कि  विदशी  पसा  लेकर  ये  कन्वेटं  हाते
 ह, ता  हमे  उनसे  पूछना  चाहिए  पक  जां

 ay  कमेटी हाते  हाँ  वे  काफी  इकानामिक

 कन्सेशन लूज  करते  हं  ।  हरिजन  एसा

 ही  कि  बिकाअ  आदमी  ।फौरन  पेमा

 लेगा  ,  कन्वर्ट  होगा  आर  साथ  हो  साथ

 इकानामिक कन्सेशन  लूज  करग  |

 शी  सुरज  भान:  सभापति महोदय  ,  काई

 हीर जन  डायरेक्टरी  पैसा  लेकर  कन्वर्ट  नहीं
 हाता  ह  ।  उनमें  एजेन्ट्स  क्रिएट  हात  हां  ,  जां
 उनका  बरग़लाते  हँ,  गलत  प्रापेगंडा  करती
 हँ  ।  उसके  लिए  कराना  रुपया  खर्च  हमता
 ह  ।

 मैं  मांग  करना  चाहता  ह  कि  जहां  कहाँ
 एट्रॉसिटीज  हाती  ह,  शेड्यूल

 = शेड्यूल  ट्राइबल  थ  पत  हैं,  उनकों
 ररहॉबिललिटोट दकिया जाए । उनके किया  जाए  ।  उनके

 का  रिरहॉबलिटेट  किया  जाए  ।  यह  एटा-
 सिटीज  काई  एक  दिन  में  नहं  हाती  हाँ।
 इसके  लिए  काफी  अस  से  माहाल  हाता  ह

 उनके  जा  ग्रीवेंस  पोंटिंग  हाती  हाँ,  उन-
 का  प्राप् टली सॉल्व  किया  जाए  ।  अगर  इन
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 sr  KUSUMA  KRISHNA  MUR-
 THY  (Amalapuram):  r.  Chairman,
 Sir,  it  is  my  personal  experience  that
 the  subject  of  Scheduled  Castes  is  the
 most  convenient  subject  which  gives
 everything  to  every  political  party  at
 every  time  and  any  time  to  exploit
 it  for  their  own  political  ends.  Their
 social  jnequality  and  economic  back-
 wardness  are  the  important  subjects
 at  every  election  to  every  pelitical
 party.  The  subject  of  their  iplifiment
 has  been  the  pivota:  point  in  formu-
 lating  the  policies  of  every  Sovern-
 ment  formed  by  any  party.  The
 subject  of  ‘Atrocities  on  MHarijans’
 is  a  regular  ritual  undertaken
 on  the  floor  of  this  House  during
 every  session  and  they  start
 with  an  assurance  that  they
 will  not  politicise  the  issue.  But
 when  we  go  through  their  speeches,
 actual  contention  made  vy  them
 clearly  gives  one  the  impression  that
 they  are  certainly  politicising  the
 issue  for  their  own  ends.  When  tie)
 make  such  sweeping  statements  that
 the  subject  of  atrocities  on  Harijans
 is  the  responsibility  of  थ  party  or
 the  exclusive  responsibility  of  a  Gov-
 ा1 11811 1,  I  do  not  understand  their
 real  intentions.  When  they  speak
 like  this  saying  that  responsibility
 lies  on  one  politieal  party,  it  only
 exhibits  their  lack  of  understanding
 of  the  whole  issue.

 Mr,  Chairman,  Sir,  you  have  read
 out  an  Editorial  whiie  making  your
 speech  emphasing  the  fact  that  it  is
 the  primary  responsibility  of  all  par-
 ties  to  solve  this  problem.  If  that  is
 the  case,  if  that  is  the  fact,  how  ee0
 we  blame  any  Government  or  any
 political  party?

 They  look  at  it  only  from  an  angie
 whieh  15  ०  political  angle,  When  I
 went  yound  the  country  with  the
 Parliamentary  Committee  on  the
 welfare  of  Scheduled  Castes  and
 Tribes,  to  study  the  problems  [  came
 to  know  how  their  problems  were
 mishandled,  And  when  I  have  perso-
 nally  visited  those  places  where  the
 atrocities  were  committed  on  ह!  85९

 JULY  8,  1982  comunitted  on  372
 Scheduled  Castes  (Dis.)

 innocent  Scheduled  Castes,  I  could  find
 in  most  of  the  cases,  that  they  have
 not  just  killed  the  Harijans  but  terro-
 xiee  them  while  killing  because  they
 want  to  teach  them  a  lesson  wher-
 ever  these  people  try  to  assert  them
 selves.  The  reasons  are  quite  simple.
 1  would  not  like  to  go  into  them  in
 detail  because  this  subject  has  been
 discussed  time  and  again  in  this
 House.  But  I  would  oniy  like  (०  ८0
 into  the  fundamental  cause  of  this
 problem.

 Sir,  whenever  persons  belonging  to
 Scheduled  Castes  try  to  become  usser-
 tive  or  insist  to  allow  ihcir  1, 51206!
 labour  to  continue  or  resisi  the  insult
 meted  out  to  them  of  try  to  protect
 the  honour  of  their  णा .1.  a:  ever
 demand  a  minimum  wage  whic.  the
 society  ०  ।  whole  is  not  able  to
 accept,  they  would  try  to  teach  them
 a  lesson,  In  fact,  ।  have  found
 these  truths,  during  my  earlier
 visits  to  places  like  Villupu-
 ram,  Belchi,  Pathad,  Dharmpur
 and  Marathwadvada  and  _  during
 my  recent  visits  to  places  in  9.
 Bihar  and  Tamil  Nadu.  In  these  pla-
 ces,  they  have  not  just  killed  the
 Harijans  but  they  have  _  terrorised
 them  by  way  of  indulging  in  cruel  acts
 while  kiling  them.  The  whole  blame
 is  on  the  society  as  a  whole  and  the
 society  is  responsible  for  these  hinds
 of  atrocities,  not  only  the  State  Gov-
 21 हा1 15  or  only  the  Party  which  was
 formed  the  Government.  Therefore,
 the  problem  should  be  viewed  in  its
 totality  and  those  who  speak  here
 should  try  to  offer  a  solution  from
 the  bottom  of  their  hearts.  ‘There-
 fore,  it  is  a  question  of  attitude  not
 atterances,  Simply  making  seme
 sweeping  statement  and  giving  spee-
 ches  at  given  intervals  on  the  !cor
 of  this  House  does  not  soive  the  prob-
 lem.  2  friend,  Mr.  Paswan,  was
 talking  about  the  intentions  of  the
 Government,  ।  a  really  sorry  to  say
 that  the  persons  are  fighting  with  the
 Government  instead  of  offering  seme
 concrete  solutions  to  these  problems.
 For  instance,  some  hon,  Members
 have  talked  about  the  economic  back-
 wardness,  In  one  of  the  Parliament-
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 ary  Committee  Meetings,  it  has  been
 made  very  clear  that  the  fruits  of
 plan  expenditures  did  2o  properly
 reach  the  Harijans  so  far,  The  fruits
 of  the  plan  expenditures  in  thousands
 of  crores  of  rupees  allocated  for  the
 various  schemes  did  not  properly  reich
 the  Scheduled  Castes  of  the  society.
 Therefore,  We  have  insisted  that  un-
 less  the  Government  makes  special
 allocations  for  the  upliftment  of
 Scheduleq  Castes,  the  problem  would
 not  be  solved.  Accordingiy  special
 component  Plan  wilh  substantial  allo-
 cation  was  brought  out  by  this  Gov-
 ernment.  Now,  the  question  of  im-
 plementation  of  these  schemes  is  a
 crucial  thing  because  here  the  ए1510-
 biased  bureaucracy  comes  in  the  way.
 Mr.  Paswan  said  that  the  intentions
 of  the  Government  are  not  clear.  But
 he  himself  made  a  self-contradictory
 statement  by  saying  that  the  Govern-
 ment  that  is,  the  Prime  Minister  and
 the  Home  Minisler  have  written  to  the
 various  51818.0  Governments  curing
 1980  itself  about  the  comprcheusive
 measures  to  solve  the  prob.em  of
 atrocilics  on  Harijans  by  formulating
 various  measures  like  preventive,  pre-
 cautionary  and  punilive  measures.  In
 the  case  of  punilive  measures,  the:
 have  not  been  able  to  implement  them
 properly.  The  Government  =  5:10111 1
 take  note  of  it  with  all  seriousness,
 Wherever  the  District  Magistrates
 and  the  Superintendent  of  Police  are
 held  résponsible,  things  are  all  right
 there,  But  making  District  Collectors
 and  the  Superintendent  of  Police  res-
 ponsible  for  cases  of  atrocities  ०
 पका8115  have  not  been  properly  foi-
 mulated  so  far.  The  result  is  that
 they  are  nol  able  to  account  for  the
 atrocities  committed  on  these  people
 in  their  areas.  Tha;  ure  simply  justi-
 fying  the  acts  by  giving  answers,  but
 they  are  not  abie  to  solve  the  problem.
 Therefore,  this  is  a  problem  which
 should  be  tackled  with  all  seriousness
 but  not  by  giving  answers  to  justify
 the  acts  of  officials.  The  Government
 had  already  suggested  various  mea-
 Sures  and  as  soon  as  these  measures
 were  indicated  to  the  various  Stat-
 Governments,  some  of  the  States  had
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 already  taken  actions.  For  instanc»,
 in  Andhra  Pradesh,  they  have  set  up
 Special  Courts  to  deal  with  these  cases.
 But  these  special  courts  should  func-
 tion  with  objectivity  in  sowing  their
 problems  instead  of  creating  ‘urther
 problems  through  their  ह क्लीन ठाट,
 Therefore,  again  it  is  the  question  of
 implementation.  In  some  of  the  States
 wherever  the  atrocities  are  com-
 mitted,  they  have  expedited  the  cases
 and  given  the  judgements  thereby
 many  of  the  culprits  were  brought  to
 book,  which  fact  Mr.  Paswan  denied.
 I  don’t  however,  claim  that  the  0०
 ernment  has  solved  the  problem,  out
 it  has  taken  steps  in  the  right  [481लभ
 tion.  It  has  gone  too  far,  but  stull
 much  has  to  be  done.  Therefore,  Sir,
 ihe  allegation  that  he  is  making  that
 the  Government  hag  failed  totally  is
 incorrect.

 Sir,  they  are  accusing  the  presen.
 Government  and  its  leader.  1  the
 p.evious  Parliament,  when  !  was
 sitting  in  the  opposite  side,  1  talked
 to  the  friends  on  this  side  about  the
 one  important  issue  concerning  the
 scheduled  Castes.  At  that  time  the
 Reservation  Bill  was  almost  Japsing.

 1  reguested  my  friends  belonging  to
 the  Scheduled  Castes  who  were  sitting
 on  the  Treasury  Benches  at  that  time
 to  ask  their  government  to  bying  in
 the  legisiation  for  extending  the  re-
 servations.  But,  Sir,  they  were  not
 successful.  The  moment  Mrs.  Gandhisਂ
 Government  came  back  to  power,  the
 पद 51:  piece  of  legislation  she  brought
 forward  was  concerning  this  issue  by
 extending  the  period  of  reservation.
 Some  of  these  leaders  even  question:
 who  are  the  Scheduled  Castes  and
 they  also  used  to  asked  why  specia!
 safeguards  were  necessary  for  the

 5 शीपह्लेगा] हते  Cates?  When  the  leader
 of  Shri  Paswan,  Shri  Charan  Singh
 was  Home  Minister  during  1978,  the
 highest  number  of  atrocities  were
 committed  on  the  Scheduled  Costes
 in  the  history  of  the  country  and  te
 number  Was  about  16,000.  The  present
 Government  has  been  suceessfully
 trying  to  control  such  incidents.  The
 point  is  even  quring  the  present  eo-
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 [Shri  Kusuma  Krishna  Murthy]

 gress,  Government  even  if  they  are
 committed  less  there  is  no  justifica-
 tion  at  all,  1५  is  not  the  question  of
 more  or  less,  but  why  should  these
 atrocities  be  committed  on  the  Sche-
 duled  Castes  alone?

 When  Shri  Charan  Singh  was  the
 Home  Minister,  he  was  trying  10
 translate  the  human  agony  of  these
 atrocities  on  Scheduled  Castes  in
 terms  of  percentage.  He  was  then
 calculating  that  if  there  is  reserva-
 tion  of  ly  to  15  per  cent,  atrocities
 can  be  to  the  extent  of  2  to  5  per
 cent.  If  they  evade  the  issue  ia  this
 way,  they  can  never  solve  the  prob-
 lem.

 When  Mrs.  Gandhi  came  to  power
 whatever  suggestions  were  given  to
 her,  she  acted  on  them.  Whenever
 we  wrote  about  the  atrocities  to  the
 Home  Ministry  we  got  prompt  replies
 The  Government  examined  the  cases
 and  wherever  it  found  that  these
 things  are  happening,  it  took  all  possi-
 ble  steps  to  discourage  its  recurrence.
 The  State  have  been  instructed  to
 take  prompt  action.  Now  there  is  a
 special  machinery  to  see  that  proper
 and  prompt  action  is  taken.  There-
 fore,  I  say  when  Mrs.  Gandhi  came
 back  to  power,  she  understood  the
 problem,  took  special  action  to  alle-
 viate  ittheir  economic  difficulties  and
 also  to  see  that  these  atrocities  are
 brought  down  to  the  minimum.

 Sir,  this  problem  should  be  isoked
 at  at  the  national  level  and  all  parties
 should  come  together  to  solve  this
 problem.  Unless  you  strengthen  the
 weakest  link  a  chain,  the  purpose
 for  which  you  are  making  efforts  to
 strengthen  the  nation  will  be  defeat-
 ed.  Not  only  that  the  hard  earned  in-
 dependence  of  the  country  will  be
 endangered.  So,  the  weakest  section
 of  the  society,  namely  Scheduled
 Castes  should  be  strengthened.  only  in
 the  interest  of  the  nation.  Therefore
 it  is  the  responsibility  of  the  whole
 society.  Therefore,  national  con-
 science  should  be  developed  to  respect
 and  uplift  these  people  Just  mak-
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 ing  allegations  against  one  another
 wil  never  solve  their  problem,  There-
 fore,  1  strongly  urge  upon  the  political
 parties  that  they  should  not  exploit
 the  subject  on  the  floor  of  the  House
 any  more,  All  parties  should  make
 sincere  efforts  to  come  together  on
 this  vital  issue  and  evolve  a  national
 policy  to  solve  this  problem  soon
 only  in  their  interest  and  मं  (16
 interest  of  the  nation  as  a  whole.

 SHRI  ८.  2.  DHANDAPANI  (Poila-
 chi):  Mr.  Chairman,  Sir  the  House  has
 discussed  this  issue  on  many  occa-
 sions,  but  we  are  not  seeing  any
 tangible  result  out  of  the  discussions
 so  far.  The  funny  part  of  it  15  that
 whenever  the  incidents  take  place  in
 various  areas,  the  Central  Govern-
 ment  calls  for  report  from  the  respec-
 tive  States.  The  State  Governments
 also  gave  certain  data  and  other  re-
 ports  to  the  Centre,  which  are  known
 to  Members  of  Parliament.  The
 matter  ended  there.  Thereafter,  no
 follow-up  action  is  being  taken  eitner
 by  the  Centre  or  State  Governments.

 As  Mr.  Paswan  said,  we  have  been
 discussing  this  issue  for  many  years
 now,  i.e.  for  three  decades.  But  the
 condition  of  िधां] 8105  and  Adivasis
 has  remained  the  same.  a3  lr.
 Krishnamurthy  asked,  has  the  Govern-
 ment  got  any  intention  to  evolve  a
 policy,  and  to  find  out  a  new  methoa
 to  stop  this  kind  of  atrocities  against
 Harijans?,

 I  do  not  want  to  quote  the  incidents
 which  have  taken  place  all  over  India.
 But  there  is  one  important  thing
 which  Government  can  do  म  the
 matter  of  their  economic  develov-
 ment.  For  example,  most,  or  the

 majority  of  Harijans  are  landless  ag-
 ricultural  labourers.  Sir,  as  you  have
 stated,  there  is  the  question  of  distri-
 bution  of  lands  to  the  poor  Harijans.
 Even  that  small  thing  has  not  been
 achieved  so  far.  I  do  not  know  the
 reason.  Of  course,  the  powers  and
 functions  are  all  with  State  Govern-
 ments,  Chief  Ministers  of  States  and
 others  are  being  consulted  cy  the
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 Centre  every  now  and  then.  Chief
 Ministers  give  some  figures  about
 what  they  have  achieved.  But  when
 we  make  a  physical  verification,  the
 achievement  is  nothing  else  but  Nil.
 That  is  why  there  was  a  demand  in
 this  House  that  पि घाव8115  should  be
 given  a  proper  place  in  the  industrial
 sector  also.  Nowadays  even  the
 public  sector  units  do  not
 provide  them  with  adequate
 do  not  provide  them  with  adequate
 and  legitimate  employment  opportuni-
 ties.  Secondly,  the  private  sector
 units  totally  neglect  them  and  deny
 jobs  to  Harijans.  So,  Government
 should  come  forward  to  help  Harijans
 by  providing  for  reservation  ऑ  the
 private  sector  also.  I  had  brought  in
 a  Private  हाए" 5  Bill  in  1972  in
 this  very  House  demanding  it.

 The  private  sector  units  which  get
 financial  assistance  either  from  the
 States  or  the  Centre—or  from  finan-
 cial  institutions—must  provide  some
 reservation,  some  percentage,  so  that
 Harijans  can  come  up  economically.

 As  far  as  the  agricultura]  sector  is
 concerned,  the  landlord  has  got  a
 direct  domination  over  the  Harijans.
 The  Harjan  works  under  the  landlord.
 The  latter  can  dominate  him.  The  Hari-
 jan  can  be  used  for  any  purpose,
 like  an  animal.  But  suppose  the
 Harijan  gets  a  job  in  an  industry,  the
 owner  of  the  industry  will  have  no
 domination  over  him,  That  is  why  I
 say  the  Harijan-  should  be  given  a
 vroper  place  in  the  industria]  sector
 also.  This  can  be  done,

 Of  course,  the  Prime  Minister  has
 written  to  all  the  Chief  Ministers  to
 provide  emplsyment  opportunities  to
 Harijans.  It  is  just  an  apnveal  to  the
 Chief  Ministers.  I  don’t  think  it  will
 help  Harijans.  It  will  not  even  satis-
 fy  the  Government,  So,  I  request  the
 hon,  Minister  ang  the  Government  to
 bring  in  a  separate  legislation  in  this
 regard—i.e.  to  provide  more  employ-
 ment  opportunities  to  Harijans.  If  a
 Central  legislation  is  there,  it  will
 help.  5  any  private  sector  unit  de-

 ASADHA  17,  1904  (SAKA)  committed  on  378
 Scheduled  Castes  (Dis.)

 nies  employment  opportunities  to
 Harijang  on  the  plea  of  merit,  effici-
 ency  and  other  things,  licences  should
 not  be  granted  to  it.  Many  people
 talk  about  qualifications  and  merit
 and  other  things.  I  come  across  (०
 an  interesting  news  item  about  Kan-
 yakumarj  District  of  my  State.  13
 students  qualifieg  themselves  for
 priesthood.  Out  of  13,  3  were  Hari-
 jans  and  10  belongeq  to  the  other
 community.  So,  10  students  will  be
 getting  jobs  in  any  temple  because
 they  are  allowed,  Even  though  the
 ि 18115  were  qualifieq  for  a  parti-
 cular  post,  they  were  not  allowed  be-
 cause  थ  Harijan  cannot  become  a
 priest.  That  is  why  when  my  party
 was  in  power,  we  brought  forward  a
 legislation  in  the  Tamilnadu  Assembly
 saying  that  whoever  it  may  be,  whe-
 ther  he  is  Brahmin  or  non-Brahmin,
 if  he  qualifies  himself  for  a  particular
 post.  namely,  priest,  he  should  be
 given  that  post.  That  Bill  was  struck
 down  by  the  Supreme  Court.  There
 ig  a  need  for  amending  the  Constitu-
 tion  jn  accordance  with  the  judgment
 of  the  Supreme  Court.  I  would  ap-
 peal  to  the  Government  to  see  that
 this  king  of  liberty,  right  should  be
 incorporated  in  the  Constitution.  Not
 that  every  Harijan  will  go  for  a

 priest's  job,  but  at  least  we  should
 give  recognition  to  the  community.

 About  atrocities  I  have  already
 stateq  that  no  follow-up  action  is
 being  taken  by  the  Government,  For
 example,  in  Vellupuram,  atrocities  are
 being  committeg  on  Harijans.  Many
 houses  ‘were  burnt.  Even  the  Parlia-
 mentary  Committee  was  to  go  there.
 The  present  Chief  Minister  stopped
 it.  He  was  against  the  visit  of  the
 Parliamentary  Committee  saying  that
 no  Member  of  Parliament  or  the  Par-
 liamentary  Committee  should  visit  the
 affected  areas,  Then  he  immediately
 ordereg  setting  up  a  commission  on
 the  28th  July,  1978.  The  Inquiry  Com-
 mittee  also  submitted  its  report  to  the
 Chief  Minister.  Till  today  no  action
 has  been  taken  by  the  State  Govern-
 ment.  ।  pleadeq  ahout  it  with  the
 officials  of  the  Home  Ministry  the
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 [51111  ए.  7.  Dhandapani]
 other  gay.  The  Scheduled  Caste  MPs
 called  a  meeting  and  in  that  meeting
 I  also  wanteq  the  Government  ४०  get
 the  report  and  make  it  available  to
 the  Members  and  see  what  action
 Should  be  taken  by  the  State  Govern-
 ment  on  that  matter.  Neither  the
 Central  Government  nor  the  State
 Government  has  done  anything  in  this
 matter,  Our  present  Home  Minister
 knows  the  fact  because  I  have  confi-
 dence  in  him,  Certainly  he  will  look
 into  this  matter.

 About  Meenakshipuram,  he  said,
 my  friend  has  stateq  about  the  con-
 version.  Why  conversion  took  place?
 Not  that  Harijangs  want  to  embrace
 Islam  but  because  of  local  conditions
 The  police  «with  caste  Hindus  suppress
 the  Harijans.  Wherever  they  go,  they
 will  be  beaten,  First  they  appealed  to
 the  Government  and  the  Chief  Minis-
 ter,  Then  they  became  Muslims.
 When  they  became  Muslims,  they  em-
 braced  Islam.  They  have  got  the  pro-
 tection  and  that  is  the  reason  why
 they  embraceq  Islam.  For  example.
 I  visiteq  Parmakudi  along  with  Mr.
 Makwana,  !  went  to  a  village.  There
 ।  askeg  a  boy,  “Why  did  you  embrace
 Islam?”  5e  said,  “If  I  put  a  cap  on
 my  head,  nobody  would  touch  me.
 Even  if  anybody  touches  me,  ।  will  go
 (०  Parmakudi  and  collect  Muslims
 against  them.  So  long  as  1  remained
 Hindu  Harijan,  |  भक  being  tortured
 ang  humiliated.”

 Then  it  seems  that  the  Home  Minis-
 ter  stated  that  money  played  an  म-
 portant  role  in  this  conversion.  If  it
 is  true,  then  I  am  sorry,  this  kind  of
 statement  does  not  make  sense.

 If  money  can  play  havoc  or  some-
 thing  like  that  क  Meenakshipuram,
 why  cannot  the  same  money  attract
 the  Harijans  in  cther  villages?  How
 has  jt  failed?  The  Home  Ministry
 shoulg  think  over  it,  The  Harijan  is
 humiliated  when  he  remains  a
 xde  धाएं811.  If  he  805  to

 some  other  religion  he  is
 humiliated.  Even  after  conversion  he
 ig  being  humiliated  as  having  con-
 verted  by  taking  money.  They  are
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 being  treateq  like  animals.  7e०
 fore,  I  would  request  the  Government
 to  rectify  the  statement,  or  correct
 their  statement.  Therefore,  this  kind
 of  allegations  against  Harijans  should
 not  come  again.

 About  this  Puliangadj  incident,
 here  also  the  Police  is  responsible,  If
 Police  coulg  have  interveneq  at  the

 right  time  the  clash  could  have  been

 prevented.  About  nine  people  dieq  in
 Puliangadi.  The  Chief  Minister  in  my
 Stete  does  not  bother  about  these
 things.  He  has  got  some  other  work.

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  (Calcutta  South).  You

 siving  him  trouble,  You  are  respon-~
 sible  for  his  trouble,

 SHRI  ८  प.  DHANDAPANI:  There-
 fore,  what  ।  woulq  request  the  Gov-
 ernment  is,  as  स  previous  speaker
 has  stated.  the  Government  should
 identify  these  places.  In  this  case  I
 woulg  request  the  Minister  to  declare
 Ramanathapuram  ang  Tirunelveli  dis-
 tricts  as  disturbed  areas.  The  Gov-
 ernment  should  declare  them  a5  dis-
 turbed  areas)  The  ceai  Govern-
 ment  shoulq  intervene  in  this  matter
 and  protect  the  Harijans  or  else  many
 Harijans  will  he  killed.

 PROF.  श.  ८.  RANGA  (Guntur)
 The  whole  district  or  part  of  it?

 SHRI  ८.  ?.  DHANDAPANNI.  The
 whole  districts  of  Ramanathapuram
 and  Tirunelveli  where  this  king  of
 incidents  erupt  often.

 1  would  like  to  ask  the  Government
 what  are  the  proposals  of  the  Govern
 ment  which  are  to  be  implemented,
 for  the  welfare  of  the  Scheduled
 Castes  and  Scheduled  Tribes,  or  to
 prevent  the  atrocities  which  are
 being  committeg  on  them?

 There  ig  another  important  matter.
 A  ial  cell  of  Police  force  should  be
 created  in  each  State,  under  the  Cen-
 tral  Government,  whether  it  is  the
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 States  run  by  the  Congress  Party  or
 the  Opposition  Parrties.  Such  a  अ
 cial  cel]  shoulq  be  provideg  so  that
 that  cell  can  deal  with  the  matter
 through  the  State  Government,  and
 the  Central  Government  neeq  not  wait
 for  the  State  Government's  report  and
 their  action.

 I  once  again  request  the  hon,  ra
 ter  to  take  action  against  some  ele-
 ments  which  are  creating  this  com-
 munal  tension  in  these  areas  to  ban
 them.

 AN  HON.  MEMBER:  Name  them.

 SHRI  ८.  ?.  DHANDAPANI:  For
 example.  Vishwa  Hindu  Parishad.
 This  Parishad  is  completely  backed

 by  R.S.S,  elements.

 SHRI  SATYASADHAN  CHAKRA-
 एप ४ .  That  is  Dr.  Karan  छाए! 5
 point.

 SHRI  ८.  ?.  DHANDAPANI;  No,  no.
 That  is  different.  For  Puliangadi  this
 Visha;  Hindu  Parishad  is  responsible.
 By  saying  that  they  “are  projecting
 tlinduism  they  createg  trouble  in
 Puliangadi  against  Harijans.  This
 kind  of  elements  shoulg  not  be  allow-
 ed  to  function  in  this  country.

 Before  I  conclude,  I  once,  again  re-
 quest  the  Minister  to  spell  out  the
 future  programme  of  the  Govern-
 ment,  about  the  way  the  Government
 is  going  to  tackle  all  these  matters.

 MR.  CHAIRMAN:  Shrj  Chandra
 Shekhar  Singh.

 17.59  brs.

 (Mr,  तासा पक न 51१25 1: ार  in  the  Chair].

 श्री  चन्द्रशेखर  सिह  (  बांका )
 उपाध्यक्ष  महोदय, मैं  माननीय  सदस्य
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 नहीं है  ।  हम  सभी  इस  बात  को  महसूस

 उसकों  रोकने  के  लिए  वह  बरबर  कौर  कूर्र
 व्यवहार  करने  पर  उतारू हो  जाते  हैं  ।

 18  hrs.

 MR.  DEPUTY-SPEAKER.  The  time
 allotteqg  for  this  discussion  was  2}
 hours  and  that  is  over  now.  How  long
 are  you  going  to  sit?

 SHRI  SUNDER  SINGH  (Phillaur):
 Till  7  P.M.

 MR.  DEPUTY-SPEAKER:  All  right,
 we  will  sit  till  7  P.M.  There  are  six
 Members  to  speak,  Each  Member  will
 take  not  more  than  five  minutes.

 श्री  चन्द्रशेखर  सिंह  :  अनेक  जगहों  पर

 सद्भाव  केभ:  उदाहरण  हमारे  सामने  मौजूद
 हैं,  लेकिन

 हम  यह  कह  सकते  हैं  कि  झाम
 तौर से  वह  अपवाद  के  रूप  में  हैं  शौर  जो
 आज  सामाजिक  और  आर्थिक  व्यवस्था

 उपाध्यक्ष  महोदय, मैंने  पिछले  सत्
 मे ंभी  बोलते हुए  यहां  कहा  था  कि  यद्यपि
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 [ai  चन्द्रशेखर सिंह]

 सरकार  की  ओर  से  शुरू  किये  गये  कार्यक्रम

 के  प्रभाव से  गरीब  तबकों को  हालत  में

 सुधार  हुआ  देखने  में  भ्राता  है,  लेकिन

 राज जो  श्रमिक  कार्यक्रम और  विशेषतौर

 से  किसान  वर्ग  को  सहायता  देने  का  कार्यक्रम

 हम  अपना  रहे  हैं  उसका  मुख्य  लाभ  बड़े
 जमीनधारियां और  बड़े  लोगों  को  मिल

 रहा  है  जिसकी  वजह  से  aie  देहात  में

 आर्थिक  विषमता  और  दूरियां  और  बढ़ती

 गई  हैं  प्रौर  तनाव  भ  बढ़ता  गया  |  राज

 इन  सभी  बातों का  प्रमाण देखने  में  माता

 है  जिससे  सारा.  सदन  चिन्तित है  और

 इस  सदन  के  सभी  हिस्सों  के  लोग  इस  बात

 से  सहमत  हैं  कि  इस  अवस्था  में  परिवर्तन

 लाने  और  स्थिति  में  सुधार  लाने  के  लिए

 कारगर  कार्यवाही  होन.  चाहिएं  ।  इसके

 पहले  कि  इसके  सम्बन्ध  में  मैं  कुछ  अपने  विचार

 आपके  सामने.  उपस्थित करूं,  यह  जानना

 आवश्यव  है  कि  आाज  की  स्थिति  क्या  है  ?

 कयोंकि कई  हमारे  माननीय  सदस्यों  ने

 कहा  यह  सरकार कुछ  नहीं  कर  रही  है,

 या.  मुद्दों  पर  हालत  झोर  बिगड़  रही  है
 ।

 श्री  राम  विलास  पासवान  ने  भी  इस

 बात  की  चर्चा  की  कि  केन्द्रीय  सरकार  ने

 व्यापक  निर्देश  इस  सम्बन्ध  में  दिया  है  जिससे

 इस  प्रकार क।  घटनाएं रुके  कौर  अगर
 घटना हो  जाये  तो.  सजा  देने  के  लिए  क्या
 कार्यवाही का  जा  सकत।  है  ।  केन्द्रीय

 सरकार  ने  केवल  निर्देश  दे  कर  ही  संतोष

 नहीं  किया  है,  उसने  इस  बात  की  जानकारी

 हासिल  करने  की.  कोशिश क  कौर  उसको

 लागू  करवाने  को.  कोशिश की  है  जिससे

 उसके  द्वारा  दिये  गये  निर्देशों  का  पूरी  तरह

 पालन  हो  पौर  राज्य  सरकारें  उस  पर  तत्पर

 रहें  ।

 हमारे  माननीय  सदस्य  ने  यह  भ।  कहा
 fe  जिले  में  यह  रादेश  होना  चाहिए  कि
 जो.  प्रमुख  अधिकारी  ।,  5  हैं,  उसमें

 कोई  एक  व्यक्ति  हरिजन  होना  चाहिए
 ।
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 मैं  बतलाना  चाहता  हूं,  जहां तक  मेरी
 जानकारी  है,  सरकार  ने  यह  साफ  आदेश

 दिया है  कि  डिस्ट्रिकट  मजिस्ट्रेट,  सीनियर

 सुपरिटेण्डेण्ट  .  श्राफ  पुलिस,  सुपरिटेण्डेण्ट

 आफ  पुलिस,  सब-डिवीजनल  मजिस्ट्रेट  कौर
 सब-डिवीजनल  पुलिस  आफिसर,  इन  पांचों

 में से  कोई  एक.  हरिजन होना  चाहिए
 कौर इस  आदेश का  पालन  होना  चाहिए |
 घस  तरह  से  आज  सरकार  को  कोर  से  जो

 कार्यवाही की  जानी.  चाहिए, बह  सरकार
 कर  रही है  ।

 इस  बात  का  ज़िक्र  किया  गया  कि

 अनेक  घटनाएं  इस  तरह  क:  हुई  हैं।  बेलछी

 से  लेकर  देहली,  कफ़ाल्टा  आादि  तमाम  जगहों

 में  जो  एसी  दर्दनाक  घटनाएं  हुई  हैं,  जिनकी

 चर्चा  सदन  में  भ्रनेक  बार  हुई  है,  लेकिन

 केन्द्रीय  सरकार  के  सुझाव  पर  राज्य  सरकारों
 ने  हरनेक  जगहों  पर  खासतौर  से  आन्ध्र-

 प्रदेश,  तमिलनाडु, बिहार  औ  राजस्थान  में

 स्पेशल  कोट  की.  व्यवस्था  क।  है  और

 उसका  नतीजा  यह  हुआ  है  कि  जिन  मामलों

 के  निष्पादन  में  वर्षों  लग  जाते  थे,  झाज

 मामलों  में  सजा  काफी  तेजी  के  साथ  हो

 रही  है  ।
 मैं  नेक  उदाहरण  देने  की

 श्री  राम  विलास  जी  ने  भी  किया.  उसका

 मामला  हमारे  सामने  मौजूद है  ।
 राज

 जब  हमारी  सरकार  अधिकार  में  आाई  तो

 उसने  सख्त  औौर  कारगर  कार्यवाही  की,

 जिसका  नतीजा  है  कि  दो  अ्रभियुक्तों को
 मृत्यु  दंड  की.  और  कप् रने कों  को  आजीवन

 कारावास  को  सजा  हुई  है  ।

 में  याद  दिला  कर  विपक्षी दल  के

 माननीय  सदस्यों  को  तकलीफ  नहीं  देना

 चाहता  हूं  कि  उनके  कार्यकाल  में  जब  यह
 घटना  हुई  तो  किसी  मंत्री  ने  बेलछी  गांव

 में  कदम  रखने  का  कष्ट  तक  नहीं  किया  ।
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 आप  जानते  हैं  कि  उस  समय  जो  विरोधी

 लोग  थे,  उनमें  ही  वहू  निर्दली  सदस्य  थे,

 जिनका  उसमें  मुख्य  हाथ  था,  प्रोर  श्राम

 तौर  पर  धारणा यह  कि  उनकी.  सरकार

 धव य  तत्वों  क! प्रतत्साहन  दे  रही है  ।

 चाहे  कफ़ाल्टा  हो,  विश् वाम पुर  हो,  पिपरा  हो
 इन  तमाम  जगहों  पर  एक  वर्  में  सजाएं  हुई

 35  लोगों  को  भ्राजीवन  कारावास  की  सजा

 हुई,  जिसका  असर  पड़ता  है  |

 में  यह  उदाहरण  इसलिये  दे  रहा  हूं,
 यह  बात  सिद्ध  करने  के  लिये  कि  भारत

 सरकार  भोर  राज्य  सरकारों  को  इस  दिशा

 में  जो  कदम  उठाने  चाहियें,  वह  जागरूक

 हैं  घौर  अपने  कर्तव्यों  का  पालन  करने  के
 लिये  आल्दा  हैं  ।

 एक  माननीय सदस्य,  खासतौर  से

 हमारे  श्री  सोमनाथ  चटर्जी  ने.  बार-बार

 यह  कहा  कि  हमारे  कार्यकाल  में  यह  घटनायें

 बहुत  तेजी  से  बढ़  रही  हैं,  ग  मापकों  भाड़े

 देना  चाहता  हूं  जिससे  यह  सिद्ध  हो  जाता

 है  कि  सबसे  भ्रमित  हरिजनों  पर  अ्रत्याचार

 की  घटनायें  अगर  किसी  समय  में  हुई  तो

 वहू  जनता  पार्टी  के  राज्य  में  हुई  ।  किस

 वजह  से  हुई,  श्राप  सीधे  इसके  लिये  जिम्मे-

 दार  हैं  या  नहीं,  यह  निर्णय  में  आपके  ऊपर

 छोड़ना  चाहता  हूं
 ।

 में  तो  तथ्यों  का  गणन

 1977  में  1 087 9--जस्ट  दि  डबल ।
 1978  में  150701  1979  में  हम

 हुये  ।  लेकिन  फिर  भी  उसमें  कमी भाई
 है  ।  1978  में  13975,  1980  में

 1754  LS—14
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 13866  शर  1981  में  14308  |  इससे

 स्पष्ट  है  कि  पिछले  दस  वर्षों  में  सब  से  कम

 घटनायें  1976  में  हुई  और  सबसे  अधिक

 घटनायें  1978  में  हुई  ।  में  नहीं  कहना

 चाहता  कि  इसमें  जिम्मेदारी किस  की  है

 ओर  इसके  लिये  इस  सदन  में  कौन  दोषी  हो

 सकते  हैं  ।

 लेकिन  में  मंजूर  करूंगा  कि  इस  देश  में
 सबसे  बड़  पार्टी  होने  के  नाते  नगर
 भसकी

 zz
 है,

 4

 As

 (उफ  थ

 असर  नहीं  पड़ता  है  और  सारी  जिम्मेदारी

 हमारी है,  तो  म  इससे  सहमत  नहीं  हूं  ।  आज

 के  कनेक्ट  में  वे  जितना  समझते  हैं,  उतनी
 दूर  तक  उन्हें  इरेलिवेंट  =  (  irrelevant)
 मानने  के  लिये  तैयार  नहीं  हू  ।  राज  की

 दशा  के  लिये  उन  की  भ!  जिम्मेदारी है  ।

 हिस्सों  से  लोग  कहते  हैं  कि  इस  स्थिति  में

 ae  परिवहन होता  चाहिये,  इन

 ait  के  साथ  इंसाफ  होना  चाहिये,  भूमि-
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 [श्री  चन्द्रशेखर सिंह]
 सर्वोपरि  है  ।  नगर  हरिजन  शआ्रादिवासियों

 को,  गरीब  तबकों  को,  इंसाफ  दिलाने

 के  लिये  साहस  के  साथ  कदम  उठाने  की

 बात  हो,  तो  हमारे  पांव  कांपने  लगते  हैं  ।

 हम  इंसाफ  को  दबा  कर  राजनीति  को  जिन्दा

 रखना  चाहते  हैं  ।

 राज  विरोधी  दलों  कौर  विरोधी  दलों

 के  माननीय  सदस्यों  की  क्या  गतिविधियां

 हैर  उनके  तरफ  से  क्या  चेष्टायें  हो

 रही हैं ?  कल  में  टी  वी  देख  रहा  था,  कौर

 गौर  से  सुन  रहा  था  प्रो०  चक्रवर्ती  की  बात  ।

 हम  समझते  हैं  कि  इस  संबंध  में  सी  पी  आई

 (एम)  काफी  आरागे  है  ।  लेकिन.  उनके

 अनुसार  पालियामेंट में  सबसे  पहले  इस

 प्रश्न  पर  बहस  होनी  चाहिये  कि  हरियाणा

 में  गर्वनर  साहब  ने  क्या  किया  ।

 (व्यवधान )

 SHR]  JAI  PAL  SINGH  KASHYAP

 (Aonla).  It  is  थ  clear  murder  of  de-

 mocracy.

 भी  चन्द्रशखर सिहं : वह ह  :  वह  विष्य

 पानी  जगह  पर  है  ।  भें  नहीं  कहता कि

 श्राप  सही  कह  रहे  हैं  या  गलत  कह  रहे  हैं,
 लेकिन  आपकी.  प्राथमिकता क्यों  हरियाणा

 की  तरफ  दौड़ती  है  ।  कारण  यह  है  कि

 राज  आप  उन  राजनैतिक  प्रश्नों  की  खोज

 में  लगें  हैं,  जिन  पर  बाप  सभी  इकट्ठे  हो
 सकतें ।  श्रमिक  प्रश्नों  को  उठाने  से  विरोधी

 दलों  में  दरार  पैदा  हो  जायेगी,  दीवारें  खड़ी

 हो  जायेंग,  सब  गुट  अलग अलग  हो
 जायेंगे  ।  इस  लिये  श्राप  झ्राथिक  प्रश्नों

 को  छूने  का  साहस  नहीं  करते  हैं  ।  सी  पी

 भाई  (एम)  जैसी  पार्टी  भी  सबसे  पहले
 Hams  करती  है,  हरियाणा  के  श्री

 तपाने का.  नाम  लेती  है  और  गरीबों  का

 सवाल  उसकी  शरारतों  से  प्रो  हो  जाता

 है।  (व्यवधान)
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 श्री  नारायण  whe  (मिदनापुर)  :

 श्राप  कुछ  कर  के  दिखाइये  |

 SHRI  SATYASADHAN  CHAKRA-
 BORTY:  Do  you  really  believe  what
 you  say?

 SHRI  CHANDRA
 SINGH:  Yes,  Certainly,

 SHEKHAR

 SHRI  :.  RAM  GOPAL  REDDY:
 Can  you  question  the  motive?
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 ur  1  1
 रह  ह,  समाजवाद से  भटक  रह
 ने  आज  भी  उन  के  उत्तर  दिग  है.  कि

 पार्टी मं  वह  ताकता  नही  हा,  माँ  कोई

 ही
 हम  से  पूछते  ह  कि  हम  लॉग  गलत  रास्ते  पर

 जां  ह

 ताकत  आप  की  पार्टी  मं  नहीं  हो  ।  इसलिए
 आप  के  लिए  भी  गह  उचित  ही  कि  देश  की

 जो  सब  से  बड़ी  पार्टी  हाँ  डर  समाजवादी
 eh  प्रगतिशील  पार्टी  हा  उस  कां  समर्थन  द

 कर  अपनी  नीतियों  का  हमार  दुबारा  कियां-
 faq  करवाने  की  चेष्टा  करों  ।.  आज  दश

 का  आर  समाज  का  कल्याण  इसी  मॉ  ही  ।

 आज  हमारी  जिम्मेदारी  जरूर  टो,  इर
 दश  मं  अगर  हरिजनों  पर  करोईं  अत्याचार

 हाता  ही,  अगर  उन  का  इन्साफ  नहीं  मिलता
 हो,  गरीबों  का  सताया  जाता  हो  तटे  हस
 की  जिम्मदारी सबद  से  एहले  हम  करगस

 पार्टी  के  लाग  अपने  माथे  पर  लेने  के  ए

 तैयार  हाँ  क्योंकि  हमें  इग  काम
 करना  ही  ।  इस  दश  मे  कोई  दूसरा

 आदमी  ,  कांई  दमरा  दल  या  काई  दसरा

 नेतृत्व  इस  काम  का  नहीं  कर  सकता  ह  ।
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 ह  कि  हमारा  विश्वास  कार्यरूप  माँ  परिणित
 न

 हो  सके  और  जमीन  पर  वह  साकार  न  हो
 सदा |

 उस  की  गरदन  उतारी  जाती  ही  ।

 गरीब  हरिजट  दाजिब  मांगते  हाँ,
 हिम्मत करतें  हा.  संगठन  करते ह*,  आगे

 बदने  ह  ता  दूसरी  तरफ  से  भी  सशस्त्र  गणों

 far  जाते  ह,  उस  ot  दीवाने  ने  नि
 हमेशा  के  लिए  उरा  का  राजन  की  काशिश

 कर  अपने  कार्यक्रमों मं  खास  तार  से.  इस

 कार्यक्रम  में  राजनीति  से  हंट  कर  इस.  कारे

 कन्द  दिन्द  बना  वर  काम  कर  तां  हमें  विश-

 वारा  हाँ  कि  हम  सफल  होंगे  और  यह  अभिशाप
 जो  दोष  लें  माथे  पर  ही  वह  अभिशाप  दर
 होंगा |

 इन्हीं  शब्दों  साथ  म-सरकारा  से

 करों  ।  आर  किम  तरह  सें  ऑर्विल  क्षेत्र

 में  भमि  संधार  ले  मामलें  मेँ  ,  न्यूनतम  मज-
 दरी  दिलाने  के  मामले  मं  सख्त  कार्यवाही

 की  जायेगी  इसका  वितरण  इस  राहत
 के

 समक्ष  दिया  जाए  जिसम  कि  इस  दर्  काे

 संतोष  हा  सके,  इस  सदन  का  संतोष  हो

 सके,  गरीबों  को  संतोष  हां  सके  तथा  हीर-
 धन  आदिवासियों कां  संतोष  हो  राक  तथा

 उनको  रक्षा  करने  के  लिए  श्रीमती  इन्दिरा
 गांधी  का  तत्व  आर  इन्दिरा  गांधी  की  रार-
 कार  मजीद  है.  आर  वह.  उनको  हमेशा

 रहोगी |

 DR.  SUBRAMANIAM  SWAMY

 (Bombay  North  East):  Sir,  the  Minis-
 ter-in-charge  of  Home  Affairs—I  do
 not  know  how  long  he  will  be  in  this

 iob,  because  he  is  already  the  Minis-
 ter  of  Defence—we  काते '8  hope  to  see
 him  in  the  Rashtrapatt  Bhavan.  But

 unfortunately,  we  did.not  have  that

 opportunity.  I  hope  during  the  _time
 he  is  in  the  Home  Ministry,  some  fun-
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 {Dr  Subramaniam  Swamy  |
 damental  difference  comes  about  in
 the  methog  of  working.

 The  subject  which  we  are  discuss-
 ing  15  not  new  to  the  House,  We  have
 discussed  it  before.  The  only  thing,
 for  which  ।  म  grateful,  is  that  we
 are  discussing  it  now  before  mid-
 night.  In  the  past,  we  had  always
 discussed  this  subject  from  9  p.m.  te
 about  4  a.m.  of  the  next  day  morning,
 when  the  rest  of  the  country  was
 sleeping.

 MR.  DEPUTY-SPEAKER:  We  are
 discussing  on  the  first  day  itself.

 DR.  SUBRAMANIAM  SWAMY,  We
 are  discussing  on  the  first  day  and  |
 hope  झe  will  discuss  it  on  the  last  day
 also,  The  question  is  one  of  credibi-
 ty.  If  they  can  manage  the  affairs
 of  the  country  in  termes  of  law  and
 order,  ४  he  can  give  security  to  the
 Harijans,  well)  we  sa  all  be  very
 happy.  But  if  they  cannot,  they  must
 be  honest  enough  to  say  that  they  are
 not  in  a  position  to  do  so  ang  then
 certain  logical  conclusions  would  fol-
 low.  So,  their  party  colleague,  Shri
 Vishwanath  Pratap  singh  in  Uttar
 ‘Pradesh  has  said  that  he  could  not
 protect  fhe  life  of  Harijans  ang  so  he
 resigned.  He  said,  “I  cannot  manage”.
 It  is  for  Shri  Venkataraman  and  his
 senior  colleagues—there  is  oniy  one
 senior  colleaguer—to  decide.

 SHRI  ८.  VENKATARAMAN:  You
 are  looking  far  an  easy  way  to  come
 over  to  this  side,

 DR,  SUBRAMANIAM  SWAMY:  You
 found  an  easy  way  in  July,  1979.  We
 are  also  looking  for  something  like
 that.

 Therefore,  it  is  for  them  to  decide.
 Look  at  the  balance  sheet.  During  the
 last  two  and-a-half  years,  has  there
 been  any  improvement?  shri  Chan-
 @rashekhara  Singh  seemed  to  have
 quoted  some  statistics  2८  quoted
 figures  for  the  years  1976,  1977,  1978,
 केश  aa  1981.  But  he  did  not  quote
 for  197.  In  1976,  naturally,  there  were
 fewer  cases  ‘because  people  were
 a  क  8०  to  the  polite  station  and

 0  register  The  case.  ।  कांजी  रत  8e
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 to  the  police  station,  he  would  te-
 diately  be  given  Nasbandi.  8.  xe0
 2e  did  not  register,  I  would  ask  him,
 look  back  to  1974.  Tell  me,  how  many
 cases  in  1974  as  compared  to  1977,
 Therefore,  it  is  not  enough  to  quote
 statistics.  We  know,  it  is  happening
 and  it  is  happening  in  a  big  way.  Why
 it  is  happening?  I  am  not  saying  that
 their  policies  are  promoting  it.  I  say
 and  ।  said  it  before  that  there  are
 two  fundamental  conflicting  tension
 points  in  our  society.

 SHRI  CHANDRA  SHEKHAR
 SINGH.  In  1974,  the  figure  was  8,860.

 DR.  SUBRAMANIAM  SWAMY:
 Well,  then  you  deflate  it  by  the  xo0-
 lation  figure  in  whatever  scientific
 way  you  can.  (Inttrruptions)  7at  is
 ail  right,  Sir.  We  cannot  take  plea-
 sure  in  20  more  or  20  less.  re0
 fore,  ।  will  say,  we  should  understand
 the  sociological  conditions  of  what  is
 happening.  I  am  not  saying,  their
 policies  are  responsible,  But  they  are
 not  understanding  the  basic  dynamics
 of  what  is  happening.  The  Harijans
 are  being  given  the  political  equality,
 in  terms,  of  right  to  vote.  But  there
 is  no  commensurate  change  in  the
 economic  situation,  I  have  seen  the
 National  Sample  Survey  data  anq  I
 am  surprised  to  find  that  when  it
 comes  to  unemployment,  when  it
 comes  to  indebtedness,  when  it  comes
 to  poverty,  more  than  71  per  cent  of
 the  Harijan  population  is  unemploy-
 ed,  more  than  75  per  cent  of  the  Hari-
 jan  population  is  below  the  poverty
 line.  In  fact,  what  is  surprising  is
 that  74  per  cent  of  the  indebtedness  is
 there  in  this  community.

 Now,  on  the  one  side,  you  have  the
 political  right,  equality  guaranteed  in
 the  constitution  and,  on  the  other  side,
 you  have  this  kind  of  an  economic
 situation.  This  is  going  to  generate
 tension.  This  ३  what  9e.  Ambedkar
 saiq  in  the  beginning.  It  is  he  who
 said  that  you  have  put  a  time-bomb
 in  this  whole  matter  because,  on  the
 one  side,  there  is  the  political  equality
 but,  on  the  other  side,  you  are  not
 making  sufficient  changes  in  the  eco-
 nomic  situation.  Thig  is  ome  point
 that  the  Home  Minister  has  to  come
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 to  grip  with.  As  to  how  he  should  do,
 I  will  suggest  something  in  a  moment.

 The  second  thing  is  that  there  is  &
 growing  number  of  young  Harijans
 who  are  getting  educated  and  who  are
 not  prepared  to  put  up  with  this  non-
 sense.  I  know  from  my  personal  ex-
 perience.  I  had  occasion  to  go  not
 once  but  several  times  to  Meenakshi-
 puram  and  ।  had  oceasion  to  stay
 there.  1  was  Surprised  to  see  elder
 Harijans  willing  to  put  up  with  indig-
 nity  but  the  younger  people  are  not
 prepared  to  do  that,  In  Meenakshi-
 puram,  the  people  who  got  themselves
 converted  were  young  Harijans.  This
 is  the  point  I  mentioned  last  1e  and
 I  am  repeating  again  today.  It  was
 ihe  doctor,  the  engineer  and  the  Sub-
 Inspector  of  Police,  these  people  who
 were  converted.  Will  they  convert
 themselves  for  money?

 The  hon.  Member,  Shri  Suraj  Bhan,
 quoted  the  Home  Ministry's  report.  1
 would  like  the  Home  Ministry  to  come
 out  and  say  whether  they  stand  by
 this  report,  It  is  a  disgrace.  1  it  is
 true,  it  means  that  somebody  in  the
 Home  Ministry  is  working  against  the
 national  interest.  What  is  the  proof
 that  they  are  converted  for  money?
 My  hon.  friend,  Prof.  Madhu  Danda-
 vate,  has  said  very  rightly  that  when
 a  person,  specially  a  young  person
 converts  himself,  he  is  giving  up  all

 ene  economic  facilities  that  the  cons-
 stitution  has  given  to  him  and  which

 “he  is  able  to  take  advantage  of.  !
 still  he  is  converting  himself,  it  means

 ।  that  there  must  be  something  terriple
 that  is  going  on.

 I  just  today  got  a  letter  from  one
 Shri  Amba  Samudram;  this  is  about
 the  most-prone  district  of  Tirunelveli.
 I  will  be  happy  to  give  it  to  the  hon.
 Minister.  It  is  in  Tamil.  After  great
 difficulty,  I  was  able  fo  read  it,  ?  1

 *  written  in  DMK  Tamil,  not  in  Brah-
 min  Tamil.  What  does  it  say?  It  gives
 instances  after  instances  of  थ  parti-
 cular  community  which  is  engaged  in
 committing  atrocities,  Unfortunate-
 ly,  that  community,  a  good  ह 01011
 of  that  community,  which  is  repre-
 sented  in  the  legislature  ४  with
 MGR's  party.  Therefore,  लि  15
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 terrified  to  do  anything  im  front  ०
 them.  That  is  the  reason.

 Here  is  a  class  which  15  not  a  \ery
 prosperous  class,  But  this  class  cer-
 tainly  feels  that  they  are  in  power,
 they  are  in  police;  they  are  here  anil
 they  are  there  and  they  can  do  any-
 thing  they  want.  I  went  to  Meena-
 kshipuram.  If  any  murder  takes
 place  there,  what  have  the  people  of
 Meenakshipuram  told  me?  They
 told  me  that  if  any  murder  takes
 place,  then  the  police  has  to  show
 that  they  imterrogated  so  many  wit-
 nesses,  rner  said  that  they  will
 come  to  a  viliage,  take  a  few  people,
 beat  them  and  enter  into  a  ragister
 that  they  interrogated  ‘ू.  -  20.0
 '८.  They  are  all  Harijans.  They
 cannot  speak  out.  One  incident  was
 so  terrible  that  every  person  there
 was  beaten  up  and  therefore,  the
 people  there  could  not  stand.  The
 younger  generation  took  the  lead  and
 others  followed.

 The  question  here  is  that  ४  vocio-
 economic  situation  that  is  prevailing.
 They  are  not  addressing  themselves
 to  it.  1  can  certainly  find  ..it:cal
 arguments  to  say  that  we  were  better
 than  they  are,  I  can  quote  a  num-
 ber  of  instances  of  what  Shri  Morarjt
 Desai  as  the  Prime  Minister  तांग,
 But  that  ig  not  enough.  What  is  to
 be  done  here  is  that  they  have  to
 address  themselves  to  this  oroee
 seriously.

 Take  the  Report  of  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
 duled  Tribes.  Is  it  read  by  anybocy?
 In  fact,  many  years  ago,  there  was
 the  Elaiperumal  Committee  Report
 which  quoted  volumeg  in  terms  cf  re-
 ferences.  This  report  is  being  com-
 pletely  ignored.  Has  the  Home  ?
 ister  read  it?  When  the  President
 of  India  comes  to  deliver  his  speech
 before  the  members  of  the  two  f00
 ses,  does  he  refer  to  it?  x83  the
 Cabinet  ever  devoted  one  day  to  ०
 cuss  the  report?  There  is  no  such
 thing.  There  is  one  speech  made  and
 forgotten.  I  would  like  to  know  from
 the  Home  Minister  whether  in  ७
 course  of  his  reply  to  the  debate  he
 will  come  out  with  some
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 suggestions,  These  81९  time-bom)s.
 I  can  tell  you  that  the  younger  gene-
 ration,  young  Harijans,  are  not  going
 to  put  up  with  this  kind  of  a  thing.
 This  man  is  a  peaceful  Harijan,  He
 only  shouts.  But  there  are  others
 who  are  going  to  be  angrier  than  him.
 He  is  already  agrier  than  his  father.
 But  his  succeeding  generations  are
 going  to  be  even  angrier,  I  can  tell
 you  when  they  come  up  with  the  same
 education  and  they  find  no  difference
 between  one  caste  and  another  caste,
 then  why  should  he  take  it  lying
 down?  Then  he  will  take  to  terrible
 methods.  This  is  what  we  have  to
 look  at.  ।  say  this  problem  is  not  as
 big  as  all  India.  There  are  seven
 States  where  the  preponderance  is
 there....

 MR,  DEPUTY-SPEAKER.  What  are
 your  suggestions?

 DR.  SUBRAMANIAM  SWAMY:  ?
 am  coming.

 थी  राम  विलास  पासवान:  इस  लड़ाई  मं
 क्या  आप  हम  लागों  के  साथ  नहीं  रहने  ?

 डा.  सुबुहामण्यम  स्वामी:
 रहेंगे  ?  जरूर  रहेंगे  ।

 जन  हाँ,  आख़िरी  हरिजन ।

 कयों  नहों
 हम  ता  हारी-

 ।  10101.0  him  that  1  married  outside  my
 caste.  Therefore,  1  also  qualify  ८०  be
 a  Harijan....

 AN  HON.  MEMBER:  He  is  a  part-
 time  Harijan.

 DR.  SUBRAMANIAM  SWAMY:
 Therefore,  what  can  the  Government
 do?  That  is  the  question  you  asked
 me  and  ।  हि ०10 |  teil  you.  There  are  7

 States—Tamilnadu,  UP,  Bihar,  Maha-
 rashtra,  Madhya  Pradesh,  ete,.  Such
 States  are  there,  In  these  States
 there  aye  only  45  Districts  which  are
 prone  to  such  things.  First  of  all,  let
 them  set  up  a  monitoring  centre  be-
 cause  whenever  there  is  going  to  be
 an  atrocity  on  Harijans,  it  is  not

 spontaneous.  It  comes  after  simmer-

 ing,  after  two  weeks,  Sometimes  the
 Police  Stations  have  advance  infor-
 mation,  even  a  month  ahead,  but  they
 do  not  dg  anything  about  it  as  ४  118]0-
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 pened  in  Meenakshipuram.  They  had
 advance  information  much  ahead  of
 the  incident....

 AN  HON.  MEMBER.  In  Gaya  also.

 9८  SUBRAMANIAM
 Everywhere  they  have
 formation,  We  know.
 people  said  the  same
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 SWAMY:
 advance  म-

 In  Mainpuri
 thing.  फ़रहत

 ‘know  it  in  advance...,

 MR,  DEPUTY-SPEAKER:  For  my
 information,  who  is  to  be  there  in
 the  monitoring  centre—the  local  Po-
 lice  or  some  other  Police?

 9r  SUBRAMANIAM  SWAMY:
 They  can  have  g  special  intelligence
 Set  up  from  the  Centre.  They  should
 be  living  there.  They  should  feed  in-
 formation.  They  shoulq  be  monitoring
 reports  on  the  state  of  health  of  these
 Districts,  You  will  know  ।  exactly
 what  is  happening.  There  are  only
 45  Districts.  Out  of  400  districts,  only
 45  districts.  He  can  find  time  and
 even  read  these  reports  on  a  daily
 basis  as  to  what  is  happening.....

 -.  DEPUTY-SPEAKER:  If  you
 five  him  the  power,  he  will  find  the
 solution  also,

 DR.  SUBRAMANIAM  SWAMY:  I
 would  like  to  become  Prime  Minister
 just  now  if  his  leaders  are  agreeable
 to  it.  1  (10  not  ‘want  to  spoil  your
 chance  of  remaining  as  Home  Minis-
 ter

 थी  रामस्वरूप  राम:  उपाध्यक्ष  महावीर ,
 गया  मे  सुब्रामण्यम  साहब  के  जाने  के  बाद
 से  एड्रासिंटी  बढ़ी  हा,  वहां  पहलें.  एट्रासिटी
 eer  थी  ।  इन्होंने  जमीदारों  आर  कलर्स
 की  मीटिंग  बला  गांव  मं  बुलाई  थी  तब  से

 बढ़ी  ही  ।

 DR.  SUBRAMANIAM  SWAMY:
 Actually  it  was  not  me.  After  I  wert,
 the  Harijans  had  a  jot  of  confidence
 in  that  area.  It  is  their  Minister,
 Rameswara  Prasad  Singh  वह  गड़बड़

 कर  रहा  ही  ।
 ः

 SHRI  RAM  VILAS  PASWAN:  He
 has  complained  against  him.

 DR.  SUBRAMANIAM  SWAMY:  This
 Ram  knows  that  the  other  Ram  है

 .
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 creating  all  the  trouble,  but  he  will
 not  come  forward  and  he  says  that  I
 am  responsible,  I  am  not  responsible.  |!
 am  responsible  for  giving  confidence
 to  the  Harijans.

 Sir,  if  he  cannot  do  it,  he  can  have
 a  separate  Ministry—a  Ministry  for
 Harijan  Affairs  and  make  Ram  as  the
 Minister-in-charge.  They  should  have
 a  monitoring  unit,  They  have  not  done
 it.  This  suggestion  I  have  given  be-
 fore.  The  Minister  of  State  in  the
 Ministry  of  Home  Affairs,  Shri  Laskar
 ।  d०  not  know  where  he  has  gone—
 wrote  to  me  a  letter  after  my  last
 speech,  saying  ‘Please  tell  me  which
 those  45  Districts  are.’  ।  भ  not  the
 Home  Minister  to  know  which  those
 45  Districts  are,  I  said,  ‘You  send  me
 your  officers.  I  will  sit  down  with
 them  and  on  the  basis  of  the  reports
 tell  them  which  those  45  districts  are.
 After  that  1  got  no  reply,  Here  this  is
 something  which  they  can  do  and_  it
 will  be  effective,

 Secondly,  I  would  say  that  the  Com-
 missioner  for  Scheduled  Castes  should
 be  given  Commission  status  and  he
 should  be  able  to  function  ynder  the
 Commission  of  Inquiry  Act,  with  the
 same  powers  as  a  Commission.  He  can
 conduct  the  inquiry.  He  should  not
 wait  for  them  and  depend  on  their  co-
 operation.  Let  him  have  the  powers
 under  the  Commission  of  Inquiry  Act,
 1952  to  conduct  inquiries,  This  is  an-
 other  suggestion.

 The  third  suggestion  is  this.  They
 say  that  it  is  ag  State  policy.  २  13  a
 State  matter  and  ‘e  cannot  inter-
 véne’,  Sir,  it  is  all  wrong.  Here  js  the
 Constitution  and  let  me  read  out  from
 Part  XI,  Chapter  I  of  the  Constitu-
 tion—the  Distribution  of  Legislative
 Powers  and  relations  between  ‘the
 Union  and  the  States,  Article  247  says:

 “Notwithstanding  anything  in  this
 Chapter,  Parliament  may  by  law
 provide  for  the  establishment  of  any
 additional  courts  for  the  better  ad-

 ministration  of  laws  made  by  Par-
 liament  or  of  any  existing  laws  with

 respect  to  a  matter  enumerated.  in
 the  Union  List.”
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 81.0  means  they  can  appoint  under
 Article  247,  with  the  help  of  Parlia-
 ment,  Magistrates  whose  seniority
 supersedes  the  seniority  of  all  the
 State  Magistrates.  It  also  means  that
 the  magistrates  goes  there  and  they  can
 function  there,  They  do  not  worry
 about  the  local  magistrates  because
 they  are  senior  to  alj  of  them  and
 they  can  take  quick  action,  Have  they
 taken  quick  action;  on  any  of  the
 other  incidents  that  have  taken  place?
 (Interruptions)  This  is  not  a_  state
 matter.  This  is  a  matter  for  which
 Constitution  has  told  you  that  it  has
 got  the  first  priority.  The  Untouchab:-
 lity  Act,  1955  has  given  you  such  a
 fundamental  right,  So,  by  using  Art.

 247,  they  can  even  bypass  the  State
 Governments.  They  can  have  direct
 access,  So,  this  is  another  suggestion
 that  I  make.  I  woulq  say  that  we
 should  channel  all  our  Central  assist-
 ance  to  plang  for  the  scheduled  castes
 and  scheduled  tribes  ‘through  this
 Commission.  Give  the  money  to  them
 and  let  them  spend  it  but  do  not  vive
 that  to  the  ministries.  The  ministries
 are  always  underspending  it  or  by
 some  methods  they  scuttle  it.  If  the
 Home  Ministry  writes  a  Tepoyt  like
 this  that  foreign  money  and  visits  by
 50  ang  so  organisation  four  times  a
 year  is  responsible  for  the  conversion,
 it  shows  that  it  is  totally  insensitive.
 I  do  not  knew  who  is  responsible  in
 that  ministry,  You  must  find  that  out.
 Here  the  money  is  also  not  being
 spent.  It  must  be  done  through  the
 Commission.  Then  only  the  Commis-
 sion  gets  some  authority,  some  teeth,
 some  money  or  some  power,  This  is
 the  thing  that  should  be  done,

 I  would  like  to  conclude  by  saying
 that  we  have  not  really,  in  the  last
 thirty  years,  done  anything  about  the
 caste  system.  The  caste  system  is  the
 root  cause  of  all  evils.  The  caste  sys-
 tem  is  totally  anti-national—I  consi-
 der,  As  long  as  the  caste  system  is
 there,  the  National  Integration  Coun-
 cil  work  wiil  be  slowed,  aown.
 The  caste  system  must  be  fought
 against.  Originally  the  caste  system
 started  with  occupation  and  then  it  ac-
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 quired  its  birth.  I  do  not  know  where-
 from  it  acquired  its  birth.  There  is
 nothing  in  our  Shastra,  The  whole
 Shastra  is  talking  about  the  birth.
 Later  on,  with  the  birth  qualification
 was  added.  Birth  and  occupation  have
 nothing  to  do  with  the  caste  system.
 Now  even  the  Brahmins  are  the  ४e
 cutive  Directors  of  Bata  Shoe  Com-
 pany,  This  ४  Sot  the  work  of  ha-
 mins,  Maybe,  they  may  be  sitting  in
 air-conditioned  rooms.  They  are  ma-
 nufacturing  the  shoes.  rere  are
 kshatriyag  who  have  become  business-
 men  anq  there  are  vaishyas  who  have
 become  professors.  So,  the  relaticn-
 ship  between  caste  and  occupation
 has  disappeared.

 MR.  DEPUTY-SPEAKER:  571
 Satyasadhan  Chakraborty,  professor
 is  a  Vaishya,

 DR.  SUBRAMANIAM  SWAMY:  x0.
 Sir.  He  is  a  marxist.  And  marxist

 by  definition  is  a  viashya.  They  be-
 lieve  in  dialectical  marxism.  That  is
 the  vaishya  concept.

 Now,  Sir,  we  find  that  in  the  last
 thirty  years,  this  relationship  between
 caste  and  occupation  has  broken.  Now
 there  is  superimposed  caste  by  birth.
 That  should  be  broken,  That  can  be
 broken  only  if  there  is  a  campaign.
 You  can  take  the  help  of  the  religious
 mutts.  j  was  hapPy  to  see  the  photo-
 graph  of  the  Home  Minister  with  the
 Sringeri  Shankaracharya.  In  that  dress
 I  have  never  seen  him  for  8  long  time.
 He  shoulg  come  to  Parliament  like
 that.  There  ig  no  harm  in  that.  In
 this  secular  Government  there  is  no-
 thing  wrong  to  call  all  the  religious
 people  and  motivate  them  or  you  may
 use  the  National  Integration  Council
 for  that  purpose,  The  war  against  the
 caste  system  has  to  be  launched  with
 the  help  of  the  Government.  If  Shan-
 karacharya  object  to  it,  then  you  ४-
 pass  them,  But,  there  has  to  be  this

 ie
 Without  that,  it  is  not  possi-

 ble.

 SHRI  RAM  VILAS  PASWAN:  They
 are  anti-nationals.
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 DR.  SUBRAMANIAM  SWAMY:
 Well,  some  of  them  may  be  cut  nof  ऑ
 of  them.  In  fact  the  Shankaracharya
 of  Kanchi  has  made  the  harijans  into
 poojaris.  You  will  we  surprised  to
 know  this.  I  asked  him  what  he  want-
 ed  to  do  about  the  Meenakshipuram
 harijans  who  converted  into  Islam  and
 reconverteg  back.  ।  asked  him  to
 what  caste  they  belong  to.  He  said
 that  they  can  belong  to  any  caste,  ह
 asked  him:  ‘Can  you  make  them  Brah-
 mins?’  He  said  ‘Yes’.  They  should
 go  to  some  district  and  declalre  them-
 selves  as  Brahmins.  xछ0  can  stop
 them?  No  Supreme  Court  can  stop
 them,  He  also  said  that,  if  they  do
 not  know  Sanskrit  let  them  come  to
 my  Match  and  I  will  teach  them  Sans-
 ऑ.

 आपका  दांकराचार्य का  इतना  भुत  नहीं

 लगना  चाहिए
 ।

 एक-दो  एसे  ह,  सब

 नहीं हाँ  ।
 Threfore,  this  js  what  he  has  to  do  but
 he  is  not  in  g  position  to  do  it.

 Then,  Sir,  the  radio  must  do  proper
 propaganda  against  these  myths,  Mr.
 Dandavate  when  he  was  the  Railway
 Minister  got  examined  the  matter  and
 found  there  was  no  relationship  with
 reservation  and  promotion  nor  in  the
 Same  way  are  Harijan  children  diffe
 rent  from  other  children.  These  are
 all  superstitions  and  false  propaganda.
 The  radio  must  do  the  proper  pro-
 paganda,  On  the  contrary  it  is  pro-
 pagating  that  Harijans  are  a  purchuse-
 ably  commodity.  There  is  no  proper
 propaganda  which  shows  that  Govern-
 ment  has  no  heart  in  this  matter.  Sir,
 if  the  Home  Minister  wants  to  do  some-
 thing  different  from  his  predecessor
 then  jet  him  come  forward  before  the
 Parliament  with  concrete  suggestions
 and  the  Opposition  will  be  too  happy
 to  fully  cooperate  in  this  matter.

 SHRI  प.  8.  BHOLE  (Bombay  South
 Central):  Mr,  Deputy  Speaker,  Sir,  I
 heard  the  speeches  of  my  friends  Dr.
 Subramaniam  Swamy  and  mr.  Paswan
 with  interest.  Dr.  Subramaniam  Swa-
 my  has  made  some  useful  suggestions
 and,  I  think,  they  deserve  to  be  exa-
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 mined  by  our  Government.  But,  Sir,
 the  problem  which  js  being  discussed
 here  ig  not so  simple,  We  al]  know
 that  this  problem  ig  being  continued
 for  centuries.  Many  reformers  have
 come  and  gone.  Lord  ऋa  was,

 perhaps,  the  first  rebel  against  the  tra-

 ditional  high  and  low  society  ऑ  aa  as
 the  caste  system  but  even  a  great  man
 like  Lorg  Buddha  gnd  his  religion  were
 driven  out  of  this  country,  they  say,
 by  Shankaracharya.  How  far  that  is
 correct  has  to  be  examined,  But  the
 fact  doeg  remain  that  this  attitude  of
 high  and  low  which  hag  ४  religious
 sanction  even  today  has  remained.

 There  was  a  section  of  our  people  jn
 our  country,  at  the  time  when  freedom
 was  fought,  who  said  that  there  should
 be  social  revolution  also  along  with  the
 political  freedom  but  we  got  rightly
 political  freedom  after  a  non-violent

 battle,  thanks  to  the  strategy  of  Bapu-
 ji  with  whom  I  had  the  good  fortune
 also  to  remain  for  a  year  in  his  Ash-
 ram.  But  then  what  have  we  achieved
 today  after  35  years  since  our  volitical
 freedom?  Have  we  really  succeeded  in
 eliminating  this  attitude  of  ‘high’  and
 low?  Have  we  succeeded  in  bringing
 about  equality  amongst  the  citizens  of
 Our  country?  Did  we  narrow  dowa
 the  gap  or  social  discrimination?  Did
 we  at  least  narrow  down  the  economic
 inequaiities,  |  a  sorry  to  point  out
 that  although  we  have  been  making
 strenuous  efforts  and  spending  crores
 of  rupees,  we  find  that  some  of  the
 surveys  which  have  been  made  have
 clearly  shown  that  the  results  are  not
 equal  to  the  efforts  made.  These  re-
 sults  are  not  equal  to  the  money  spent.

 We  are  discussing  today  only  the
 problem  of  the  Scheduled  Castes.  There
 are  certain  guidelines  given  by  our
 Home  Ministry  on  10-3-80.  It  says:

 ‘Comprehensive  guide-lines  on  the
 precautionary,  preventive,  punitive
 rehabilitative  and  personnel  policies:
 Measures  that  have  to  be  taken  for
 effectively  checking  crimes  १2817 51
 the  scheduled  castes.”

 So,  these  were  the  guidelines  sent  by
 this  Ministry.  Sir,  in  our  m  Plan
 we  have  spent  Rs.  85  crores,  In  our

 Airoeities  क  ै. 5.5 0.5.  17.  1904  (SAKA)
 Scheduled  Castes  (Dis.)

 Sixth  Plan  we  will  be  spending  :5
 crores.  t  addition  to  this  there  ig  the
 Special  (jomponent’Pian  under  which

 the  States  will  be  spending Rs.  4,000
 crores.  |  a  merely  citing  the  amount
 of  money  spent  by  us.  We  have  the
 20  point  programme  in  which  there  is
 a  special  point  in  favour  0  and  for  the
 benefit  of  the  scheduled  castes  and  the
 scheduled  tribes.  There  is  a  special
 point  to  give  minimum  wages  to  every-
 body  including  these  classes  of  people
 There  ४  aso  a  special  point  also  to
 grant  lands  enough  to  meet  the  needs
 of  everybody,  including  these  classes
 of  people.  All  these  schemes  are
 there,  But  he  important  quéstionis:
 फिरा  811  this  money  given  as  per
 guidelines  and  plans  and  given  by  the
 State  Government  are  prducing  the  full
 results?  a3  ह  said  earlier,  the  attitude
 which  we  had  centuries  ago,  might  have
 vanished  now  to  a  certain  extent  in  our
 big  cities  and  towns,  Because  of  the
 industrialisation,  8116.0  of  the  way  of
 living  of  people  in  towns  and  cities,
 this  discriminatory  attitude  might  have
 faded  a  little  and  the  problem  solved
 to  some  extent.  I  don't  know  whether
 our  friends  Dr.  Subramaniam  Swamy
 wears  a  thread.

 800

 DR.  SUBRAMANIAM  SWAMY:  1
 am  not  wearing  it.

 SHRI  1.  8.  BHOLE:  I  am  giad  you
 are  not  wearing  jt.  Sir,  person  is  born
 only  once.  But  in  our  country  some
 of  the  persons  who  start  wearing
 threads  are  born  a  second  time,  with-
 out  of  course,  the  pregnancy  of  nother.
 This  is  a  funny  and  clever  sort  of
 attitude  which  we  are  having.  Some
 people  say:  ‘  am  higher  than  the
 other’.  All  these  things  happened
 because  of  the  ancient  conspiracy  in
 labelling  this  ‘high’  and  ‘lew’  attitude
 with  the  sanction  of  religon.  Every-
 body  s  made  to  think  that  he  ४  higher
 than  somebody  next  below  him.  Be-
 cause  of  this  position,  everybody  wants
 to  keep  himself  in  that  place,  because
 he  knows  that  he  has  some  people
 below  him  so  that  he  can  kick  them.
 That  is  the  most  unfortunate  part  af  it.
 Therefore  what  is  the  reason,  why  after
 so  Much  money  being  spent  and  so
 much  effort  being  made,  it  ig  not  giving
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 enough  fruits  and  enough  penefits.  The
 reason  is  that  the  bureaucracy—I  think
 to  a  large  extent,  it  is  pourgeois—is
 still  there  with  the  same  traditions,  the
 colonial  traditions.  The  bureaucracy
 is  the  same  as  it  was  during  the  days
 of  the  British.  The  bureaucracy  con-
 sists  also  of  persons  who  mostly  be-
 long  to  high  and  few  of  low.  lf  some
 relief,  if  some  benefit  is  asked  for  a
 smalll  man,  for  a  Scheduled  Caste  man
 or  for  g  poor  man,  the  bureaucratic
 who  sits  there—if  he  comes  from  a
 class  different  from  the  applicant-—
 creates  101  hurdles  and  ultimately  the
 relief  is  lost  in  the  jungle  of  the  pro-
 cedure  which  we  are  still  following.
 And  that  is  the  reason  why  after  spera-
 ing  Crores  of  rupees,  we  are  not  having
 the  full  benefit  gnd  the  pockets  gnd
 families  of  these  poor  Scheduled  Castes
 people  are  not  benefited,

 Sir,  1  think  ]  have  prought  out  my
 Points.  In  this  context,  I  may  point
 out  that  I  have  introduced  two  or  three
 Bills  in  this  House.  One  js  that  the
 Articles  17  of  the  Constitution  is  ta  be
 amended;  by  it  untouchabitity  '5  to  be
 abolished.  I  said  that  the  "एप्"  and
 untouchability  should  be  abolished,  1
 hope  this  House  will  discuss  the  Bill.
 But  unfortunately,  these  have  been
 brought  under  ‘B’  category.  I  will
 regest  you,  Sir,  as  the  Chairman  of  the
 Advisory  Committee  to  bring  them
 under  ‘A’  category.

 There  is  another  Bill  which  I  have
 brought  before  this  House.  I  have  said
 in  that  Bill  that  the  officers  who  deal
 with  the  problems  of  the  poorer  classes
 belonging  to  Scheduled  Caste  will  have
 to  be  accouritable  personally.  If  it  is
 found  that  because  of  his  negligence  or
 because  of  his  attitude  the  benefit  is
 lost,  the  officers  shoulq  be  personally
 made  responsible  foy  that.  These  are
 Some  of  the  thingg  which  |  thought
 I  must  express.  But  at  the  same  time,
 I  must  say  that  a  large  number  of
 Scheduled  Caste  boys  and  girls  are
 being  educated.  I  think  about  5  lakh
 Scholarships  to  students  were  given  in
 1980  as  compared  to  114  in  the  403

 Now,  many  young  people  were  getting
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 educated.  ?  x0o  of  instances  where
 boys  having  passed  Matric  are  work-
 ing  as  labourers  in  the  forest.  So,  un-
 employment  js  there,  even  amongst  the
 educated  in  ‘Schduled  Castes.  This
 problem  will  therefore  have  to  be  salv-
 ed  very  strategically  ४  trying  to
 change  the  attitude  of  the  people  who
 are  in  the  bureaucracy.  The  bureau-
 cracy  Must  be  screened  to  see  that  they
 are  fit  enough  to  work  for  this  national
 cause  and  other  programmes,  One
 more  thing  1  will  say  and  that  is  in  so
 far  as  jhe  Circular  of  the  Home  Minis-
 try  on  conversion  15  concerned,  I  do  not
 know  whether  11  is  correct  because  the
 Parliamentary  Committee  for  Schedul-
 ed  Castes  and  Scheduled  Tribes  have
 also  gone  there  and  they  have  examin-
 ed  the  Government  of  Tamil  Nadu.
 As  far  as  ।  recollect,  the  Government
 Chief  Secretary  and  other  have  told
 us  that  they  have  no  evidnce  what'so-
 ever  of  any  money  being  given  to  these
 Scheduled  Castes  who  have  converted
 themselves  into  Islam:  we  have  revort-
 ed  to  Parliament,  for.  Therefore,
 there  is  this  contradiction  that  may
 have  to  be  examined.

 शी  सुन्दर  सिंह  उपाध्यक्ष  जी,  हमारा!
 की  तलना  चाहिए  ।

 MR.  DEPUTY-SPEAKER,  One  from
 the  ruling  Party  and  the  other  from
 the  Opposition.  You  will  have  to  wait,
 8.  1  am  going  to  call  you.  He  is  my
 very  good  friend.  .  [  a  going  to  eall
 him.  This  js  a  chance  for  the  Opposi-
 lion.  When  the  ruling  party's  turn
 comes,  1  will  call  you.  Next  time  ।  ६1१३
 going  to  calll  you,  after  Shri  Kodiyan,

 SHRI  ?.  5.  KIDOYAN  (Adoor):  Mr.
 Deputy-Speaker,  Sir,  it  is  a  matter  of
 shame  for  all  of  us  that  atrocities
 against  the  weaker  sections  and  Hari-
 jans  continue  to  take  place  in  our
 country  even  after  35  years  of  Inde-
 ptndences,  1  do  not  want  to  refer  to
 the  various  incidents  that  have  taken
 place  Already  the  previous  Speakers
 have  referred  to  thase  incidents.

 The  first  point  that  I  want  to  make
 is  that  the  discussion  we  are  having



 40%  Atrocities  being

 {oday  in  this  House  on  this  issue  must
 have  some  impact  on  the  administrative

 machinery  both  at  the  Centre  and  the
 States.  |  say  this  because  I  find  that
 despite  the  discussions  held  in  this
 House  the  suggestions  made  by  Hon.
 Members  and  despite  g  series  of  reports
 submitted  by  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 with  a  large  number  of  suggestion’,
 nothing  happens,  especially  in  the
 matter  of  controlling  these  acts  of  vio-
 lence  and  atrocities  on  Harijans  and
 other  weaker  sections.

 Shri  Bhole  was  referring  {o  the  ९०
 tailed  guidelines  that  the  Central  Gov-
 ernment  has  issued  to  the  Slate  Gov-
 ernments,  The  guidelines  are  exhau-
 tive,  out  who  cares  to  implement  these
 guidelines?  Has  the  Han.  Home  Minis-
 ter  ever  cared  to  have  a  review  of
 what  has  happened  in  the  States  in
 regard  to  the  कवि.1011  of  these
 variou  sguidelines?  It  was  said  that
 in  atrocity-prone  districts,  the  District
 Collector  and  the  District  Su  derin-
 dent  of  Police  will  be  held  respansi-
 ble  for  the  failure  of  preventing  major
 atrocities  like  mass  murder  of  Hari-
 jans.  Can  the  Hon.  Home  Minister  tell
 this  Houe  that  a  single  Distriact  Col-
 thi;  Houe  that  a  single  Distriact  (ठान
 lecot  or  a  single  Superintendent  of
 Police  has  been  suspended  or  [0200 -
 on  account  of  the  failure  on  his  part
 to  prevent  the  occurrence  of  mass
 atrocities  being  committed  on  the
 Harijan?  I  don’t  think  that  the  Home
 Minister  will  be  able  to  tell  he  House
 -even  about  a  single  instance.  That  is
 why  ।  repeatedly  say,  “What  is  the
 use  of  sending  guidelines,  after  guide-
 lines,  when  they  are  not  implement-
 ed?’  On  the  other  hand,  there  are  पवन
 stances  where  district  officials  have
 been  transferred  after  an  incident,
 but  brought  back  within  a  few  weeks
 or  after  a  few  months.

 19  hrs.

 You  would  remember  the  unhappy
 incident  which  happened  at  Narain-
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 pur  village  in  UP.  The  DIG  of  Go-
 rakhpur  Range  who  was  in  charge  of
 the  entire  area,  and  the  Superinten-
 dent  of  Police,  were  transferred,  There
 were  cases  against  15  police  personnel.
 There  were  enquiries,  What  happened
 later  was  that  this  particular  DIG
 was  sent  as  DIG  of  Moradabad  Range.
 and  the  SP  was  transferred  to  the
 Anti-Corruption  department  of  ।  the
 State  Government—while  there  is  a

 report  in  which  both  the  officers  have
 been  declared  as  unfit  to  hold  any
 responsible  post.

 Take,  for  example,  the  Katalta
 massacre  of  about  19  Harijans  in  a
 Marriage  procession,  There,  the  DSP
 who  happened  to  arrest  some  of  the
 accused,  was  demoted,  He  was  8
 Harijan.  Then  take,  for  example,  this
 Keshtara  incident  where  9  Satnami
 Hlarijan  family  was  massacred,  That
 District  Collector  51111.0  remains;  he  was
 Collector  ot  Durg,  Nothing  happened
 to  him.  Just  for  form's  sake,  the
 SP  has  been  transfered  to  another
 place,  That  is  why  I  say  that  unless
 the  district  officials  feel  that  their
 failure  in  preventing  atrocities  would
 result  in  their  suspension  or  dismissal,
 things  are  not  going  to  improve.  Gov-
 ernment  should  be  firm  on  this  issue.
 Any  district  official  who  has  fuiled  in
 preventing  the  atrocitits,  or  any  oत-
 cial  who  has  been  found  not  Jischarg-
 ing  his  responsibilities  था  [1  critical
 Situation,  should  be  severely  dealt
 with.

 SHRI  SUNDER  SINGH:  He  should
 be  hanged.

 SHRI  ए.  ५.  KODIYAN:  So  manv
 hon.  Members  were  talking  about  the
 caste  system,  and  Mr  Paswan  himself
 suggested  that  the  caste  system  should
 be  abolished.  No  doubt  it  is  not  a
 simpie  proposition,  But  it  is  not  the
 caste  alone  which  is  involved.  There
 exists  an  explosive  situation  मं
 many  parts  of  our  rural  areas
 today  because  the  Harijang  and  other
 weaker  sections  who  are  living  below
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 the  poverty  line—a  majority  of  them
 are  living  below  the  poverty  line—
 despite  caste  prejudices  and  so  many
 disabilities  today  are  becoming  cons-
 cious  of  their  rights;  they  are  fighting
 for  their  rights  or  have  startei  fight-
 ing  for  their  rights.  It  is  not  true  that
 younger  Harijans  alone  are  1९ ए8 671
 fo  face  the  onslaught.  Older  genera-
 tion  also  under  the  inspiration  of  the
 younger  Harijans  is  now  prepared  to
 face  these  injustices  and  tyranny  that
 prevail  in  the  rural  areas  of  our  coun-
 try,

 Therefore,  it  is  a  question  o  under-
 privileged  and  exploited  class:;  com-
 ing  up  and  asverting  their  rign's.  It  is
 this  development  that  hus  angered  the
 vested  interests,  the  landlords  and  the
 new  rich  in  the  rural  areas.  They,  of
 course,  use  the  existing  caste  preju-
 dices  in  order  to  suppress  the  struggle
 for  economic  and  social  rights.  What
 is  the  role  of  the  Government.  and
 the  administration?  You  notified  the
 minimum  wageg  for  agricultural  work-
 ers.  When  they  demanded  implemen-
 tation  of  it,  the  landlords  1110 018 1:€17'
 started  shooting,  killing  and  setting
 their  huts  on  fire.  Their  women  are
 also  being  raped.  Is  it  not  the  res-
 Ponsibility  of  the  State  and  the  ad-
 ministration  to  come  to  the  «lefence
 of  these  under-privileged  people?  Un-
 fortunately,  the  administration  does
 not  come  to  their  aid;  they  often  par-
 ticularly  at  the  lower  level  and  more
 particularly  the  police  cellude  with  the
 vested  interests  and  abet  the  crimes
 committed  against  the  agricultural
 workers  Therefore,  I  would  suggest
 that  Government  should  seriousiy  म-
 plement,  whatever  laws  they  have
 made,  for  the  under-privileged  sec-
 tion.  In  Aurangabad  in  Bihar,  they
 were  fighting  for  implementation  of
 the  notified  minimum  wages.  They
 were  not  asking  for  anything  more,
 but  they  were  shot  dead.  Therefore,
 the  implementation  of  minimum  भी-
 ges,  the  land  reforms  and  such  other
 economic  measures  should  be  vigo-
 ro4  pursued,  I  agree  with  the  va-
 tlous  suggestions  that  have  been  made
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 regarding  specially  identifying  areas
 where  atrocities  are  perennial.

 Somebody  suggested  that  a  special
 set  up  has  to  be  evolved  to  deal  with
 atrocities.  I  agree  with  the  suggestion.
 But  that  is  only  to  be  coniinedਂ  to
 certain  areas.  Throughout  the  rural
 areas  this  serious  explosive  situation
 is  prevailing.  Therefore,  the  Govern-
 ment  should  take  serious  steps  to  im-
 plement  the  minimum  wages  pro-
 grammes,  the  land  1९10.  1115  51165.0
 and  other  economic  measures  tarough-
 out-the  rural  areas.

 MR.  छाप १-51”... 1९ ए 17 :  Hon.
 Members,  I  have  already  ganounved
 that  the  Minister  will  reply  at  7  p.m.
 But  it  is  not  possible  nov.  Now,  frum
 the  ruling  Party  two  Members  and
 two  from  the  Opposition  will  speak;
 each  hon.  Member  shall  take  not
 more  than  five  minutes,  And  then  the
 Minister  will  reply  at  least  at
 7,30  9.

 (Interruptions)

 SHRI  म.  ८.  SHEJWALKAR  (Gwa-
 lior):  My  submission  is,  I  do  not  come
 in  the  way  of  Members  speaking  lon-
 ger  and  many  of  them  speaking.  But
 there  must  be  some  limit  for  us  to  sit
 in  the  House.  We  are  on  the  first  day.

 MR.  DEPUTY-SPEAKER:
 your  suggestion?  Do
 Minister  to  reply  now?

 What  is
 you  want  the

 SHRI  पं.  :.  SHEJWALKAR:  We  can
 have  it  tomorrow.

 MR.  DEPUTY-SPEAKER:  Ii  is  not
 oossible.  The  other  business  will  be  al-
 fected.  ।  a  sorry,  I  cannot  agree,  र
 have  already  told  you  that  only  two
 Members  from  the  ruling  Party  and
 two  from  the  Opposition  will  speak.
 Then  the  Minister  will  reply.  How,
 Shri  Sunder  Singh,

 थी  सुन्दर  निसह  (फिल्लोरो  माँ  श्री

 राम  विलास  पासवान  का  श्क्रि  अता  करता
 हां  जा  यह  रजोल्यशन  लाए  हँ  ।  मगर  मं
 कहता ह  कि  जो.  हरिजनों पर  अत्याचार
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 करत  रहूं,  आप  जा  मर्जी  करते  रहां,
 ।

 बर्ने

 मैँ,
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 "

 If  you  want  peace,  prepare  for  war.

 श्री  सनवर  सिंह
 :

 वात  नजदीक  आ  रही
 हो  ।  अभी  प्री  गहीं  हर्  ठी  ।  जब  तक  हारी-
 जन  नहीं  वनेगा,  तब  तक  महात्मा  गांधी  का
 सपना  परा  नहीं  हाने  वाला  ही.  ।  वह  भी
 बौकवर्डा ही,  इसके  बाद  हमारी  बारी
 आएगी  ।  यह  सरकार  आपको  वजह...  से

 कमजोर ही.  ।  हमें  श्रीमती  इंदिरा  गांधी
 पर  फेथ  ही,  हम  उनका  अपना  लीडर

 मानते =  |  लेकिन  आपके  18  लीडर  बने

 Who  lacks  faith,  lacks  all,  It  is  faith
 in  the  name  of  the  Lord  that  works
 wonders,  for  faith  is  life  and  doubt
 is  death.
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 डा.  सुब्रहमण्यम स्वामी  :  आप  इधर
 आ  जाइए ।

 थ्री  सुन्दर  सिंह  :  मों  भी  डा.  जाऊंगा,

 पहले  आप  एक  ता  बन
 ।  न

 तम  एक
 बनाने  और  न  मं  उधर  आऊ  न  |  आया  राम

 पर  सदन  का  ध्यान  काकित  फिया  ह  ।  मेँ

 आपको एक  उदाहरण  दंना  चाहता  हू
 'जब  मों  इलैक्शन  लड  रहा था,  ता  मेर

 विराधी  पक्ष  में  दी.  ए.,  एल.  एल.  बी.
 का.  कैंडिडेट था...  ।  मैंने  कट्टा  मुक्के
 बी.  ए.,  एल.  एल.  बी.  हरा.  नहीं

 सकता  हो  काई
 *  *

 तां  हो.  सकता  हो  ।

 लोकिन
 *  *

 कांई  नहीं  ही  ।

 वह  मझे  हरा  नहीं  रास्ता  ।  ये  यहां पर

 होगा  ,  हमें  खुद  सारा  र्लिसिला
 सम्भालना  पड़गा  ।  जब  तक  हम  खद  नहीं
 संभालेंगे त़ब  तक  कछ  नहीं  बनेगा  ॥

 लेक्चर  सनानेसे से  कछ  नहीं  होगा ।
 महात्मा  गांधी  का  आदर्श  तब  परा.  होंगा,

 जब  हम  बरसर  -इक्तदार होंगे,  गवर्नमेंट

 हमार  हाथ  मं  होगी  ।  इस  वक्त  तां  ये.  20

 करांड़  आदमी  मर  रह  हँ,  सताये जा रहो जा  सहो

 हा ँ।

 इन  शब्दों  के  साथ  आखिर  मे  यही  कहंगा

 कि  हम
 डट

 कर  म्काबला  करना  चाहिए।

 रहस्य  श्री  रामविलास  पासवान  जी  का?  धन्य-
 वाद  पता  ह  ।  उन्होंने सदन  के  शरु  के  दिन
 ही  इस  दश  तथा.  सदन,  दानों का  ध्यान

 कमजार  वर्गों  के  ऊपर  हाने  वाले  अत्याचारों

 की  तरफ  दिलाया ही.  ।  इस  माँ  काई  शर्क
 नहीं,  यादि  इस  दश  माँ  पेरियार  रामास्वामी
 न  हते,  बाबासाहब डा  .  अम्बेदकर ग  हाते,

 *Expunged  as  ordered  by  the  Chair.

 ASADHA  17,  1904  (SAKA)  committed  on  =  414
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 डा.  राम  मनोहर  लाहिया /  न  हांत  और

 महात्मा  गांधी  ग  हात  ता  इस  दश  में  कमजार

 वर्गों  के  जां  लांग  हाँ,  जिन  कां  हरिजन  आर
 शुद्ध  कहा  जाता  हो  जो  पिछड़  हूए.  दलित
 आर  दोषित  हूं,  शायद  वे  इस  तरफ  कांह
 कदम  न  उठा  पाये  हाती,  अपनी  तरक्की  के

 बार  मं  सांच  भी  न  पाये  हाते  ।  आज
 कौ

 कूम  को
 शल  क्क्र  ह  मूम

 ।  जहां

 जलूस  मे  चल  रही  थे  ।  उन  के  दिल  मां  इस

 वर्ण-व्यवस्था के  प्रति  एक  आग  थी  ।  बाहमी-
 वादी  व्यवस्था  का  ताड़ने  के  निलए,  जात-पांत

 के  बाधा  का  समाप्ते  करने  के  नियं,  इस

 दश  मं  समानता  लाने  के  गयी  वं  दृढ़  संकल्प
 थਂ  ।  उनका  कहना  था  कि  हम  पेरियार,

 बाबा  साहब  आँख  डा.  लाहिया  के  विचारों

 का  दश  के  काने-काने  मं  फैलाना  होंगा
 वरना  थे  दलित  आर  शोषित  इसी  तरह  से
 मारों  और  काटों  जाते  रहोंगे  ।  इन  के  (लिये

 बचाव  का  काई  अवसर  नहीं  मिलेंग  !

 ee  उस  समय  एक  घटना  याद  आती
 हो  ।  पासवान  जी  आर  मां  तमिल  दलपति
 वीरमणि  जी  के  साथ  डायस  पर  बैठे  हए  थे
 बार  लाखों  रवयंसवकों  का  जलूस  हमार  सामने
 निकल  रहा  था  ।  वहां  एक  बाहमी  अपनी

 वेशभूा  मं  जलूस  के  सामने  आता  ही...  आर
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 ऐसे  मामलों  को  रोकने  की  कोशिश  की  जाए  ।

 बदायूं  कौर  बरेली  में  जहां  से  मैं  चुन  कर  गया

 हूं  किस  तरह  से  इन  लोगों  को  सताया  जाता

 है,  इनको  मारा  जाता  हैं,  काटा.  जाता

 है  कौर  कोई  इनकी  बात  सुनने  को  तैयार

 नहीं  है,  कई  बार  मैंने  सरकार  का  ध्यान

 इस  ओ  दिलाया  है  ।  काल्टा  में  घटना

 घटी  थी  भीर  हालत  यह  है  कि.  वहां

 पर  ये  लोग  बाहर  नहीं  निकल  पाते  हैं

 इन  लोगों  की  सारा तों  को  निकलने.  नहीं

 दिया.  जाता  है  ।  मैंने  मुख्य  मंत्री  को

 लिखा  2  और  कमेटी  के.  सामने

 भी  यह  मामला  आय  कि  इन.  की

 बारातों  को  निकलने  नहीं  दिया  जाता  है  ।

 मेरा  कहना  यह  है  कि.  हरिजनों  कौर

 शिल्पकारों की  बारातों  को  निकलने  दिया

 जाए,  ऐसी  व्यवस्था.  आप  को  करनी

 चाहिए  |

 आज
 शूई

 कार्यों  में  अपीलें चल  र  हीं  हैं

 के  जितने  मुकदमे  चल  रहे  हैं  कौर  उन  में

 जो  अपीलें  होतं:  हैं,  उन  में  सरकार को
 एक्सपी डाइट करने  के  लिए  एप्लीकेशन्स  देनी

 चाहिए  जिस  से  मुकदमें  जल्दी  .  से  जल्दी

 तय  हो  जाए ं।

 इतना  कहते  हुए  मैं  राम  विलास

 पासवान  जी.  को  धन्यवाद  देता  हूं  कि

 उन्होंने  इस  मसले  को  यहां  पर  उठाया

 शर  सरकार  को  बड़ी  सख्ती  के  साथ

 इस  मसले  से  निपटाता चाहिए  ।

 श्री  होरीलाल  श्री  परमार  (पाटन) :
 उपाध्यक्ष  महोदय,  देश  के  दलितों  पर  हो

 1154  LS—15
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 पासवान जी  ने.  जो  सवाल  उठाया  है

 कौर  श्राप  ने  जो  चर्चा  करने  का  मौका
 दिया.  है,  उस  के  लिए  मैं  श्राप  को

 धन्यवाद देता  हूं  ।

 वाला  हुं  जिस  गांव  में  मेरी  जाति  का,

 चमार  का  एक  ही  घर  है  कौर  मेरे  वोट
 केवल  3  21  फिर  इस  सदन  में  मैं  कैसे

 पाया,  3  वोट  वाला  एक  घर  का  आदमी

 यहां  कैसे  आया,  यह  मैं  बताना  चाहता

 हूं।  आजदी  के  टाइम पर  महामानव

 डा०.  बाबासाहेब  अम्बेडकर ने  गरीबों

 की  रक्षा  के  लिए,  दलितों  की  पैरवी  के

 लिए,  न्याय  के  खिलाफ  चौकीदारी  के

 लिए  उन  लोगों  का  प्रतिनिधित्व करने  के

 लिए.  रिजर्वेशन  का.  प्रावधान किया  है  ।

 यह  रिजर्वेशन  भी.  नहीं  होता,  श्रगर

 कांग्रेस  नहीं  होती  और  कांग्रेस  को  इन्दिरा

 गांधी  जैसी  प्राइम  मिनिस्टर  नहीं  मिलती

 तो  मुझ  जैसे.  आदमी  को  इस.  सदन

 मेंआआन  का  मौका  नहीं  मिलता  ।

 यहां  आने  के  बाद  मैं  सारे  देश  के

 दलितों  का,  जिन  पर  कि  अत्याचार  हो
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 ब  भरी/  है  रा लाल  आथ  Tory]

 रहे  हैं  खास  करु  उनका  प्रतिनिधित्व करता

 हूं।  सारे  देश  में  16  करोड़  दलित
 लोग

 हैं।  दत्त  के  हितों  को  रक्षा  करने  के  लिए

 और  जिन  लोगों  के  साथ  प्रन्यान  हो  रहा

 है  उन  के  लिए  लड़ने  के  लिए  मैं.  यहां

 आया  हूं।

 ऐसा  पॉलीटिशियन नहीं  हं  कि  बाहर

 से  कुछ  हो  प्रीर  प्रन्दर  से  कुछ  परो  हो  ।

 मेरे  में  एक  कमी  है  कि  मैं  प्रपन  पन्त-

 राइमा  को  आवाज  को  दवा  नहों  सकता  |

 oa  देश  के  दलितों  को  रक्षा  के

 लिए  इस  सदन  में  आराज  इस  समय  6

 कौर  सात  बजे  के  बीच  में  80  प्रतिशत
 लोग  दलित  वर्ग  के  45  थे। उन  में

 से  15  परसेंट  लोग  चले  गए।  अब

 इस  समय  यहां  65  परसेंट लोग  दलित

 रह  गए  हैं।  दूसरा  तो  कोई  इस  समय

 है  नहीं।  इस  से  हमें  मालूम  होता  है  कि
 दलितों  के  सवाल  से  अन्य  सदस्यों  को

 JULY  8,  1982  committed  ०
 Scheduled  Castes  (Dis.)
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 अ 3:  a

 मै

 कहता  हूं  कि  दलितों  औौर  भ्रादिवासियों
 लिए  अलग  मिनस्ट्री  होतो  चाहिए ।

 म  से  कम  दस  सालों  से  इस  सदन  में

 यह  मांग  हो  रही  है  कि
 16

 करोड़
 दलितों  कौर  12  करोड़  झ्रादिवासियं  के

 लिए  एक  अलग  मिनिस्ट्री  होनी  चाहिए  ।

 अ

 मे

 के
 मै

 किस्तवार,  देहली  कौर  सादुलपुर में
 जिन  बच्चों  के  मात  -पिता...  मारे.  गए,

 उन  बच्चों  को  गोद  लेना  कौर  छात्रावास

 में  रखने  का  सरकार  से  स्वयं  आश्वासन

 दिया  था,  वह  भो  सरकार  से  नहीं  हो  सका

 है।  यह  किसी  संस्था का.  सवाल  नहीं

 है,  किसी  पार्टी  का  सवाल  नहीं  है।  मैं

 सदन  के  माध्यम  से  सरकार  से  प्रार्थना

 करता  हूं  कि  दलितों  के  लिए  शभ्रादिवासियों

 के  लिए  अलग  से  मिनिस्ट्री बनाई  जाय

 अगर  आप  दलितों  शर  आदिवासियों  की

 रक्षा  के  लिए  कदम  नहीं  उठायेंगे तो

 कुछ  नहीं  होने  वाला  है।  हमें  भी  संतोष
 नहीं  होने  वाला है  ।  मैं  एक  वा  त  कहना

 चाहता हं  कि  देश.  दलित  में  जाग.  गए

 हैं।  कहीं  उन  में  सवाल  न  झरा  जाए  ।

 इसलिए  दलितों  को  बचाने के  लिए  घड़ी-



 कि  झूठे  आंकड़े  इकट्ठे  किए  जायें,  ताकि
 भराने  वाले  सत्र  में  विरोधी  दलों  के  लोगों
 को  झुठलाया  जा  सके  किं  हरिजनों  पर
 अत्याचार  कम  हो.  रहे  हैं। ये  दोनों
 पक्षों  की.  मनःस्थिति  उपाध्यक्ष  महोदय
 मैंने  आपके  सामने रखी  है  ।

 कस्तरी  में  क्या  े  हत्यारे  आए,

 हरिजनों  को  बाकायदा पहले  खबर  मिल

 गई  शर  सब  एक  घर  में  जाकर  छुप  गए
 और  दरवाजा  बंद  कर  दिया.  किवाड़

 तोड़ने  शुरू  कर  दिए  गए  एक.  बूढ़ी

 शरत  बाहर  निकली  कौर  उसने  कहा  कि

 Atrocities  being  ASADHA  17,  1904  (S4KA)  commitied  en
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 हम  लोग  गांव  छोड़कर  चले  जायेंगे,  हमको

 छोड़  दो,  लेकिन  उसकी  एक  बात  नहीं

 सुनी  गई  और  उसकों  नंगा  कर  के  पेड़  से
 बांध  दिया  गया  ।  इसके  बाद  मकान  की

 छत  तोड़कर  और  मिट्ठी  का  तेल  डालकर

 आग  लगा  दी  गई।  बच्चे  तो  वहां  मर

 गए,  बड़े  तड़पने लगे  तो  उनको  किंवाड़

 तोड़कर  बाहर  निकल  गया  औ  उस  बढ़िया

 अत्याचार बढ़े  हैं।  मैं  सब्रह्मण्यम

 मी  की  बात  नहीं  मानता  ।  यह  सब

 सरकार  की  नीतियों  के  कारण  हैं,  इंदिरा

 जी  की  नीतियों  के  कारण  हैं।  अगर

 श्व

 जे  पहले  सेः  a  रहा  4  शर

 मगर

 है

 म कै  जम

 -

 3

 122वी  प्री  जमीन  के  मुकदमें  खत्म

 किये  जाते  ?  इंदिरा  जी  और  कांग्रेस

 पार्टी  ने  सिर्फ  यह  काम  किया  है  कि
 हरिजनों क  भस  विधवा दी,  जेवर
 बिकवा...  दिए,  घर.  से...  बेघर

 करवा  दिया  और  वह  जमीन  को  बचाने

 में  उलझ  गया।  यह  काम  कांग्रेस  पार्टी
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 झौर  इंदिरा  गाँधी  जी  ने  किया  हैं  ।  दुश्मनी  पैदा

 हो  गई  है  जो  राज  चल  रहा  है  उसको

 देहातों  हो  गया।  हरिजनों को

 मजबूर  होकर  कर्जा  देना  पड़ा  ।  इस  सब
 के  लिए  कौन  जिम्मेदार  है।  एक  तरफ

 तो  श्रीमती  इंदिरा  गांधी  है,  सरकार

 है  कौर  दूसरी  तरफ  सामाजिक  स्थिति

 है।  इस  वासते  मैं  श्री  सुब्रह्मण्यम  स्वामी

 की  बात  को  नहीं  मानता  हूं।  एक  तरफ

 तो  सामाजिक  स्थिति  जिम्मेदार  है  कौर

 दूसरी  तरफ.  सरकार.  की.  नीतियां

 जिम्मेदार हैं  ।

 हरिजनों की  बाबत  डा,  श्रम्बंदकर
 था  कि  उनकों  सामाजिक समानता

 एस.  एस०  पी०.  पंडित है,  एस०  पी०

 पंडित  है,  डी  एम०  पंडित  है,
 wo  डी०  एम०  पंडित  है।  चार  में  से  दो

 एस.  डी०  एम-  पंडित  हैं।  सोलह

 थानों  के  इंचार्ज  पंडित  हैं।  पूरे  जिले  में

 यह  स्थिति  है।  इस  झ्र  इशारा  करते

 हुए  मैं  यह  बताना  चाहता  हूं  कि  वीकर
 amiga  के  लोगों  हरिजनों,  और  इरादी-

 वासियों  को  भी  जिलों  में  भेजा  जाए  ताकि
 हरिजनों का  मारेल  ऊंचा  हो।
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 मैं  पासबान  जी  को  धन्यवाद  देता

 हू ंकि  उन्होंने  पहले  ही  दिन  इस  सदन

 के  प्रन्दर  हरिजनों  पर  हो  रहे  प्रत्याचारों

 की  समस्या  को  उठाया  शहरों  इस  में  भाग

 लेने  का  हम  को  अवसर  दिया  ।

 थी  एम०  राम  गोपाल  राडो  :

 (निजामाबाद) :  मुझे  शभ्रफसोस  हैं  कि
 इसको  सियासी.  मसला.  बना.  दिया

 गया  है।  पोज़ीशन की  तरफ से  पहला

 भाषण  जो  हुमा  वह  ठीक  था  लेकिन  होते
 होते  इसको  पार्टी  पालिटिक्स का  विषय  बना

 पार्लियामेंट में  जो  बात  हम  करते  हैं

 दुनियां  में  यह  हैं।  हम  आपसमें में

 दूसर ेसे  बात  नी  कर  रहे  हैं।

 हमारी  बदनामी  भी.  बहुत  होगी  ।
 After  the  event  we  cannot  do  anything,

 but  before  the  event,  we  can  do  a  lot.

 पुलिस का
 दोनो  को  खेत  पर  भेजा  जालौर वे

 लोग  जा  कर  हर  आदमी  को  जमीन
 दिलाएं। जब  मैं  एम०  एल०  Wo

 था.  उस  वक्त  जमी  मीम  नहीं  होती

 टिकट  न  दे,  न  हम  दें  और  न  बी  जे
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 करतं,  है  तो  उत  फैसले।  का  काई  आदम

 ग्ालिटिक्त  में  गुप्त  न  सकें  और  कोई  पार्टी

 उसको  घुसने  का  मौका  न॑  दे  ।

 जो  अत्याचार  हरिजनों  पर  हो

 रहे  हैं  ये  बन्द  होने  चाहिए।  खास

 तौर  पर  जो  गरीब  बच्चे  हरिजन  वर्ग रह
 geet में  रहत ेहैं  उनको  खाना  वगेरह
 अच्छा  देने  को  व्यवस्था  होनी  चाहिए

 ताकि  उनकी  तन्दुरुस्ती कायम  रह  सक  ।
 THE  MNISTER  OF  DEFENCE  AND

 HOME  AFFAIRS  (SHRI  5.  VEN-
 KATARAMAN):  &।  the  outset  ।
 would  like  to  express  my  gratitude  to
 the  House,  for  sitting  so  late  and  dis-
 cussing  an  important  subject  which  is
 of  vital  interest  to  the  ountry  as  a
 whole.  I  must  also  tank  all  the  parti-
 cipants  for  bringing  to  bear  on  the
 subject  a  fair  sense  of  objectivity.
 Naturally  in  any  politcal  debate  there
 Must  be  Same  sharp  exchanges  here
 and  there.  But  apart  from  that,  there
 has  been  a  fair  sense  of  objectivity
 brought  to  bear  on  this  debale  and  I
 am  greatful  to  the  Members  for  that,

 As  we  811  know,  this  is  a  festering
 sore  in  our  body  politic,  This  has  been
 with  us  not  only  for  the  last  35  years.
 this  has  been  with  us  for  thousands  of
 years.  So  when  an  hon.  Member
 said.  Within  35  years  you  nave  not
 done  any  thing  and  you  have  not
 completely  eliminated  or  eradicated
 this  social  evil.  I  wag  a  little  sur-
 prised...  whether  they  honestly  be-
 lieve  that  within  thirty  five  years  we
 can  eradicate  the  social  evil  which,
 hag  come  down  to  us  for  generations
 and  generation  over  thousands  of
 years.

 Therefore,  it  should  be  the  ende-
 avour  of  all  of  us  irrespective  of  the
 parties  to  which  we  belong—we  may
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 occasionally  use  this.  to  score  some
 political  advantage  overeach  ather,  it
 is  a  legitimate  thing—to  see  that  we
 get  rid  of  this  very  obnoxious  system
 that  is  eroding  our  social  life.

 What  is  it  that  we  can  do  in  this?
 Certainly,  the  first  thing  that  we  can
 do  is  to  educate  our  people  on  the
 fundamental  principle  of  equality  of
 man.  Our  religious  teachers  have
 taught  us  the  principles.  Out  social
 workers  have  done  a  great  deal  of
 work,  All  the  great  names  have  been
 mentioned  by  the  Members,  Gandhi-
 ji,  Ambedkar  and  Periyar,  all  these
 people,  have  done  their  best  to  era-
 dicate  this  evil  and  their  line  should
 be  continued  by  their  progeny.  The
 third  thing  which  1  think  is  very  im-

 portant  is  that  we  should  improve  the
 economic  lot  of  the  weaker  sections
 and  it  is  only  by  improving  their  eco-
 nomic  lot  that  we  can  really  bring
 about  a  social  equality.  The  man,  after
 all,  has  weakness  for  the  respectabili-
 ty.  It  is  born  out  of  the  position,  ”
 we  find  that  the  weaker  sections  have
 a  certain  economic  status,  ०  certain
 economic  strength  and  a  ctrtain  econo-
 mic  position,  they  will  not  be  treated  in
 the  way  they  are  being  done,  Therefore,
 the  object  to  the  Government  is  to
 see  that  we  tackle  this  problem  from
 all  the  three  aspects  from  the  point  of
 view  of  bringing  about  a  social  awe-
 kening  among  the  masses,  the  second

 thing  to  be  done  is  to  bring  about  a
 better  economic  status  for  the  wea-
 ker  sections  so  that  they  may,  in  the
 eves  of  the  other  classes,  gain  ithe  res-
 pectability.  We  may  have  differences
 with  the  pace  at  which  that  should
 be,  done,  we  may  have  differences  on
 the  level  of  expenditure  that  is  being
 incurred  in  respect  of  this,

 Apart  from  that,  I  do  not  know
 what  miracle  can  bring  about  this
 social  change.  Here  I  want  to  point
 out  that  Government  have  done  prac-
 tically  all  that  is  necessary  for  the  up-
 liftment  of  this  class  of  people.  They
 have  also  done  all  that  is  possible
 under  the  circumstances  to  enforce
 their  rights  through  the  law  and  they
 have  alsodone  something  to  see  that
 the  economic  exploitation  is  not  carri-
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 18  8.  Venkataraman]  was  7781,  In  1976  the  total  number

 ed  on  or  the  exploitation  does  not  go
 on  in  the  way  in  which  it  has  been
 before.

 Sir,  the  points  which  have  been
 raised  in  the  course  of  the  debate
 would  call  for  a  very  short  reply.  In
 fact,  Shri  Paswan  who  led  the  debate
 asked  a  number  of  questions.  I
 thought  that  it  was  my  duty  to  reply
 to  them.  The  first  question  that  he
 put  was  about  the  number  of  convic-
 tions  that  have  been  secured  म  1980-81
 in  respect  of  offences  which  have  been
 committed  against  the  scheduled
 eastes.  In  this  case,  I  can  give  the
 figures  In  all  two  were  sentenced
 to  death  and  98  sentenced  to  life  म
 DPrisonment  and  some.  others  were
 sentenced  to  various  terms  of  impri-
 sonment  In  fact  I  would  say  that
 never  before  such  large  number  of
 people  have  been  sentenced  for  offen-
 ce;  against  the  scheduled  castes.

 Then  Shri  Paswan  watned  to  know  as
 to  how  manv  scheduled  castes  and
 scheduled  tribss  people  are  in  respon-
 sible  positions.  I  could  not  get  the
 figurts  for  whole  of  [India  but  ऑ  xe  puts
 a  separate  question  1  will  collect  the
 information  and  supply.  As  for  as
 o.  is  concerned  I  have  got  the
 figures.  The  total  number  of  District
 Magistrates  in  7.  is  57  out  of  which
 13  are  from  scheduled  castes  and
 schetuled  tribes.  There  are  57  SPs
 and  9  out  of  them  are  scheduled  caste
 and  scheduled  tribes  people,.  Likewise
 there  are  twelve  Commissioners  and
 seven  out  of  them  are  people  from
 scheduled  castes  and  scheduled  tribes.

 This  is  the  position  with  regard  to  the
 number  of  people  who  are  occupying
 responsible  positions  in  the  U.P.  Go-
 vernment.

 Sir,  Mr.  Paswan  8150.0  said  that  the
 situation  has  worsened  during  the  last
 two  years,  1  am  afraid  that  his
 figures  are  not  correct.  In  1975  the
 total  number  of  I.P.C.  crimes  against
 scheduled  castes  and  scheduled  tribes

 was  5968  and  |  1977  it  was  only
 10879,  In  1978  it  became  15070.

 DR.  SUBRAMANIAM  SWAMY:
 During  Jamata  period  Harijans  be-
 came  fearless  and,  as  such,  they  went
 to  police  stations  (०  register  their
 cases.

 SHRI  RAM  VILAS  PASWAN  (Haji-
 pur):  What  about  killings?

 SHRI  ८.  VENKATARAMN:  This
 is  with  regard  to  the  number  of  offen-
 ces  including  murder.  grievous  hurt,
 rape,  etc..

 Now,  Dr  Subramaniam  Swamy  a-
 less  these  15,000  cases  occurred  then

 only  people  got  registered  {hese  cases_
 It  means  they  are  ture  or  do  you  mean
 to  say  they  are  not  true  cases  and  only
 false  cases  registered.

 DR.SUBRAMANIAM  SWAMY:  Ear-
 lier  on  there  was  under  reporting.

 SHRI  5.  VENKATARAMAN:  80
 you  are  admitting  that  there  were

 15,000  cases.  That  is  enough  for  me,
 Mr.  Paswan  asked  about  murder.  Even
 if  you  include  murder  and  grievous
 hurt  you  will  find  that  the  total  num-
 ber  is  15,070.  1  1979  the  number  is
 13,975  and  in  1980  it  is  13,805...  There

 fore,  it  is  not  correct  to  say  that  I  do
 not  want  to....

 SHRI  RAM  VILAS  PASWAN:  Have

 you  got  the  number  of  sillings  of  sche-
 duled  castes?

 SHRI  ८.  VENKATARAMAN:  If  you
 put  a  separate  question  then  ?  will
 give  the  complete  information,  What

 I  would  like  to  give  you  the  total

 figure.  I  am  not  saying  that  this  Go-
 vernment  is  justified  in  naving  ten  or
 eleven  thousand  cases  of  grievous  hurt
 or  other  offences.  On  the  contrary  I

 only  want  to  rebut  your  charge  that
 during  this  period  it  has  increased.

 SHRIMATI  GEETA  MUKHERJEE
 (Pauskura):  Since  the  world  did  not
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 stop  in  1979  may  we  know  the,  latest
 statistics  as  well.

 SHRI  ८.  VENATARAMAN:  Yes.
 Yes.  In  1980  the  total  number  of  offen-
 ee  was  13,866  and  in  1981  it  was
 14,308.

 Now,  all  I  said,  is  in  the  earlier
 period  it  was  higher;  I  don’t  say  that
 it  is  justified;  but  I  rebut  the  charge
 that  during  the  last  2  years,  it  has
 increased  over  the  earlier  period.  That
 is  all  that  I  am  saying.  Nobody  can
 take  pride  that  there  are  14,000  cases
 of  crimes  against  the  scheduled  castes
 and  so  on,  But  I  refute  your  statement
 and  your  charge  that  during  this  pe-
 riod  it  has  increased.  That  is  all  my
 point.  Now  you  also  mentioned  that
 the  punishment  was  not  heavy.  I  will
 give  you  the  figures  with  regard  to  the
 punishments.  In  the  case  of  Kaila  3
 were  sentenced  (०  life  imprisonment
 and  8  sentenced  to  two  years  of  म-
 prisonment.  In  Bishrampur,  27  _  पटाਂ
 Sons  were  sentenced  to  life  imprison-
 ment.  You  mentioned  about  Kafalta.
 Here,  all  the  33  persons  were  acquitted
 by  the  court.  But  the  State  Govern-
 ment  has  filed  an  appeal  against  the
 acquittal;  the  State  Government  has
 not  accepted  it.

 SHRI  RAM  VILAS  PASWAN:  They
 could  not  produce  evidence,

 SHRI  8.  VENKATARAMAN:  When
 we  say  acquittal  is  wrong  and  we  file
 an  appeal  it  shows  how  we  are  inter
 ested  ४  seeing  that  proper  justice  is
 meted  out.  If  we  had  kept  quiet,  it
 would  have  been  a  blame-werthy  thing
 on  the  part  of  the  Government.....

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Ney  Delhi):  Appeal  is  all  right,  But
 why  has  the  prosecution  failed?  You
 please  find  out.

 SHRI  प.  VENKATARAMAN:  1  is
 an  illogical  argument  because  if  the
 court  acquits  and  keep  quiet  and  I
 acquiesce  in  it  then  you  can  say,  you
 are  responsible  for  these.  08  the
 contrary,  I  do  not  agree  with  the  court.
 {Interuptions)
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 SHRI  aau  7145  PASWAN:  ft  is
 the  duty  of  te  State  to  produce  evi-
 dence.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  has  the  Judge  said?  Kindly  go
 through  the  judgment.  (Interruption)

 SHRI  RAM  VILAS  PASWAN:  There
 is  lack  of  evidence.  (Interruption)

 SHRI  ऋ.  VANKATARAMAN:  r
 you  say,  in  every  case  where  the  o०
 vernment  prosecution  fails,  then  the
 Government  is  to  blame,  this  is  a  pro-
 position  which  no  Jurist  will  accept,
 To  say  that  merely  bevause  prosecu-
 tion  has  failed,  therefore  Government
 is  to  blame,  is  a  totally  unacceptable
 proposition  in  any  jurisprudence.

 SHRI  RAM  VILAS  PASWAN:  2८
 garding  tht  incidents  in  Belchi,  Bish-
 rampur  and  Kaila,  the  State  Govern-
 ment  was  indifferent.  That  is  why  no
 imprisonment  was  given.

 (Interruptions)

 SHRI  ८.  VENKATARAMAN:  Then
 there  is  another  case  also.  In  the  case
 Jetalpur  3  persons  were  sentenced  ta
 life  imprisonment.  Now  these  are  the
 facts.  Your  charge  that  cases  were  not
 prosecuted,  people  have  not  heen  bro-
 ught  to  book,  that  they  have  not  been
 punished  etc  has  been  totally  dis-
 proved  from  the  figures  which  I  have
 given  to  you.  There  is  the  third  point
 which  you  mentioned,  Others  also
 mentioned  the  same,  saying,  land  has
 not  been  distributed  to  the  various
 scheduled  caste  people  out  of  the  ceil-
 ing  which  had  been  fixed  by  the  Go-
 vernment.  Now  this  ऑ  the  position
 with  regard  to  distribution  of  land:

 ‘The  Minister  for  Agriculture  in-
 formed  that  66  per  cent  of  the  area
 distributed  under  the  revised  ceil-
 ling  laws  has  gone  to  the  persons
 belonging  to  the  scheduled  castes,

 who  represent  51  per  cent  of  all  the
 allotees.’

 SHRI  RAM  VILAS  PASWAN:  How
 much  was  the  surplus  land?
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 SHRI  8.  साध ८" त. 01 /५ *  What-
 ever  was  available,  out  of  that  availa-
 ble  land,  51  per  cent  of  allottees  were
 scheduled  castes.  You  can  585  that
 you  must  have  got  more,  But  my  point
 is  this.  Whatever  was  available  under
 the  ceiling  law,  out  of  that,  51  per
 cent  has  been  given  to  them.  (Inter-
 ruptions)

 SHRI  RAM  VILAS  PASWAN:  Out
 of  44  lakhs  acres  only  22  laxhs  acres
 have  been  distributed.

 SHRI  ८.  ा लाचार 2 5 २ 5 न ै चे  You
 are  saying  that  you  must  have  got  more
 under  the  Ceiling  Laws.  That  is  a  diffe-
 rent  issue.

 AN.  HON.  MEMBER:  This  is  pending
 in  the  courts.

 SHRI  ८.  VENKATARAMAN:  What
 I  say  is  this.  Out  of  the  land  which
 has  been  secured  under  the  revised
 Ceiling  Laws—ont  of  the  allottees  of
 that  surplus,  51  per  cent  are  of  the
 scheduled  castes.

 Then,  Sir,  the  hon.  Member  said  that
 no  cases  have  been  filed  under  the
 Protection  of  Civil  Rights  Act.  I  will
 give  you  the  figures  in  this  regard.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 Not  so  many,

 हप्ता  :.  VENKATARAMAN:  I
 think  it  is  1227.  I  will  give  you~  the
 exact  figures.  But  this  is  my  recollec-
 tion.  (Interruptiens)  I  am  accustomed
 to  economic  statistics,  1  am  sorry  1
 have  now  to  deal  with  the  crimes

 cases.  (Interruptions)  These  are  incon-
 trovertible  facts;  vou  may  not  like

 it.  But  these  are  incontrovertible  facts.

 Now,  in  the  year  1980,  the  number
 of  cases  ending  in  conviction  under
 the  Protection  of  Civil  Rights  8e
 (all  India)  are  1267,  That  is  for  1980.
 That  is  the  year  for  which  we  have
 this  figure.  In  1979,  it  was  613.  So,  you
 can  compare  it  yourself.  Therefore,
 your  statement  that  no  action  6a3  been
 taken  under  the  Protection  of  Civil
 Rights  Act  is  not  borne  out.  (Inferrup-
 4०3).  You  cannot  go  on  finding  ver-
 bal  ditinction.  I  have  said  that  thése
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 are  the  figures.  These  are  the  convic-
 tions  under  the  Act.

 PROF.  MADHU  DANDAVATE:  For
 instance,  if  you  take  the  number  of
 Harijans  killed  or  murdered  and  com-
 pare  the  figure  with  the  total  popula-
 tion  of  the  whole  country,  statistically
 you  are  correct.

 SHRI  ८.  VENKATARAMAN  ।  have
 not  said  that,  The  debate  consists  of
 two  parts.  One  part  in  which  all  of
 us  must  be  concerned  is  to  see  how
 best  to  improve  the  situation  and  the
 other  part  is  that  ४.  Paswan  speci-
 ficaliy  charged  this  Government  wilh
 neglect  and  failure  and  there [am  say-
 ing  it  is  not  so.  In  every  one  of  the
 case,  it  -has  been  borne  out  that  his
 statement  or  assertion  is  incorrect.

 PROF,  MADHU  DANDAVATE:  You
 may  argue  that  not  so  many  Harijans
 have  been  killed  or  murdered,

 SHRI  त.  VENATARAMAN:  The
 point  that  the  persons  have  not  been
 convicted  under  the  Act  and  action
 has  not  been  taken,  15  incorrect.  That
 is  all  I  am  saying.  The  proposition
 that  he  put  forward  is  not  correct.
 Now.  so  far  as  protection  of  the  Hari-
 jan  are  concerned,  we  have  already
 requested  four  State  Governments  to
 consider  the  setting  up  of  a  Village
 Security  Force  and  issued  the  sug-
 gestion  that  the  Scheduled  Castes  me0
 ple  should  be  appointed  to  one  of  the
 key  posts,  That  is,  we  have  said  that
 the  District  Collectors  or  the  Superin-
 tendent  of  Police  or  one  of  the  other
 officers  concerned  with  the  mainte-
 nance  of  law  and  order  should  belong
 to  Shecduled  Caste  community.  This
 is  the  Suggestion  which  has  been
 given.

 SHRI  SURAJ  BHAN  (Ambala):  Are
 they  being  implemented?.

 SHRI  5.  VENKATARAMAN:  Yes,
 we  are  following  it  up.  We  are  asking
 them  what  they  have  done  in  this  re-

 gard.  Everytime  we  are  getting  infor-
 mation.  This  is  what  we  can  do.  Some

 people  said:  “You  establish  a  Cell  here
 and  then  monitor  what  the  State
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 does”,  I  wonder  whether  your  friend
 sitting  by  your  side,  from  West  Bengal
 will  agree  to  the  Government  of  India

 doing  it,

 SHRI  SATYASADHAN  CHAKRA-
 BORTY  (Calcutta  South):  We  do  not
 accept  that  because  we  do  not  have
 faith  in  the  Central  Government.

 SHRI  :.  VENKATARAMAN:  On
 one  hand  you  talk  of  State  autonomy
 and  non-interference  by  the  Centre  in
 the  State  Affairs  and  on  the  other  you
 say  that  you  have  no  faith  in  the  Cen-
 itre.  You  must  have  certain  consis-

 tency.

 SHRI  SATYASADHAN  CHAKRA-
 BORTY:  We  are  very  much  consistent
 in  our  statement.

 SHRI  प.  VENKATARAMAN:  Again
 I  do  not  know  whether  the  Deputy-
 Speaker,  when  they  were  in  Govern-
 ment,  would  have  allowed  this  kind
 of  things  to  be  done.  Mr.  Dandapani
 ‘was  Saying  very  eloquently.  Now,  what
 we  have  done  is  that  we  have  asked
 them,  we  have  given  them  guidvlines
 and  we  have  told  them  that  these

 must  be  done.

 _  1  the  last  meeting  of  the  Chief
 Secretaries  it  was  put  to  them  and  we

 ,  tried  to  get  that  implemented,  There  is
 only  persuasion  by  which  that  can  be
 done,

 28.  DEPUTY-SPEAKER:  Genera-
 lly  some  things  are  there  which
 shuold  not  be  politicalised.  These
 issues  we  should  not  politicalise.  I  say
 this  particularly  to  the  Professor.

 DR,  SUBRAMANIAM  SWAMY:
 How  do  we  divorce  politics?

 MR,  DEPUTY-SPEAKER:  This  is
 all  right.  But  there  is  no  harm  in  this.

 -  म  4ं  in  the  interest  of  the  Harijans
 that  you  are  speaking,  There  is  no
 harm.  Even  २ere  you  should  not
 differ,

 उसम्ा  ८  VENKATARAMAN:  Now,
 in  the  guidelines  that  we  have  issued
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 to  the  State  Governments,  we  have
 specifically  stated  that  the  areas  which
 are  prone  to  communal  tension,  parti-
 cularly  tensions  against  the  Scheduled
 Castes,  they  should  have  special  con-
 sideration;  and  ten  additional  Sche-
 duled  Castes  police  stations  in  sensi-
 tive  districts  have  been  opened  in  Bihar
 and  they  have  started  functioning.
 This  is  the  result  of  the  action  taken.

 The  Chief  Minister  of  Uttar  Fradesh
 has  stated  that  the  crimes  against  the
 Scheduled  Castes  ane  not  centralised
 in  a  particular  place.  The  administra-
 tion  js  already  alert  in  respect  of  the
 crimes  against  the  Scheduled  Castes.

 SHRI  SURAJ  BHAN:  What  do  you
 mean  py  the  Scheduled  Castes?

 SHRI  8  VENKATARAMAN:  o
 the  people  who  come  in  the  Scheduled
 communities  are  Scheduled  Castes.

 SHRI  RAM  VILAS  PASWAN:  lt
 would  be,  better  if  you  fix  the  respon-
 sibilily  on  District  Magistrate  and
 Superintendent  of  Police.  If  you  don’t
 fix  the  responsibility  on  them,  then  it
 will  be  fruitless.

 SHRI  8.  VENKATARAMAN:  We
 can  fix  the  responsibility  on  the  State
 Governments  and  we  monitor  this
 through  the  State  Governments.  9e
 ask  the  State  Governmenis  to  fix  the
 responsibility  on  the  District  Collector
 and  D.S.P.  and  so  on.  Therefore,  we
 will  try  certainly  to  see  that  the  moni-
 toring  is  done  a  little  rore  effectively.
 That  means  we  can  only  call  ‘er  jnfor-
 mation  from  time  to  time.  We  cannot
 do  anything  more  than  that.  And  all
 the  State  Governments  are  equally  in-
 ttrested  and  we  should  try  to  see  that
 all  cooperate  with  the  State  Govern-
 ment  in  seeing  that  effective  measures
 are  taken  against  these.

 Then  we  come  to  the  developmental
 measures,  The  estimated  outlay  in  the
 12-10 4  Special  Component  Plan  for
 Scheduled  Castes  under  the  Sixth  Plan
 is  estimated  to  be  Rs.  4,000/-  crores.
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 Police  stations  specialy  dealing  with
 these  complaints  of  the  Scheduled
 Castes  have  been  established  in  Bihar.
 This  15  the  information  that  I  have
 got.

 थी  सत्य  नारायण  भाटिया  (उज्जैन):  मध्य
 प्रदेश मं  जनरल  एस.  पी. को  पोस्ट  पर

 काम  करते  हाँ  किन्तु  उनका  फंक्शन  ठीक

 नहीं ह  ।
 SHRI  ८.  VENKATARAMAN:  I

 don’t  vouchsafe  that  everywhere  we
 have  estalished  this  kind  of  authority
 @r  anything  like  that,  or  they  have
 been  functioning  ।  satisfactorily.  au
 that  we  can  do  at  the  Central  Gov-
 ernment  is  to  see  that  they  are  acti-
 vised  and  made  to  function,  That
 is  all  we  can  do.

 SHRI  SURAJ  BHAN:  Such  stations
 specially  dealing  with  the  complaints
 of  the  Scheduled  Castes  are  at  Patua.
 So,  a  villager  will  have  to  go  to  Patna
 to  get  the  cases  registered  instead  of
 his  getting  it  registered  at  the  nearest
 Police  station,

 SHRI  ऋ.  VENKATARAMAN:  If  you
 have  any  suggestion  for  a  particular
 State,  I  will  certainly  see  to  it.

 SHR!  SURAJ  BHAN:  1  have  already
 given  to  you.

 SHRI  RAM  VILAS  PASWAN;:  Have
 you  got  data  on  how  many  persons
 have  been  killed  in  the  name  of  Naxa-
 lites  and  among  them  how  many  are
 Scheduled  Castes?  90  per  cent  belong
 to  the  Scheduled  Castes  who  have
 been  killed  in  the  name  of  the  Naxali-
 tes.  And  that  figure  is  not  with  :you.

 SHRI  2.  VENKATARAMAN:  ।  can-
 not  vouch  for  whether  what  you  say
 is  right  or  not.  If  you  want  that  in-
 formation  you  must  ask  for  it  specifi-
 cally.  And  if  you  make  an  assertion
 as  a  Member  of  the  House,  I  will  res-

 ree  you;  7  will  not  say  anything
 against  you.  That  is  all  right.

 SHRI  RAM  VILAS  PASWAN:  Then
 you  will  say  it  is  a  State  subject.

 .
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 SHRI  8  VENKATARAMAN:  हु.
 come  to  gq  more’  important  thing.
 There  are  certain  things  on  which  we
 have  to  give  greater  attenton.  i.
 ber  one  is  the  enforcement  of  the:
 Minimum  Wages  2e  It  is  in  this
 where  a  large  number  of  troubles  arise
 Many  of  the  so-called  atrocities  have
 their  origin  here,  ie.  particularly
 where  the  Scheduled  Castes  people
 ask  for  their  rights,  and  certainly  in-
 sist  on  their  rights.  Hitherto,  it  has
 been  somehow  managed  by  the  other
 classes,  Now  they  have  become  aware
 of  their  rights.  Therefor,  when  they
 begin  to  assert  their  rights  about
 minimum  wages,  there  is  clash  and
 this  clash  takes  a  communal  colour,
 because  the  land-owners  and  others
 belong  to  a  particular  class  or  commu-
 nity.  In  fact,  the  position  in  Tirunel-
 veli  to  which  9.  Subramaniam
 Swamy  referred,  is  more  or  less  like
 that.  The  land-owning  class  js  diffe-
 rent  from  the  workers;  and  there  hes
 been  a  problem,

 The  first  thing  that  the  Government
 wants  to  do  is  to  see  that  the  Mini-
 mum  Wages  Act  is  enforced,  and  every
 protection  is  given  fo  the  Scheduled
 Castes  and  Scheduled  Tribes  when
 they  insist  on  their  rights  with  regard
 to  minimum  wages.  The  second  thing
 which  we  want  to  do  is  in  respect  of
 tenancy  rights.  In  respect  of  tenancy
 rights  also,  a  number  of  questions
 have  arisen;  and  there,  we  want  to  give
 protection  to  the  persons  who  are  ९-
 titled,  under  the  law,  to  protection.
 Here,  specific  instructions  will  have  to
 be  given  to  the  District  Collectors  to
 see  that  those  rights  are  ensurec  to
 the  weaker  sections,  particularly  to
 the  Scheduled  Castes  and  Scheduled
 Tribes.

 The  third  one  arises  where  the  Sche-
 duled  Castes  are  allotted  Jands  which
 are  surplus  lands;  And  when  they
 go  (०  take  possession  of  these |
 lands,  either  the  erstwhile  own-
 ers,  or  others  who  are  jealous,
 being  to  obstruct.  That  also
 causes  tension,  and  leads  to  a  certain
 amount  of  tension,  particularly  rioting
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 and  ail  that.  That  has  to  be  seriously
 monitored;  and  here  also,  Government
 wants  to  give  every  protection  and
 gee  that  Government  stands  by  the
 people  who  are  entitled  to  the  rights,
 rather  than  the  people  who  are  obst-
 ructing  them.  These  are  the  guidelines
 which  the  Government  has  given  to
 State  Governments  to  take  in  respect
 of  each  one  of  these  items.

 This  is  a  social  evil,  as  have  already
 mentioned.  Nobody  wants  to  make
 political  capital  out  of  it.  We  shall
 all  endeavour  to  see  that  this  social
 evil  is  eradicated  as  soon  as  possible;
 and  I,welcome  the  cooperation  of  all
 parties.  And  wherever  they  find  that
 there  has  been  any  violation  ४४  110.0
 rights  of  the  weaker  sections,  particu-
 larly  Scheduled  Castes  and  Scheduled
 Tribes,  they  may  bring  it  to  our
 notice.  Even  now,  when  we  sec  it  in
 the  newspapers  or  otherwise  it  has
 been  brought  to  our  notice—we  our-
 selves  send  wireless  messages  or  let-
 rers  to  the  various  State  Governments
 asking  for  information.  We  look  into
 the  newspaper  reports;  and  we  our-
 selves  ask  for  this  information,  And  if
 Members  have  any  further  informa-
 tion,  certainly  we  will  try  to  pursue  it
 further,  and  take  their  fullest  coope-
 ration  in  this  matter.

 DR.  SUBRAMANIAM  SWAMY:  Mr,
 Suraj  Bhan  read  out  something  about
 a  Home  Ministry  report  about  foreign
 money  being  responsible.

 SHRI  5.  VENKATARAMAN:  I  will
 look  into  it.

 SHRI  9.  5  ROY  (Dhanbad) :
 What  percentage  of  your  letters  are
 replied  to  by  the  State  Governments.

 SHRI  8.  VENKATARAMAN:  ।
 nave  not  calculated,  but  I  should  say
 that  we  are  getting  replies,  but  some
 of  them  are  delayed.

 SHRI  A.  ह,  ROY:  In  reply  to  all
 the  questions,  the  Minister  said  that
 the  State  Governments  had  been
 asked,  and  replies  were  awaited.

 SHRI  पि  VENKATARAMAN:
 There  are  a  number  of  letters  I  have
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 written  to  2.  Paswan  in  which  ।
 have  said  that  I  have  sent  the  points.
 to  the  Bihar  Government  and  that  [
 am  awaiting  a  reply,

 SHRI  SATYASADHAN  CHAKRA-.
 BORTY:  You  have  rightly  pointed
 out  that  your  problem  also  concerns
 land  reforms,  In  this  connection,
 since  you  are  the  Home  Minister,  I
 would  invite  your  attention  to  what
 the  West  Bengal  Legislative  Assemb-
 ly  had  sent  to  the  Centre  quite  4
 long  time  ago,  drastic  land-reforms;
 and  it  is  awaiting  central  approval,
 President’s  assent.  It  depends  upon
 the  Ministry  of  Home  Affairs.
 President  means  that  he  has  to  act
 on  the  advice  of  the  Council  of  Minis-
 ters,  Why  is  it  that  this  delay  has
 taken  place  if  you  mean  business,  if
 you  are  really  true  to  what  you  say?
 Why  have  you  delayed  giving  assent
 to  that  Bill  which  the  West  Bengal
 Legislature,  has  already  passed  te
 questing  you  to  please  obtain  the
 assent  of  the  President  as  soon  as
 possible  so  that  we  can  distribute
 more  surplus  land  to  the  scheduled
 castes  and  tribes  and  landless  people?

 SHRI  5.  VENKATARAMAN;  I
 have  just  taken  this  charge,  There-
 fore,  you  wait  till  I  get  into  my
 shots  properly.  ।  will  look  into  it.

 SHRI  RAM  VILAS  PASWAN:  Two
 suggestions  are  there,  One  is  regard-
 ing  constituting  a  separate  Ministry
 for  the  welfare  of  SC  &ST;  another
 is  for  providing  free  arms  to  them.

 SHRI  2  VENKATARAMAN:  So
 far  as  the  separate  Ministry  is  con-
 cerned,  it  ७  iं  the  discretion  of  the
 Prime  Minister  and  unless  she  finds
 that  it  is  absolutely  necessary  to  have-
 a  separate  Ministryfor  this,  well,  no-
 body  can  give  an  answer  about  it.  The
 second  thing  is  about  the  arms,  Some-
 body  said  that  I  have  said  that  no  arm
 should  be  given.  I  have  not  said  any-
 thing  like  that.  All  I  have  said  in
 our  Consultative  Committee  meeting
 is  that  there  was  liberal  issue  of  arms

 f
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 to  certain  States  particularly  to  va-
 rious  people  in  some  States—I  men-
 tioned  one  or  two—in  those  States,
 there  have  been  various  offences;  it
 is  in  those  States  that  there  have  been
 so  Many  riots  and  all  that;  there  the
 number  is  larger.  Then  I  said,  urder
 the  Arms  Act,  the  issue  of  licences  is
 regulated  by  the  District  Magistrate
 being  satisfied  that  there  is  a  need  for
 a  person  possessing  tire  arms;  and  he
 has  to  exercise  his  discretion  and
 give  them.  In  cases  where  he  finds
 that  it  is  necessary  to  give  them,  he
 will  give  them;  and  a  liberal  issue  of
 these  licences  for  arms  has  really  re-
 sulted  in  a  larger  number  of  crimes
 being  committed  in  that  area.  That  is
 the  position.  But  if  the  circumstances
 warrant,  certainly  there  is  no  distinc-
 tion  in  law  between  SC  8  ST  and  any
 other  person;  where  the  circumstances
 warrant,  they  are  entitled  to  get  them.

 SHRI  A,  K.  ROY:  There  are  two
 points.  One  is  issue  of  arms  to  the
 Harijang  Another  is  liberal  confisca-

 ‘tion  of  arms  from  the  laridlords.
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 SHRI  R.  VENKATARAMAN:  Yes,
 we  have  also  done  liberal  confiscation
 of  arms,  In  the  Budh  Gaya  matter,  we
 have  seized  qa  number  of  arms.

 SHRI  SURAJ  BHAN:  Wha:  about
 the  fine  in  the  villages  where  these
 atrocities  are  committed?

 SHRI  R.  VENKATARAMAN:  We
 have  also  suggested  punitive  action.
 We  cannot  levy  it,  It  is  the  State  Go-
 vernment  to  do  it.

 SHRI  RAM  VILAS  PASWAN:  You
 cannot  order  them,  but_  you  can  give
 direction  to  the  State  Governments.

 SHRI  R.  VENKATARAMAN:
 Thank  you  very  much,

 MR.  DEPUTY-SPEAKER:  The
 House  stand  adjourned  to  re-assem-
 ble  tomorrow  at  11  A.M.

 20.24  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  July
 9,  1982/Asadha  18,  1904  (Saka).


